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/ CENTRAL POLLUTION CONTROL BOARD
REGIONAL DIRECTORATE, LUCKNOW

01. Background: M/s Laopala RG Ltd. (hereafter referred as ‘The unit’) was jointly inspected on January 29,
2020 by the officials from CPCB, RD (N), Lucknow and UEPPCB, in reference to the Hon'ble NGT order
(0.A No123/2018) dated December 3, 2019 in the matter of Sidhgarbyang Kalyan Sewa Samiti, Sitargan
Vs State of Uttarakhand & Ors. O.A. No. 123/2018. As on the date of inspection, status of compliance of
the said unit is given below.

01. Salient Details:

1. | Name & Address of the Industry | M/s Laopala RG Ltd.
‘ Plot No: 108, Phase-|
| Eldeco SIDCUL Industrial Park,
| Sitarganj, U S Nagar
| Uttarakhand-262405

2. | Coordinates of the Unit }

(Latitude and Longitude) Lt 29122 Long. 794118

3 Type of Industry Sector | Orange
| (Red/ Orange/ Green) 1_
4. | Scale of operation | Large
(Large/Medium/Small- Micro) ]
5 CETP membership (Obtained Yes
Yes/No)
6. Operational Status ‘ Operational
b Name of main Raw Materials: 1. Quartz powder
2. Aluminum hydrate
3. SodaAsh
4. Feldspar

8. Status of Consent under Water & Air | Granted /Non granted: Granted
Acts and Authorization under HWM
Rule Valid up to: 31-03-2023

9. Consented Production Capacity » Opal glassware and kitchen ware — 1583.33 MT
o Thermocol — 48 MT
e Transfer paper sheets/Decal — 200000 Nos.

10. | Sources of Water Supply Bore well (02 Nos)

11, | NOC from CGWA for extraction of | yq (oG No: CGWANOG/IND/ORIG/2018/3482)
Ground Water

12. | Daily consumption of Fresh Water 40 KLD
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l 13. | Waste Water Generation (KLD) 25 KLD

14. | Unit details of ETP ETP cum STP

1) Bar screen chamber

2) Oil and Grease trap

3) Collection tank for sewage and effluent
4) Flocculation tank

5) Primary settiing

6) Sewage and Effluent lift pumps
7) Sludge transfer pump

8) Air blower

9) MBBR reactor

10) Secondary settling

11) Surge tank

| 12) Filter feed pumps

13) Pressure sand filter

| 14) Activated carbon filter

15) Filter press

15. | Designed Treatment Capacity of |

ETP (KLD) | B
16. | Operational status of ETP Operational
\ E'?: Meter (s) at Inleté oullet of | £y 21 itable at inlet and outlet both
18. | Mode of treated effluent disposal Through CETP
19. | Any Bypass observed No
20. | Details of HW Generation & its disposal: As Per Environmental Statement (Form V)
Hazardous Wastes | Quantum Kgs | Disposal Practice
Used Oil | 2000 Liters | Stored in plastic drums disposed through authorized TSDF
ETP Sludge | - -
Boiler Ash -
Any other (specify)

21. Sources of Air Pollution

A. Boilers
No. and Capacity of Boilers 01 Nos (2 TPH)
Type of Fuel used with consumption Wood and Coal
Rate of fuel used 75 Kg/hr
Load at which sampling done Not Done

Stack details

I, Height of stack of each Boiler 18 Meter
(meters)

Il.  Sampling port hole from ground

level Stack dia. -

Air Pollution Control Systems (APCD) | Dust Collector

B. DG Sets
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Numbers and capacity of each

e 500 KVA-5 Nos
o 625KVA-4 Nos
1010 KVA- 4 Nos

o Whether adequate stack height

exists

e 500 KVA- 4.5 Meter each
o 625 KVA-5 Meter each
1010 KVA- 6.5 Meter each

o Whether acoustic enclosure Yes
provided as per Environment
‘ (P), Rules 1986.
[ 22. [ Date of inspection [ 29.01.2020

02. Observations:

1. On the day of inspection, the unit was found operational and engaged in manufacturing of Glass

wares & Kitchen wares.

up to 31-03-2023.

2 limit of abstraction 40 m¥/day (and not exceeding 14,600 m3/year).

The logbook for the flowmeter at borewell was found maintained at the unit.
Logbook for the fresh water consumption is maintained by the unit.

The unit has an ETP cum STP of 50 KLD capacity comprises of Collection cum Bar Screen - 0&
G Trap System - Collection Tank-> Flocculator = Primary Tube Settler - MBBR Tank -> Surge

Tank > PSF & ACF = Water Meter > CETP conveyance system.

The unit has provided Sludge drying beds & Filter Press for the sludge management.
The unit has installed flow meter at the outlet of ETP cum STP which is further connected to CETP

conveyance system. Logbook for the same is maintained by the unit.

from ihe inlet and outlet of ETP cum STP. The analysis report is presented below:

The validity of unit consent under Water Act; Air Act and Hazardous Waste Authorization is valid

The unit has two bore wells for its fresh water requirement and EMF are installed at both bore
wells. The unit has also taken NOC from CGWA for abstraction of ground water from bore well with

At the time of inspection, the ETP cum STP was in operation. The team has collected the sample

S. | Parameter Inletof ETP | Outlet of ETP | UEPPCB prescribed

No. cum STP cum STP standards for CETP
(I-7) (I-7A) Sitarganj

1. | pH 7.38 7.65 55-90

2. | TSS (mg/L) 16.2 3741 1500

3. | TDS (mg/L) 293 233 2100

4, | Fluoride (mg/L) - 6.91 15

5. | Ammonical Nitrogen (mg/L) 7.96 50

6. | Phenols (mgl/L) 2.90 5

7. | Boron (mg/L) BDL 2

8. | Oil & Grease (mg/L) - 5.05 20

9. | COD(mg/L) 3879 321 1100

10. | BOD (mglL) 12.8 550
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15.
16.

e e
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\ 11. | Hexavalent Chromium (mg/L) - BOL 2
[12. | Cadmium (mg/L) = Bt BOL 1
| 13. | Total Chromium (mg/L) - BDL ol
| 14." | Copper (mg/L) = BOL 3
| 15. [ Nickel (mg/L) = 0.25 3
| 16. | Lead (mg/L) = BDL 1
17. | Zinc (mglL) - 0.49 15
18. | Arsenic (mg/L) - BDL 0.2
19. | Mercury (mg/L) - BDL 0.01

~8DL meaning for Boron-<0.5 mg/l, Hexavalent Cr- < 0.1 mg/l, Cadmium-<0.1 mg/l, Total Cr-< 0.2 mg/l,
Copper- < 0.2 mg/l, Lead- < 0.5 mg/l, Arsenic- < 10 pg/I and Mercury- < 10 pg/l.

The unit s fgind_cgrﬂgmg_w.t prescribed standards of Inlet effluent quality of CETP, Sitargan;.
The hazardous waste storage area of the unit was not adequate for safe storage. The packaging
and labeling of HW as per rule are not followed by the unit.

The logbook for the generation and disposal of solid/hazardous waste is not being maintained by
the unit.

Display board was not available at factory gate for display of information related to water, air
emission and waste generated within the factory premises.

The unit has one wood & coal-based fuel type Boiler of 2.0 TPH capacity with a stack height of
18mir.

The unit has two LPG fuel type Furnace of 30 MT capacity each.

The unit was also complying in previous inspections. i.e. May 2018 & Dec 2018 in respect to
prescribed effluent discharge standards & valid NOC from CGWA.

03. Recommendations:

1.

The unit shall make an adequate safe storage area for HW and also follow the Rules for packaging
and labeling.

The unit should maintain Form-3 & Form-4 for the generation and disposal of hazardous waste.
The unit should provide display board at factory gate for display of information related to water, air
emission and waste generated within the factory premises.

04. Inspection Team: (\

L

2

3.

Er. Sanjay Kumer, S¢i 'C’ \aﬁl\i"—ﬂ/ |\

CPCB, Regional Directorate, Lucknow

Dr. Ajeet Singh, ASO ol 0
UEPPCB, RO Kashipur T T

Dr. Ashutosh Tripathi, RA 2
CPCB, Regional Directorate, Lucknow {\)@15}9
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: =:CCA is hereby _granted to .M! La"Opdla R G ‘Ltd Iecated at Plot NO B-108 ESIP, Sll_ g ;
_ Distt- U.S.Nagar subject to’ the prov:smns of the Water Act, Air Act end Hazardous and ‘Other -

S e AN
HEADPFFICE e
tion and POHD.flOl] Control Boar

‘nvlr.hnment Protecti
lﬁ"R" ’ad Dalanwal -.Déhra]) (Uttarakhand)
?5;3' msukp:h@ynhan.mm L

Date: /- ‘G?.-Zﬂis 389»5
- REGD POST

“Rule-G(Z)"’ of” e "ﬁ's' 2
and Othcr Wastes (Management and Transboundary Mevement) Rules,[?.l]lﬁ” noﬁf‘ ed under 35
“Envxronment (Protect:on) Aef 1986” plical _( & SFUERT L

Sl P'-CB-IDL.". 1296.-0 AT " Tnward ID — 238691 B R
.| CCA (Renewal). 0
[ Consent Not85523) |BD Date -26 03. 2013

anj;

Wastes Rules, 2016 and the orders that may be made furlher and subJeef to following terms and
cmdmons -

l ' .= This CCA s, granted *fer a’ pmod frem Up's{o 31.03:20237and Valid for manuf'aeturmg %
followmg pro,ducts wuh Capntal InvcstmenUNet Assets Values T 114. BﬂCrs - W
S. I\o T “Last CCA _* i ¢ Present CCA (Renewaj)
" Product = Quanllty ~ Product .- " Quantity
: AT (Pexr Month) - ] . (Pcr Month)-
-1. Opal Glassware & 1333.330MT | Opal Glassware & . | .1583.33MT "
! Kitchenware - : e .Kitchéenware , . L]
2. Thermocoal | 36MT " -} Thermocoal « -~ 48MT
e SE, T P B ‘;Pransfer E,qper : 000Nos. - | Transfer-Paper-... - | ~200000Nos, Al
5 o e E%E@é‘&‘é‘[ e D i S oy e

2 Spec1f ¢ Conditions under ‘Water Act -
(1) The dally quannty ofefﬂuent dlscharge (KLD)

: l : Last CCA Hh I’resenf CCA (Renewal)
/ TradeEfﬂuent D R e A0 e
A Sewage A ._“_.1_,’: . 15_._._: e by 2 ’-'-
= x z g T fa Ty - o

(u) ('I‘rade E:fﬂuent Treatment a_nd Dlspnsal' Efﬂuent generated from menufaeturmg precess- £
(IOKLB) shafl be tréat ed and disposed Ij1rough CETP after pr:mary treatment to meet infet
efﬂuent quahfy of CB’I’P as prescrlbed by the. State Board. 7. - =

S

(m) In case of non-eperat:on.’non -conforming of CE i"P’ the unit- shall rake and arrangement of.
_own ETP- of"appropnate capacity to.freat: waste«water, geuerated fromuprocess; othérwise .
- unit shallstop manufacﬂmn’g operatlen In-case of operation of:own ETP, ETP shall mdet
_ following standards as. presribed ° uuder Enwromnent- (Protectlon) Rules, 1986 as

apphcable and amende;l tune to ume o ‘ 2 Dnieis gt
e el - 5
e 1
st T T — Lh7E N e e A EL S ")




i pH .n;.f " Between
2 Not: tga exceed :
fagiel ~ Nottoexceed ; | .
: s _ -Nottoexcsed\ 5 i
: 3T th'to"_eki'-:ééd'

(u) Sewage Trea;ment ‘a
generated ﬁ'om Unlt sh__

(111) In case of non-operatlonfnon-confornnng of CETP, the i t;shaII makc and arrang""
own STP of appropriate capacity; otherwise unit shall-sto .mani acturmg opérat

case of operation of own STP, STP outlet shall meet fo][o nfﬁ-‘" dards. as P

- under Environment (Protectlon) Rules, 1986 as appllcable ‘and amended‘hme-t

~ M. S8 ‘\' Pftmmeters T Present Standard for
é SIS A SIS D0 e o, . 6510.9.0°
‘; 2. "BOD (mg/L) _ Not more than 30 iy <308
i3 - TSS(mg/L) Not more than 100 <100
1' _4. Fecal Coliform |- . ... B L. <1000
s 3 | MBNALOOm]) 3 RS L :
' 3 Condmons under Air Act :-, o

| :
! (i) - The applicant shall use: followmg fuel and mstall a compreherisive control system consmtmg

l aeoof control equ1pment as is required with reference to generation. of emissions. a_nd operate -
| : : * " ‘and maintain the same conlmuously S0 as to aclnevc the Ievei- f 2 lluta s to*lh ) follo 3

" standards :

g o

S St_a_ck alia;:_ht:d '. S;at_:'k Type 'of I‘ucl i X
i ' ; No 4 .- “with “height |~ Fuel Qu'umly Control
! . ” (17 (31 B Equ:pmcnt
‘ el 7 DGSetinsy ook ‘765'-_Lt'rllrlr NaluralDrafc
' ~ [ (625KVA): x4 Hpa Gigd L
“2 | DGSet
! Pyl (SGOKVA)X
e i - |+ 3.1 DGSet:. ()05
L TR TR ety o e '-(10],0KVA) m | 'each * : iaiEnelosu : "')/
e P O Y B2 g TPH) 187 TIWood & 75 Kg/Hr | Dust Collector | PM-- . g
. A Xl b d b bl s N :
0 : e R -
o S [ Furnace i 125 Kg/Hr | . .
5 _ o e (30MT)x2 il s s sz
i \ 3 1 o

Ve S e In case of stogoage of jw;cﬂomng of air pol!uzcon camrol- ‘,qmpmem proa'ucaan has ro]b % 2

S faaorh stopped immediately and this Board has'to be m!:ma:ed by fmfpkane/emm! wu‘h a reparr I
- this regard 1o be dispatc hed tpzmedfatebz e

-, (i) Noise from' the D.G; St a'ndl other 5ol ce(s) should ba controlled by prov:dmg an acoust:c

2 2 . enclosiire as is fequ or meeting the éu‘rﬂslent noise standards forunlghtand day timeas . -
R prescrlbed for TESpeCtive 31'6359'201‘165 ﬂndusmal Commercial, Resxdenhal Silence) which" .-

areas follows I IF s et sieas s o .
Standards IndustmiIArea Comm Remd‘enua ;.SllenceZ6ne
v a4y fortNoise [ Day | ,N.l.g,ht. : “ Day . |":Day [ Night -
< o Jevel ip |- time | otime . | time. time . .
s .| db(A) Leq. i 75 5. 270, e o S T B _-._4{] oo
Rl Daynme from 6.00 am. toIOOUpm nghwme from, 1000pm to6oﬂa.m ; e
1 ; o i
b % s - RS RIRS '_____
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S T Spemﬁc Condltlp"
< == el iThe apphca.nt ‘shall; rovide: ISI m,,
TR ' - retums of water consumpt; i the

Ty

2. The apphcaut shau submit ‘auditeg yalance: sheet

Il be open. mslpecnon ai {use at all times'b
ttached; to: various sounce's'-df emlssmn shall be: demgnated by. num &
such’ as S 1 S-2 etc and t.hese shall.be_ _pamted! displayed to facdna‘te 1dennﬁcat1on
4. The industry shall ensure mterloc'kmg of air pnl]utmn control dev:cgs and Prot

3. A SDlId waste generated from the mdustry has to be'

standards  as may be ap_p‘hcable R '-\_..;._

7 - The'a apphca.nf shall’ *de\"eiop three":i'ows oftigree

: Central Pollution Control Board. 7
8. The industry: shall stnctl}' adhere with the spec:f ¢c and general condmons 1ssued wrlh *CCA orde

vielation of supu‘ated condmons ma) attract legal action under the prov:smns of' Watcr Act Alr

N et _Env:ronment (Protcction) Act and Rulcs made thcreunder it b b T R
,_5 . 9. The industry shall ensure all sal'ety measurcs and’ shall undertakc penodlcal assessment by the: comp
_-authority. . : e e 31l crEf e el

’ 10. Unit shall ensure manifest system in: Form-!l) of Hazarduus and Olher W'lstes Ru!cs,‘ZOlG wh:le d1spos'
3 hazardous waste. ; b, b : ! : :

- -11. Hazardous waste shuuld not: be stored beyond a pcrwd 0f.90 days !
12.The mdusny situated ncarbv' the, River Ganga -and its tnbulanes shall ensu
disposal ammgc:nent in: such a, wa} 50 1hatno waste water is dlsch_ ged m'w_ale
*13.Theunit shall-operate acgording 1o th‘e OVisions: (5£,the letter dated 21103; 2006._ ‘Mitiishy Environme
Forests for Industrial Area. 58 R T AL B
14. The unit 5ha]l strictly comply Wllh the prowsnons of Water A:r & E (P) Acts "nd" /No
: '_ thereunder &

General Cor.fdltlonr
1. The appllcant _.ghail et/ a

o S 3 'Treated waste water and domesﬁc wa.ste water shall be dlsposed Jomtly at one dfs osal pomt The applx
“ . . shall provide discharge measuremem equ1pment at ﬁnal d[SpOSal point. . W

1t lg .-Thmpﬁiicau::s;ﬁal-suicﬂfsea:hply-with-:;:'andiﬁon's qf this CCA aid bnifi}‘ié‘pm ii“ﬁpce »ré';so of
G s i i i "ihat the mdu

s wﬁenwer rdu 'to any- acc;dent or othen' nforeseen act or eVent such emtssmr} occurs or 13 apprehended ?
cur;in. excess :Qﬁstandards ]axd down, such mfonnaﬁon—shall be reppr’ted to theiB

',‘. o . ‘concerned ofﬁces. In; case:of - fanlure-,osf pol.!utmn control.'-equxpment the produ
shallbe stopped ¥ ihw_amedlate' effect, AR
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=iy . SMlEY i .

g

& R R A Condmuns underHaza;dous and Other WastesRules, 201 l _)_ Farshilm R Wl
h ‘ (1) Nu’rhﬁb‘r’&’é‘f orizatio .date of i issue QR0 L k ’-3 8 ‘7 ‘
ory- Manager ,-Mfs La-Opala R.G. ‘Ltd. U.S:Nagar is ‘hereby' grantad an
foa fac ity for: colléction and: storage of Hazardous wastesis o -

0 opemte a famhty for generation, collecuon ancl storage of
pren; r_es for foliowmg category of. wastes - ‘

R 2 g 3 L bh Ondlt.:;_%}; Ao

IEAEEIGa . - P spe:cl.ﬁed in thearulcs for -{he-‘llme bemg in force under Enwronmeut (Protccﬁnn)-A(ft, iy

1986. ° ; : P

... Termsand conditions of authonzanon R f' IR o A i
e :(1) The authorlzarlon s!"'ll“c ' .

auihonzed by lhe’SPCB!PCC (0L e
(iii) The person authorized ‘shall not rcnr., lend, sell, transfer or otherwise transpori the hazardousi'

g _wastes without obtamlng prior permlssmn of the SPCB/PCC. VORE Al b
“(iv)Any 1 unauihorized ‘changes in: personnel equipment as working condmons as’ e uned in ‘
the apphcallon by the person authorized shall constitute a-breach'of his-authorization.:= =
(v) It is-the duty of the. aulhon?ed person to take prior permissmn of the SPCB!’PCC to close
- down the facility. - . ;

] ~(vi)An apphcatlon for lhe reneua[ of an authpnzation shall be made as-laid dcwn -'under lhese,'
s T | CS e l : A
~ (vii) The umt shall comply wnh arl}’ other condltlons spemf'ed m the gmdelmes issued by thc

MOoEF or CPCB!SPCB from time to tlme fe o

: SF “This CCA is valid for Extrus:onfMlxmngeItmg/Anncalmg/MoIdmg Proccsses omy
* 6. =~ Compulsory documents to be subrxulted by the IndustryIUmt s e il o

(i) Annual return in Fnrm 4 and Waste Dlsposal Manifest in Form-lO under Hazardous- ;
and Other Wastes Rules, 2016 and Third:Party Audit Report: e
a y;ronment;(PJnteclwn] Rules, 1986.-
<. 11]) Qu;&terly compli‘ﬁncé reporbuf th& p_l_i_'. igraphiof;
" Area. ' : '
. Unit has to apply for renewal of CCA weIl in advance of 60 days of explry of thls CCA
-'Competent Authonty reserves the ri ght to change!modlfyr’add any time any condst;on of thls v

i CCA -~y
9. ' Unit has 10 comply ‘with the other general cond:t:ons as annexed herew:th Non chP]'a““e |

ST X _of any provision of this CCA and provisions of the Water Act, Air Act-and H
S e ""_anﬂ Other Wastes Rules, 2016 w:ll rcsults in. lagal actlon undcr, e afore

e

Copy to: Regmnah@fﬁcer, Uttamkhand Envlronment Pmtectmn and Pollutlon Control Board o
Kash:pur, sttt- U S Nagar for: mformanon and compl iance of the same R0 Lo

.,"_3-‘-_ O SR
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“*_10.Tn case: ut‘ aniy. damage to. the.agnoﬂfture productmty,

human hahltatlon etc. by the operatmn of mdustry, 1t TN
uction in the industry with 1mmedtate effect and such mformanon shall be

shall be lmpe_ _tL to
dustry shall be liable to pay compensatlon also in such cases.as declded by

e duty of the uth nzéd person fo take: pI'IOl'p
oriz: lldfo te

SENCY'S _dat: :
be:ng used in'the plant as well as air emission and waste generated within premises is dtsplayed on Di la}'
Board of size 6x4 feet out side thé main factory gate-within ptemises: SF
18 It is duty of the authorized person to tal-:c»pnor pen‘mssi‘on of thts Board to' close ‘and’ cleanup ihe facmty for,

 treatment, storage.and disposal of hazardous waste. y
] 19 The applicant shall maintain'record of hazardous wasre in Form-3 and shall submit annual return in Form-d on
-or before the 30 day of June: following to the financial year to which that return relates.
20,In no case any hazardous waste shail be d:sposed oﬂ'on land, in any drain, or into any:water strear. All Sp:llage
- must also be safely collected and stored, *
21.Before the hazardous waste is stored or dumped in: the faclhty, apphcant must conduct a dctailed--pliys‘ic’ial an'(l‘f‘
-~ chemical analysis-of hazardous: waste sample and report to the Board. ' . 5
22.Dried ha.zardous sludge from the'} process! in the plant shall be stored i'double Imed HDPE pit cnnstructed
with R.C.C. or such material which: does not react with the waste contained in it.
23. The storage area should be fenced pproperly:and Sjgn/Notice Board, indicating ‘Danger and’ ‘Hazarduus’ shall :
be displayed at appropriate position both in Hindi and English. :

24.The industry shall store non-ferrous metal waste, uscd mlfs;:ueut oil. waste.in. qbﬂled t;!ri.ms placed %nrlmpemous

» floor under”¢overed shed. Hazardous wa:,te if n.quued *shall ‘be - ao!d only ln'chlstered Recyclersze- v
processors.

25.1n case'of any tran5portanon of hamrdous waslte, the. detalls in Form-lﬂ'of the Hazardnus .and . Other

Wastes Rules, 2016 shall be submmed 1o the Board

2L

Chief Environment Officer - ( &

L
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NNMEXURE -

Government of India
_ Central Ground Water Authority
Ministry of Water Besdurces, ;

- Member Secrefary

File Noz.- 21-4/633/UT/IND/2017 — R

_River Development & Ganga Rejuvenaﬁdh

NOC No: - CGWA/NOC/IND/ORIG/201 8/3482
3 pate:- 1 5. MAY '20_13 £
M/s LA Opala RG Ltd. s

B-108, Eldeco Sidcul Industrial Park,

Block Sitarganj, District Udham Singh Nagar,

Uttarakhand — 262405

Sub: - NOC for ground water withdrawal to M/s LA Opala RG Ltd. in respect of © ..
their existing Glass Decoration and Fabrication work manufacturing unit . -
located at B-108, Eldeco Sidcul Industrial Park, Town Sitarganj (MB), Block: «ve ki
Sitarganj, District Udham Singh Nagar, Uttarakhand - reg. 2ERRE o

Refer to your application for grant of NOC for ground water withdrawal : dated
30/05/2017. Based on recommendations of Regional Director, Central Ground Water
Board, Uttarakhand Region, Dehradun vide their recommendations dated
24/01/2018 and furiher deliberaticns on the subject, the NOC of Central Ground
Water Authority is hereby accorded to M/s LA Opala RG Ltd. in respect of their
existing Glass Decoration and Fabrication work manufacturing unit located at
B-108, Eldeco Sidcul {ndustrial Park, Town Sitarganj (MB), Block Sitarganj,
District Udham Singh Nagar, Uttarakhand. The NOC is valid from 20/04/2018 to
19/04/2020 and is subject to the following conditions: - -

1. The firm may abstract 40 cu.m/day (and not exceeding 14,600 cu.mlyear) of g
ground water, through three (3) existing tube wells only. No additional ground water
abstraction structures shall be constructed for this purpose without prior approval of
~ the CGWA. | ' A %
2. All the wells shall be fitted with digital water meter by the firm at its own cost and
monthly ground water =bsiraction data shall be recorded in a log book, Compliance -
to this condition shall be reported within one month from the date of issue of this
etter. - ' i o
‘3. M/s LA Opala RG Ltd., in consultation with the Regional Director, Central Ground
Water Board, Uttarakhand Region; Dehradun shall implement ground water recharge
“measures atleast to the tune of 23,240 cu.mlyear as proposed, for ‘augmenting the
- ground water resources of the areas where post monsoon water level is more than 5. :
meter below ground jevel. Firm shall report the compliance within six months from
. the date of issuance of this letter. Firm shall also undertake periodic maintenance. of
~ recharge structures at its own cost. : : o S e
4. The photographs of the techarge structures after completion of construction of the - ;
'same shall be furnished immediately to the Regional Director, Central Ground Water ..
~ Board, Uttarakhand-Region, Dehradun for verification and under intimation to this
“office. ; ' ; SR

18/14, Jamnagar House, Mansingh Road, New'De,!hi'-1'1001'1
Phone : (011) 23383561 Fax:; 23382051, 23386743
Website: www,cgwa.nioc.gov.n
CONSERVE WATER - SAVE LIFE -
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5. The firm, at its own cost shall construct one (1) observatton well (ptezometer) at -
suitable location for monthly: ground water level monitoring in consultation with the
Regional Director, Central Ground Water Board, Uttarakhand Region, Dehradun.

6. The ground water quality shall be monitored once in a year during pre - monsoon
period.

7. The ground water monitoring data in respect of S. No. 2, 5 & 6 shall be submitted
tothe Regional Director, Central Ground Water Board, Uttarakhand Reg:on
Dehradun on regular basis at least once in a year.

8. The firm shall ensure proper recycling and reuse of waste water after adequate
treatment.

9. Action taken report in respect of S. No. 1 to 8 shall be submitted to CGWA within
one year period.

10. This NOC is liable to be cancelled in case of non- comphance of any of the
conditions as mentioned in S. No. 10 9.

11. This NOC is subject to prevailing Central/State Government rules/laws or Courts
orders related to construction of tube well/ground water withdrawal/construction of
recharge or conservalion structure/discharge of effluents or any such matter as
applicable.

12. The firm shall report self compliance online in the website (www.cgwa-
noc.gov.in) within one year from the date of issue of this NOC.

13. This NOC dces not absolve the applicant / proponent of this obllgatlon /
requirement to obtain other statutory and administrative clearances from other
statutory and administrative authorities.

14. The NOC does not imply that other stalutory / administrative clearances shall be
granted {o the project by the concerned authorities. Such authorities would consider
the project on merits and be taking decisions independently of the NOC.

i

Member Secretary.

Copy fo:

1 The Member Secretary, Uttarakhand Enwronment Protection & Pollutlon
Conirol Beoard, 29/20, Nemi Road, Dehradun—248001 Uttarakhand with a
request to ensure that the conditions mentloned in the NOC are
complied by the firm in consultation with the District
Magistrate, District Udham Singh Nagar, Uttarakhand. o

2. The District Magistrate, Dlstnct Udham  Singh Nagar, Ultar‘akhand

... for necessary action.
‘3. The Regional Director, Central Ground Water Board, Uttarakhand Reglon
"~ Dehradun. This has reference toyourrecommendatlon dated 24!01!2018 o
4. Guard File 2018-19. : :

Membe; Secrétary
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MANUFACTURING PROCESS

We at La Opala are into the manufacturing of opal glass tableware and
kitchenware. The manufacturing process is described below.

The raw materials which are used for the glass are first received from the

L venders as per the given specifications. These are thereafter tested physically

| and chemically in our laboratory. These are then transferred to the raw material
storage area, if they pass the laboratory tests and stored safely.

"

These raw materials are then lifted into the storage silos with the help of bucket
elevatar. The raw materials thereafter are weight in the automatic weighing
scales as per decided batch composition. After the weighment is completed, the
raw materials are them moved to the mixture where the mixing of the raw
materials takes place to attain physical homogeneity of the raw material. This is
then called a batch.

s

This batch is then moved towards the furnace along with the cullet (initial cullet
formed from the basic raw materials, when the furnace was fired is used
whenever required) It is then stored into the batch silo and from there is then
charged into the melting furnace with the help of batch charger. This is a cold
top electric melting furnace. Electrical energy is used to melt the glass at
temperature of 1370 Deg C, +/-10 Deg C. This temperature also depends upon
@ the pull/draw.

The melted glass then moves through the fore hearth towards the feeder. The
electronically controlled feeder consists of a bowl which houses a refractory
/ceramic spout, tube and plunger. These are used to form a gob (lump of glass)
of the desired shape, size and weight. When the gob is delivered out from the
orifice ring, it is then cut with the help of shear blades which are mounted on
the automatic shear mechanism.
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The gob, after being cut, is delivered to the molds which are mounted on the
spinning machines. After the gob is received by the mold via a funnel, it starts to
spin at pre decided RPM. The glass starts to take the shape of the mold and at
the same time is cooled from the top. The spinning machine mounts 18
sections/molds and there are sophisticated state-of-the-art individual controls
for gob delivery, spinning, cooling of glass molds from bottom and side.

After the shape is attained and glass is formed, the ware is then automatically
taken out from the mold with the help of the takeout and ware is conveyed to
the annealing lehr. The annealing lehr is used to relieve the thermal stresses
from the formed ware.

The ware then moves to the quality area where the sorting of the ware is done.
The accepted ware is taken to the plain ware Godown area and the rejected
ones are again recycled in the form of cullet .The inventory of the plain ware is
maintained in the plain ware Godown.

The plain ware products are then sent for decoration where decals are applied
on the ware and then tempering of the ware is done. The final product is then
again checked and packed in the specified boxes.
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FORM-4

(See Rule 5(6) and 22(2)] _

. Industry:

A NNEXVRE -

Floancial Year: 20)8 2 2”’7 3

len P&«fﬂa Rl L.

PCBID:

- FORM FOR FILING ANNUAL RETURNS
BY THE OCCUPIER OR OPERATOR OF FAC[LITY

JR940

(To.be submmcd by occupler{'opcrator of d:sposal facility 1o state polluuon control Board/pollution control
committes by 30™ June of every year [or the preceding period April to March)

Dute rr’q,)m

1 ham_ea.ndaddressuflhe : “C"DP ‘ern RL U, B-Toly €CTP g,' e$s G
generatordoperator of facility N \
2 [Nameofthcauthorized  [:1 DUR L ECS Mo H | AN, A-] {ao,’.\a-ﬂa, Yo)o1, 4 E;}"-” Ak
. | person and full address with 9 8 5 I
telephone and fax number c? 6] 63
3 | Description of hazardous : | Physical formn with description | Chemical rqu
weste L e o Fhf«-\w 0O/ VA8 re O ,94,4
1 L
4 | Quantity of hazardous waste | : | Tvpe of hazardous waste . Quantity (In Tonnes/KL)
(in MTA) { Lol Qyadavp F1) E L ey
j : [ =L =
E . {
5 L Description of storage 1l B S BRivs
6 | Description of trearment Tl N : y
7 | Details of transportation : |Name & Mode of packing | Moge of Date of
addrlcss of A’ s Sl ransportalion ransportation
{ consignee A AT
- Y‘
2 § | Detells of disposal of s | Name & Mode of packing | Mode of Date of
hazardous waste address of trensportation - | transportation
d consignee ’
K- Tardan  Fp» 1A 4 iy Reocel |21 9-20)18,
: 8 K Famml, PR W~ 4 T B TX-a018
9 Quaauyafl.scful materizls | : | Namcand type of materials | Quantity (In Tonnes/KL)
seat back to the : sent back to
meanufecturer and others Manufactures
e Others
Place : C,'les Lc-; w Scanued Signature Mt)\ﬁw
: v T
Deslgnation

-

Y
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6. Details of disposal of hazardous wn#w:

Date of | Concentration of | Site Of disposal (identify the | Method | Persons
‘disposal | hazardous malerial in |.location on the relevant|of Involved in
the final waste form | layout drawing for d/i.sp«_)snl .disposal
reference) C
* % » /: 5
- Y.]'-'
at
~
. 7. Dawa on environmental surveillance
[ Date of | Analysis of ground water | Analysis of soil samples Aunalysis of Alr | Analysis of
measur Sampling - Any other
~ement Samples
: (Give
y Detalls)
z i
{ Location | Depthof | Data | Location | Depthof [ Data | Location [ Data’
| | of sampling of sampling of
159.::‘.;315::3 _smp!".ﬁ%_\ A sumpling
/-
{

8. Details on Hazardous Waste sold/auctioned to the recyclers or reprocessors or reusers

-8, Detaiis of hazardous waste reused or recycled.

Material

Date | Total Details of Hazardous Final Net Reduclion in
Quantity of | waste minimization | Received | Quantity of | wasfe -generafion
‘Hazardous activity wasle quantity and
wasle > -gen-:rulud percentage
generate 3 S

55
WY
-1 /"J
| e
[ ¥

Place

-Date.

: & };0)1(“]61 “L’ :

it
t 10]50) 4

S'qanncd Signature

I MD\’SW
% \?'N\ ?(;')\ﬂ ..-—""“"':’l
Designation : (Y\) N
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; FORM-V
ENVIRONMENTAL STATEMENT REPORT
For Year 2018-19

M/S La Opala RG Ltd..
PART-A
(i) Name and address of the owner/ : La Opala RG Ltd., B-108 Eledeco-Sidcu
Occupier of the Industry, operation Ind. Park Sitarganj (U.S.Nagar)

or process

(i) Date of the last environmental
Audit report submitted : 15.05.2018

(i)  Production Capacity : Opal Glass 1583.33 M.T. per month,
Thermocoal 48 MT

Transfer Sheets 200000 sheets

(iv)  Year Of Establishment : 2007
(v) Last Environment Statement Submitted : 2017-18
PART-B
WATER AND RAW MATERIAL CONSUMPTION
()  Water consumption m*/d
J Cooling: (Spraying) . 20 KL
] Domestic : 15 KL
Process : 5 KL
Name of Products ; Water consumption per unit of Products
During the previous During the Current
Financial Year Financial Year
1. Opal Glass ware & 12771 KL 14578 KL
Kitchen Ware




®
di)  Raw Material Consumption
Name of raw material Name of products - Consumption of raw
consume material Per Month in
M.T.
Quartz Powder/Silica Opal Glassware & 816.317
Borex Pentahydrate Kitchen Ware, Thermocol | 39.548
Boric Acid & Transfer Sheet .1 0.000
Barium Carbonate 37.361
Aluminium Hydrate 105.08
| Soda Ash | 210.550
' Sodium Silico Fluride | 86.485
| Feldspar ' 133.639
| Flouspar | 12.571
Y | Antimony Trioxide 1 00.118
3 l Cullet ‘ 382.00
.1 Sodium Nitrate l 4575
Cerium Oxide | 0.241 :
Transfer Paper/ Decal '; 124989 Sheets
Coated Sheets 123383.00
Cover Coat ’. 2.544
Medium | 0.297°
EPS 1 1 24.395
| Colour : 0.431
PART-C
Pollution discharges to environment/ unit of output.
_(Parameter as specified in the consent issued)

(i) Pollution Quality of Pollutants Concentration of Percentage of
| Discharged Pollutants discharges | variation from
) (Mass/day) (mass/volume) prescribed

. standards
a) Water NIL NIL NIL
i} b) Air NIL NIL NIL
| i
| PART-D
(HAZARDOUS WASTES)
[Hazardous Wastes Total Quantity (Kg)

financial year

During the previous

During the current financial
year

(a) From process

1000 kg

—

bd .
- 4}:“




o —————

L &
: ities NIL ° NIL
PART-E
SOLID WASTES
‘ TOTAL QUANTITY (Kg)
! ]
1
| | During the Previous During the Current Financial
| Financial Year | Year
| (@) From Pollution Control |
~ | Equipment !
= { NIL
1‘ ! NIL
(b) From Process | RS
| NIL NIL
l
i
}_
PART- F
Please specify the characterizations (in terms of composition of quantum) of Hazardous
as well solid water and indicate disposal practice adopted for both these categories of
wasies.
e
N.A.
PART-G

Impact of the pollution abatement measures taken on conservation of natural resources
and on the cost of production.




PART-H
Additional measures/ investment proposal for environmental protection including

abatement of pollution, prevention of pollution.

NIL

(_/

PART- |

Any other particulates in respect of environmental protection and abatement of pollution:

NIL

For La OpalaRG Ltd.
WV

Ay W /
S 2

(Authorized signatory)

Dated : 20.06.2019
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CENTRAL POLLUTION CONTROL BOARD
REGIONAL DIRECTORATE, LUCKNOW

01. Background: M/s Shiran Electricals Pvt, Ltd. (hereafter referred as ‘The unit’) was jointly inspected on

January 28, 2020 by the officials from CPCB, RD (N), Lucknow and UEPPCB, in reference fo the Hon'blfa
NGT order (O.A No123/2018) dated December 3, 2019 in the matter of Sidhgarbyang Kalyan Sewa Samiti,
Sitarganj Vs State of Uttarakhand & Ors. O.A. No. 123/2018. As on the date of inspection, status of
compliance of the said unit is given below.

02. Salient Details:

| 1. Name & Address of the Industry : M/s Shiran Electricals Pvt. Ltd.
{ Plot No: 22, Phase-|
- Eldeco SIDCUL Industrial Park,
. Sitarganj, U S Nagar, Uttarakhand-262405
2. Coordinates of the Unit l R B
(Latitude and Longitude) | el coHgaREHgLS
3. | Type of Industry Sector Red
(Red/ Orange/ Green)
4. | Scale of operation | S
(Large/Medium/Small- Micro) :
) CETP membership (Obtained i Ve
Yes/No) :
6. Operational Status Gperational
7. Name of main Raw Materials: | 1. Powder paint
| 2. PT &CED chemicals
3. Sheet Metal components for MV Parts
4. Diesel
8. Status of Consent under Water & Air | Granted /Non granted: Granted
Acts and Authorization under HWM
Rule Valid up to: 31-03-2020
9. Consented Production Capacity Sheet Metal Components for MV Parts- 40000 Nos./month
10. | Sources of Water Supply Bore well (01 Nos)
11. | NOC from CGWA for extraction of No
Ground Water
12. | Daily consumption of Fresh Water | Average 4.07 KLD (Average of 4 month as per log book, ie.,
(KLD) Oct, 19 to Jan, 2020)
13. | Waste Water Generation (KLD) 1.0 KLD (as reported) v
14. | Unit details of ETP 1) Collection tank/Holding tank
2) Effluent transfer pump
W \“*m Page1of5
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3) Flash mixing tank
4) Flocculation tank
5) Chemical dosing tank
6) Sedimentation tank
7) Buffer tank
8) Air root blower
9) Effluent feed pump
10) Duel media filter system
11) Carbon filter system
15. | Designed Treatment Capacity of
ETP (KLD) ko
16. | Operational status of ETP Operational
17. | Flow Meter (s) at Inlet & outlet of Inlet: Not available
| ETP | Outlet: Installed
18. | Mode of treated effluent disposal | Through CETP
19. | Any Bypass observed \ No
20. | Details of HW Generation & its disposal: As Per Environmental Statement (Form V)
Hazardous Wastes | Quantum | Disposal Practice
| Kgs i
Used Oil | 4 Liters | Stored in plastic drums and disposed through
|  authorized TSDF
ETP Siudge 963 Kg ' Stored in bags and disposed through authorized
| TSDF
Boiler Ash NA ' NA
Any other (specify) |
o Phosphate sludge | 352 kg Stored in bags and disposed through authorized
TSDF
« Waste Cotton 13 Kg Stored in bags and disposed through authorized
TSDF
21. | Sources of Air Pallution
A. Boilers/Hot Water generator

No. and Capacity of Boilers/HWG

¢ Hot water generator - 01 Nos (90000 Kcal)

o Baking oven - 01 Nos

e Hot water generator — 01 Nos (2.5 lakh Cal/hr)

Type of Fuel used with consumption

HSD

Rate of fuel used

100 Lir/day

Load at which sampling done

Sampling not done.

Stack details

. Height of stack of each Boiler 12 Meters
[HWG (meters)
Il Sampling port hole from ground | Dia-2"
level Stack dia.
Air Pollution Control Systems (APCD) | Not Available

—F
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DG Sets

Numbers and capacity of each 02 Nos. (82.5 KVA & 25 KVA)

Whether adequate stack height exists Yes
Whether acoustic enclosure provided as | Yes
per Environment (P), Rules 1986.

22,

Date of inspection 28.01.2020

03. Observations:

it

On the day of inspection, the unit was found operational and engaged in coating & painting of
sheet metal components for M.V. parts.

The validity of consent under Water Act; Air Act and Hazardous Waste Authorization is granted up
to 31-03-2020.

The fresh water requirement of the unit is fulfilled by 1(one) bore well installed in the premises.
Flow meter was found insialled at the abstraction point of the bore well. Logbook for the fresh
water consumption is maintained by the unit.

The unit has not obtained the permission from CGWA for groundwater abstraction through bore
well.

The unit has an ETP of 10 KLD capacity comprises of Collection cum Equalization Tank-> Effluent
transfer pump = Flash mixing tank-> Flocculation tank—> Chemical dosing tank-> Sedimentation
tank-> Buffer tank=> Air root blower-> Effluent feed pump-> Duel media filter system-> Carbon
filter system—> CETP conveyance system.

The unit has provided sludge drying beds for the ETP sludge management.

The unit has installed digital flow meter at the outlet of ETP only which is further connected to
CETP conveyance system. Logbook for the same is maintained by the unit.

At the time of inspection, the ETP was in operation. The team collected samples from the inlet and
outlet of ETP. The analysis report is presented below:

S. | Parameter Inletof ETP | Outletof ETP | UEPPCB prescribed

No. (I-5) (I-5A) standards for CETP
Sitarganj

1. | pH . 7.60 7.49 55-90

2. | TSS(mg/L) | 28.1 30.4 1500

3. | TDS (mg/L) 476 258 2100

4. | Fluoride (mg/L) - BDL 15

5. | Ammonical Nitrogen (mg/L) - BDL 50

6. | Phenols (mg/L) - 212 5

7. Boron (mg/L) - BDL 2

8. | Qil & Grease (mg/L) - BDOL 20

9. | COD (mgl/L) 184 38.8 1100

10. | BOD (mg/L) - 8.6 550

11. | Hexavalent Chromium (mg/L) - BOL 2

12. | Cadmium (mg/L) - BDL 1

13. | Total Chromium (mg/L) - BDL 2

14, | Copper (mg/L) - BDL 3

15. | Nickel (mg/L) - 0.29 3

W’ %age 3 of 5




16. | Lead (mg/L) = = oL | 1

17. | Zinc (mglL) = 0450 15
18. | Arsenic (mg/L) - TR 0.2
19. | Mercury (mg/L) = BDL 0.01

*BDL meaning for Fluoride- < 0.5 mg/l, Ammonical Nitrogen- < 0.5 mg/l, Boron- < 0.5 mg/l, Oil & Greaste- s Smgll;
Hexavalent Cr- < 0.1 mg/!, Cadmium- < 0.1 mg/I, Total Cr- < 0.2 mg/l, Copper- < 0.2 mg/l, Lead-<0.5 mg/I, Arsenic- < 10 He/
and Mercury- < 10 pg/l.

11. The_unit is found complying w.r.t. prescribed discharge standards of Inlet effluent quality of CETP,
Sitargan;.

12. The hazardous waste storage area of the unit was not adequate for safe storage. The packaging and
labeling of HW as per rule are also not followed by the unit.

13. Display board of information related to water, air emission and waste generated within the factory
premises was not found at outside of factory gate, instead it was found inside the main gate and was
not updated as well.

14. The unit has one HSD fuel type Hot Water Generator (2.0 Lakh Kcal / hr) with a stack height of 12
meter.

15. The unit has two HSD fuel type Baking Oven with a stack height of 10 meter each.

16. As the unit is found under illegal exiraction of groundwater during 18-05-2018 to 28-01-2020, the team
caloulated Environmental Compensation of 2 1,00,000/- (Rs. One Lakh) w.r.t illegal extraction of
groundwater. The calculation of EC is shown in Annexure-l.

17. The unit was found complying w.r.t prescribed effluent discharge standards in May 2018, Dec 2018
and Jan 2020.

04. Recommendations:

4. An amount of Z 1,00,000/- may be levied on the unit as charges towards environmental compensation
for illegal extraction of ground water.

2. The unit shall take NOC from CGWA for the abstraction of ground water.

3. The unit shall make an adequate safe storage area for HW and also follow the Rules of packaging and
labeling.

4. The unit should provide updated display board at outside of factory gate in prescribed format for
display of information related to water, air emission and waste generated within the factory premises.

5. The unit should install electro-magnetic flow meter at the inlet of ETP and maintain proper logbook for

the same.
05. Inspection Team: \ l\
1. Er. Sanjay Kumar, Sci 'C’ 3’1_\‘:«_*21; \a| 2 >0

CPCB, Regional Directorate, Lucknow
2. Dr. Ajeet Singh, ASO “"‘“@ﬁ.
UEPPCB, RO Kashipur *‘F“/ 3| v
3. Dr. Ashutosh Tripathi, RA
w7

CPCB, Regional Directorate, Lucknow G
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Annexure |
1. Environmental Compensation for illegal extraction of the Grou nd water:

EC ow = Water Consumption Per day x Nos of days X Environmental
Compensation Rate for illegal extraction of ground water (ECRew)
The EC computed is as follows:

Area category safe/motiﬁed area

Use Industrial
Ground water extracted per day 4.07 m®/day
ECRcw for industrial units in Safe area 20 Rs/m?>
(As per Table 4.6.4 of CPCB EC Methodology)
EC to be levied 81.4 Rs/day
Date of inspection by CPCB wherein violation 18-05-2018
reported

[ Status of NOC as on 28-01-2020 Not Available
No of violating days (i.e. operation without NOC) 620
Total ECaw for illegal extraction of the ground water Rs-50,468
(Minimum Rs. 1,00,000) Rs. 1,00,000 (minimum)

As the unit is found under illegal extraction of groundwater during 18-05-2018 to 28-01-2020,
the team calculated Environmental Compensation of X 1,00,000/- (Rs. One Lakh) w.r.t illegal
extraction of groundwater.

2. Environmental Compensation on Industrial Pollution:

Calculation of Environmental Compensation is as demonstrated below
EC=PIxNxRxSxLF
=80X0X250X0.5X1.0
=0

The unit was found complying w.r.t prescribed effluent discharge standards in May 2018, Dec
2018 and Jan 2020.

Where
Pl= Pollution Index of industrial sector
(taken as ‘80’ considering ‘Red Category’)
N= Number of days of violation took place (0 operational days considered for violating

prescribed effluent discharge standards during 18-05-2018 to 28-01 -2020)
= Afactorin Rupees (taken as 250’)

S=  Factor for scale of operation
(‘0.5 considering scale of operation being ‘Small’)
LF= Location factor (‘1.0° considering population of area being < 1 million)

(Ref: Guidelines prescribed by the “Report of CPCB- in house Committee on Methodology for Assessing Environmental

Compensation and Action Plan to Utilize the Fund”) ’
M’s Shiran Electricals Pyt. Ltd., Piot No: 22, Phase-l, SIDCUL, Sitarganj, Uttarakhand W
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MJs Shiran Electricals Pvt. Ltd.,
Plot No.-A-22, Eldeco,
Tehsil-Sitarganj, Distt-U.S.Nagar.

=3

Consolidated Consent to Operate and Authorization hereinafter reforrad . 48 Hm

(Consolidated Consent & authorization) (Renewal) under Section23 of the “Waler

(Prevention & Control of Pollution) Act, 1974” and under Section-21 of the “Alr (Preventien |

& Control of Pollution) Act, 19817 and Authorization under “Rule_-6(2_)” of tbn“ﬂa_zaﬂhu SN
- and Qther Waste (Management and Transhoundary. Movement) Rules, 856, SAFe e oA

“Environment (Protection) Act, 1986” as applicable (to be referred hictemafer BE WAREAGLAN. .
Act and Hazardous & Other Wastes Rules, 2016 respectively). s '

PCBID - 13692 —" YL
CCA (Renewal)

| Consent No. 40147/ Date ;ww s ot '

CCA is hereby granted to M/s Shiran Electricals Pvt. Ltd located &t it Mo AER, Eiees, T
Sitarganj, Distt- U.S.Nagar subject to the provisions of the Water Act, Alr Aot and Hazardous &

Other Wastes Rules, 2016 and the orders that may be made further and subjest to following terms

and conditions :-

1. This CCA is granted for a period from up to 31.03.2020 and valid for manufacturing of
following products with Capital Investment/Net Assets Values 2.85Crs -

S. Last CCA Present CCA f

No. Product Quantity Product
(Per Month)

1. | Sheet Metal Components 40000 Nos | Sheet Metal

|i for M.V. Parts Components for M¥. 1. I
15 Parts it
‘ 2. Specific Conditions under Water Act :-
(i) The daily quantity of effluent discharge (KLD) :-
CCA Present CCA (Expand)
Trade Effluent 5 '
Sewage 1.6 1.6

(ii) Trade Effluent Treatment and Disposal: Effluent generated fmm menufacturing process -
(8KLD) shall be treated and disposed through CETP after primary treatment to meet inlet
effluent quality of CETP as prescribed by the State Board.

(iii) In case of non-operatfonz’non—cqnforming of CETP, the unit shall make and arrangement of
own ETP of appropriate capacity to treat waste water generated from process; otherwise
unit shall stop manufacturing operation. In case of operation of own ETP, ETP shall meet

following standards as prescribed under Environment (Protection) Rules, 1986 as .
applicable and amended time to time. : .

—
i

Tt et TG
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Not to exceed
!l :
4 ‘@——mﬂ—
: ‘
(1.6KLD)

(if) Sewage Treatment and Disposal: Sewage and other domestic wastewater
generated from Unit shall be shall be treated and disposed through CETP after primary

treatment to meet inlet effluent quality of CETP as prescribed by the State Board.

it shall make and arrangement of

_capacity; ‘otherwise unit shall stop manufacturing operation. In
STP, STP outlst shall*meet following standarcs as prescrlbed

Rules, 1986 as ap slicable and amended time-to-time.
Standard for STPs to be

“ Present Standard for '
: TP achieved within five years.
: bihi : '.From_()_ctober:-z_lll Dl
-—5_ e v L R M TG SO
2 BOD (m Not more than 30
S| TSS (mg/L) Not more than 100
( |

(iii) In case of non-operatiom’non-conforming of CETP, the un

Pl
MPN/100m

3. Conditions under Air Act i .
(i) The applicant shall use following fuel and install a comprehensive control system cor}sist'mg

of control equipment as is required with reference 10 generation of emissions and operate
and maintain the same continuously so as {0 achieve the level of pollutants to the following

standards :

_Emission
Control
Equipment

m
Enclosure

Stack attached
with height

Quantity

Acoustic :
Enclosure

Generator
(2,&Lac-._- ol
Keal/Hr) x 1 4357

' %2 Draft - o - &
In case Of stoppage of functioning of air pollution control equipment, production'}-:aﬁ to e
stopped immediately and this Board has 1o be intimated by fax/phone/'emaﬂ with a report in

this regard 1o be _dr'sparched immediately.

(i) Noise from the DG. Set and other :-Isourca(s) should be controlled by providing an acoustic
enclosure as 15 requgrta'd for meeting the ambient noise standards for night and day time as
prescribed for respective areas/zones (Industrial, Commercial, Residential, Silence) which

are as follows == |

- II _____.__-____.
Indpstnal Area_fCOmmercial Area | Residential Area Silence Zone
Day Night \’:l?ay Night \ Day \ Night | Day | Night

time time time time time time time
7oumliies [ ST IESST (A5 50 | 40 |

Day time : from 6.00 2m, to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

[} ‘2-
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(ii) The Factory Manager of M/s Shiran Electricals Pvt. Ltd., U.S.Nagar is hereby granted
an authorization to operate a facility for collection and storage of Hazardous wadtes.

(iii) The authorization s granted to operate a facility for generation, collection and storage of
hazardous wastes within factory premises for following category of wastes :-

S.No. Category Quantity of Waste for which Mode of Disposal
(Schedule-I & authorization is being issued el '
Schedule-IT) (MTA) e [
1 Schedule] - 5.1 ~ 0,010 _ Regydlﬁs)}q, .
2 Schedule I -31.1 0.200 Sécilri}'land 71| SRR

(iv) The authorization shall be in force fof a period from up to 31 032020. .

(v) The authorization is subject to the conditions stated below and such conditions as may be
specified in the rules for the time being in force under Environment (Protection) Act,
1986. | |

Terms and conditions of authorization :- s e e
(i) The authorization shall comply with the provisions of the Environment (Protection) Act,”
1986, and the rules made there under. ) SR
(ii) The authorization and its renewal shall be produced for inspection at the request of an officer
authorized by the SPCB/PCC.
(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the SPCB/PCC.
(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in
the application by the person authorized shall constitute a breach of his authorization.
(v) It is the duty of the authorized person to take prior permission of the SPCB/PCC to close
down the facility.
(vi) An application for the renewal of an authorization shall be made as laid down under these
rules. - :
(vii) The unit shall comply with any other conditions specified in the guidelines issued by the
MoEF or CPCB/SPCB from time to time.

This CCA is valid for shearing, punching, bending, grinding, assembling & surface
treatment processes for the manufacturing of products as mentioned in serial no. 1 of this
CCA order only.

Compulsory documents to be submitted by the Industry/Unit :-

(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous.

& Other Wastes Rules, 2016 and Third Party Audit Report,  © /e i hn i (0 i i il

(u) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(iif) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage
Area. ; i '

Unit has to apply ﬁ?r renewal of CCA well in advance of 60 days of expiry of this CCA.

ggzpetcnt Authority reserves the right to change/modify/add any time any condition of this .

Unit has to f:?mply wi.th the other general conditions as annexed herewith. Non compliance

of any provision of this CCA.and provisions of the Water Act, Air Act and Hazardous &

Other Wastes Rules, 2016 will results in legal action under the aforesaid Acts and Rules.

Memt&‘%ry

Copy to: Regional Officer, Uttarakhand Environment Protection and Pollution Control Board,

Kashipur, Distt-U.{S.Nagar for information and compliance of the same/

.
-

Chief Environment Officer

A

B
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Specific Conditions: = :

The applicant shall provide ISI' mark water meter to each water supply source and shall regularly submit
returns of water consumption in the prescribed form and pay the cess as specified under Section-3 of Cess Act.
The applicant shall submit audited balance sheet of the unit at the end of each financial year so that fee
submitted by the applicant could be assessed.

. The applicant shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as per

requirement for monitoring the air emissions and the same shall be open for inspection and use at all times by
the Board’s staff. The chimney/stack attached to various sources of emission shall be designated by numbers
such as S-1, S-2 etc. and these shall be painted/ displayed to facilitate identification.

The industry shall ensure interlockirig of air pollution control devices and production processes.

A solid waste generated from the industry has to be disposed in manner so that contamination of surface water
bodies/ground water/soil etc. does not take place.

. The industry shall take adequate measures to control of noise from its own source so as to comply with the

standards as may be applicable.

. The applicant shall develop three rows of green belt on the premises with plant species as sgg_gss’;i;g_l.by the :
gk o 1Y Bt B O

Central Pollution Control Board. S
The industry shall strictly adhere with the specific and general conditions issued with CCA’ order. Any
violation of stipulated conditions may attract legal action under the provisions of Water Act, Air Act and
Environment (Protection) Act and Rules made thereunder.

The industry shall ensure all safety measures and shall undertake periodical assessment by the competent
authority. A

10. Unit shall ensure manifest system in Form-10 of Hazardous & Other Wastes Rules, 2016 while disposing

hazardous waste.

11. Hazardous waste should not be stored beyond a period of 90 days.
12. The industry situated nearby the River Ganga and its tributaries shall ensure the treatment facilities and

disposal arrangement in such a way so that no waste water is discharged in water stream or water bodies.

13.The unit shall strictly comply with the provisions of Water, Air & E (P) Acts and Rules/Notifications made

. Treated waste water and domestic waste water shall be disposed jointly at one d

thereunder.

General Conditions:

. The applicant shall get analyse the samples of effluent/emission/nazardous wastes at least once in a three

month from the laboratory recognized by the MoEF and shall report to the UEPPCB.

The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

; er Shall be isposal point. The applicant
shall provide discharge measurement equipment at final disposal point. SWEHE CCOR '

The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. : -

The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof.

The industry shall provide uni.nterru;?ted entry to the STP’s/ETP’s inlet and outlet points, Air Pbllutioﬂ.comml
equipment and stack for smooth sampling/monitoring of efficiency of pollution control n;easures

The industry shall provide “lnSpef:tio'p Book™ at the time of inspection to the Board’s officials :

Whenever due to any accident or other unforeseen act or event, such emission occurs or i:s apprehended to
occur in excess of standards laid down, such information shall be reported to the Board’s ofﬁce?:md all other

concerned offices. In case of failure of pollution con i
trol equipment, th i i
R e R equipment, the production process connected to it

The industry shall operate in a manner so that all emissions be emitted through designated chimney/stac

only. .

P i
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10.In case of any damage to the agriculture productivity, human habitation etc. by the °P3f3ﬁ0ﬂ Of. industry, it
shall’ be imperative to stop production in the industry with immediate effect and such information s-hall be
reported to Board’s offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority. ;

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production.typesf production
capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge point of
emission point.

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as may be
necessary. 2 :

13, The person authorized shall not rent, lend, sell, ransfer or otherwise transport the hazardous waste without

obtaining prior permission of the Board. d , ) T ponty
14. Any unauthorized change in personnel, equipment as working condition as meqtmned in the application by the

person authorized shall constitute a breach of his authorization. o
15.1t is the duty of the authorized person 10 take prior permission of the Board to close down the facility.
16. The authorization is valid for lemporary storage of Hazardous Waste within premises only.
17. The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous chemicals

being used in the plant as well as air emission and waste generated within premises is displayed on Display

_Board of size 6x4 feet oui side the main factory gate-within premises=— ~ ~—— — P

18.1t is duty of the authorized person to take prior permission of this Board to close and cleanup the facility for
treatment, storage and disposal of hazardous waste.

19. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in Form-4 on
or before the 30™ day of June following to the financial year to which that return relates.

20.In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All spillage
must also be safely collected and stored. i

21.Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical and
chemical analysis of hazardous waste sample and report to the Board,

22 Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit constructed
with R.C.C. or such material which does not react with the waste contained in it. :

23.The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger’ and ‘Hazardous’ shall
be displayed at appropriate position both in Hindi and English.

24. The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on impervious
floor under covered shed. Hazardous waste if required shall be sold only to Registered Recyclers/Re-
processors.

25.1n case of any transportation of hazardous waste, the details in Form-10 of the Hazard & Other Wastes
Rules, 2016 shall be submitted to the Board. ’dT 2

: ~2|0: ()/
Chief Environment Officer
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» '\ )
FORM-4 ~frun ey ”(';fsd

Kinancial Year: 2018-2019

’ ' (See Rule 5(6) and 22.(2)]
Industry: PCB ID: 13692

FORM FOR FILING ANNUAL RETURNS
BY THE OCCUPIER OR OPERATOR OF FACILITY

(To be submitted by occupier/operator of disposal facility to state pollution control Board/pollution control
committee by 30" June of every year for the preceding period April to March)

7 TName and address of | : | SHIRAN ELECTRICALS PVT. LTD. PLOT A-22 ESIP SIDCUL |

the generator/operator SITARGANJ . U.S. NAGAR (UTTARAKHAND) 262405 -
of facility

2 | Name of the - | 'Mr. Raman Chaudhary S/O. Mr. Suraj Singh. Vill/ P. Q. Danpur

" authorized person and .Rudrapur . U.S. Nagar (Uttarakhand) 262405 ;

full address with EMAIL ID . chaudharyraman77@gmail.com
telephone and fax No. Mob. No. 9639700077

3 | Description of . | Physical form with description Chemical form |
hazardous waste Cotton Waste, Hand Gloves, Emery Paper | ETP Sludge. Pho.

| | Nose Mask. Tissue Paper, Etc... Sludge, Waste Oil.
| .| Spray Bottle. Paint
' Filters.Clc..

-

4 | Quantity of hazardous Type of hazardous waste Quantity (In
waste (in MTA) ; G Tones/K1.)
' Cotton Waste. Hand Gloves. Emery Paper | 4000 Kg.
Ete... e .
5 | Description of storage | : | Fully Closed & Scparatc Area Of Sludge Storage. S|
6 | Description of . | From Process Of ETP & Phosphate Sludge Filtration.
treatment | o et o
7 | Details of |+ | Name & address of Mode of Mode of | Dateof
| transportation | | consignee ] packing transport | transpart.
! .| By.. Bharat Oil & Cement By Road | Quarterly
' | WasteManagement Roorki | Bags &
L Plastic
i T/ | i Drum oyl
§ | Details of disposal of | : | Name & address of Modeof | Modeof |Datcol
hazardous waste | | consignee packing transport | transportati
: ation on
| Bharat Oil & Cement By Road | Quarterly
| | WasteManagement RoorKi Bags &
| Plastic
Drum " ot
9 | Quantity of useful : | Name and type of materials sent back to | Quantity (ip
materials sent back 1o Tones/KI.)
the manufacturer and Manufactures N.A
others Others T N.A 4 ==




ENVIRONMENTAL
STATEMENT REPORT

' For Year 2018 — 2019

Submitied o :
Uttarakhand Environment Protection and

Pollution Control Board
(UEPPCB)
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FORM Vv

ENVIRONMENTAL STATEMENT REPORT
For Year 201819

(i) Name and address of the owner/PAR:TM?S SHIRAN ELECTRICALS PV LTD:
~ Occupier of the Industry, operation
Or process - _
(i)  Date of the last environmental : 12.05.2019

Audit report submitted

(i)  Production Capacity : 40000 NOS/ MONTH
(iv)  Year of Establishment . 2018-19
(v) Last Environment Statement Submitted : JUNE 18

PART- B

WATER AND RAW MATERIAL CONSUMPTION

(i)  Water consumption m*/d

Domestic = 05

Cooling 205

Process SALh
Nar_ne of Prod[lcts DR [ T Water consumptlon per umt of Prqgl_u_cts b |
i | Durmg the previous Durlng the Current ;
’ PEER e Yl EinancialYear _| Financial Year Ay L
[_ 201? 2018 2018-2019




Raw Material Consumption

Consumption of | raw
material Per Annum .

fﬁéfneﬁéﬁ materlal 1 Name of f products | Consumption «
 consume !
Powder, Diesel. Liguid Job Work 5 Ton.
Paint etc.
{ ISR et Ry e & ot |2l e DR Pe e G e Tl |G ST D
PART-C

Pollution discharges to enwronment/ unit of output
(Parameter as specified in the consent issued)

| (i) Pollution ‘ Quality of Pollutants I Concentration of

Percentage of

, | Discharged Pollutants discharges
i 1 (Masslday) (mass/volume)
s . | Pl oy .
| a) Water j
| 5 kId :'
[ T | i : S e g )
1' ' !
PART-D

(HAZARDOUS WASTES)

| Hazardous Wastes

 Total Quantity (Kg)

variation from
prescribed
standards

During the previous
| financial year
Phos Sludge 619 Kg

From process

h‘
|

| (b) From pollution Contro_l"

‘[ During the current financial
| year

~ | Phosphate Siudge 2872 Kg_
__|ETP Sludge 1875 Kg
| .

Facilities e ‘

et |t A




e N e e

PART- E
~___SOLID WASTES
TOTAL QUANTITY (Kg)

During the Previous - | During the Current Financial
Ay : Financial Year Year i e
(@) From Pollution Control S
Equipment
(b)From Pracess | ek . =
PART-F

- Please specify the characterizations (in terms of composition of quantum) of Hazardous

as well solid water and indicate disposal practice adopted for both these categories of
wastes.

PART- G ’
Impact of the pollution abatement measures taken on conservation of natural resources
and on the cost of production.

PART-H
Additional measures/ investment proposal for environmental protection including
abatement of poliution, prevention of pollution.

- PART-1
Any other particulates in respect of environmental protection and abatement of pollution.

Prepared By

Dated: M/S SHIRAN ELECTRICALS PVT. LTD.
ol ESIP SIDCUL SITARGANJ
(U.S.NAGAR)
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CENTRAL POLLUTION CONTROL BOARD
REGIONAL DIRECTORATE, LUCKNOW

01. Background: M/s Surin Automotive Pvt. Ltd. (hereafter referred as ‘The unit) was jointly inspected on
January 28, 2020 by the officials from CPCB, RD (N), Lucknow and UEPPCB, in reference to the Hon'ble
NGT order (O.A No123/2018) dated December 3, 2019 in the matter of Sidhgarbyang Kalyan Sewa Samiti,
Sitarganj Vs State of Uttarakhand & Ors. O.A. No. 123/2018. As on the date of inspection, status of
compliance of the said unit is given below.

02. Salient Details:

1. | Name & Address of the Industry | M/s Surin Automotive Pvt. Ltd.
l _ | Plot No: A-194, Phase-|
- Eldeco SIDCUL Industrial Park,
‘ | Sitarganj, U S Nagar, Uttarakhand-262405
2. | Coordinates of the Unit b , ) e
l;' | (Latitude and Longitude) sl Longareiiio 2
3. | Type of Industry Sector e Rve ; | Y
(Red/ Orange/ Green) ‘_
4. | Scale of operation l lerde
(Large/Medium/Small- EﬂE:fO} _ _g KT
['5. | CETP membership (Obtained g
Yes/No) i _
6. | Operational Status | Operational
| 7. | Name of main Raw Materials: 1. Auto parts (seats)
] 2. Cabin FES (Half cabins)
, 3. Sheet Metal fabrication & assemblies
i el ) Tipperbody Load bodies & Trailers
o f W i :
: 1 Sl o Cop se_m ulncier ater & A ' Granted /Non granted: Expired on 31.03.2018
| Acts and Authorization under HWM :
' Rule : Applied for renewal on 29.01.2020
9. | Consented Production Capacity 1. Auto parts (seats) - 2500 Nos.
{ 2. Cabin FES (Half cabins) - 2500 Nos.
3. Sheet Metal fabrication & assemblies — 7700 MT
| 4. Tipper body, Load bodies & Trailers — 1000 Nos.
10. | Sources of Water Supply | Bore well (01 Nos.)
1. | NOC from CGWA for extractionof |,
Ground Water ___‘_ﬁi}phed 0'13_?'_[_}3'_201 !
12. | Daily consumption of Fresh Water | 23 KLD (Avg. of 04 months as per logbook)
(KLD)
13. | Waste Water Generation (KLD) 12 KLD (as reported)

; k‘"‘“‘l{' Page 1 of 5




14. | Unit details of ETP ). Chemical dosing tank
2) Collection cum Equalization tank
3) Flash mixer
4) Holding tank
5) Oil-grease trap
6) Pre settling tank
7) Aeration tank
8) Settling tank
9) Sludge drying bed
10) Multi grade filter
11) Activated Carbon filter
15. | Designed Treatment Capacity of 15KLD
ETP (KLD)
16. | Operational status of ETP Operational
17. | Flow Meter (s) at Inlet & outlet of Yes
ETP |
18. | Mode of treated effluent disposal | Through CETP =
19. | Any Bypass observed | No i
Details of HW Generation & its disposal: As Per Environmental Statement (Form V)
Hazardous Wastes - Quantum Kgs | Disposal Practice
Used Oil T IR A
" ETP Sludge/Paint sludge | 3320Kg | Stored in bags and disposed through authorized
| | | TSDF
Boiler Ash - | -
Any other (specify) i
| Empty Drums 8000 Nos. | Stored and disposed through authorized TSDF
21. | Sources of Air Pollution:
A. | Boilers =
No. and Capacity of Boilers ?
Type of Fuel used with consumption | NA TR
Rate of fuel used NA R
Load at which sampling done NA
Stack details NA
l.  Height of stack of each Boiler
(meters)
Il.  Sampling port hole from ground
level Stack dia.
Air Pollution Control Systems (APCD) NA
B. | DG Sets
Numbers and capacity of each 01 Nos. (320 KVA)
o Whether adequate stackheight | Yes
exists

el

\_ﬁ‘ ; \Cnﬂ-h

@
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» Whether acoustic enclosure Yes
provided as per Environment (P),
Rules 1986.

22.

Date of inspection | 28.01.2020

03. Observations:

1. On the day of inspection, the unit was found operational and engaged in manufacturing of auto
mobile parts.

2. The validity of unit consent under Water Act; Air Act and Hazardous Waste Authorization was
expired on 31-03-2018. The unit has applied for the renewal of CCA on 29.01.2020.

3. The fresh water requirement of the unit is fulfiled by 1 bore well installed in the premises.
Eleciromagnetic Flowmeter (EMF) is installed at the abstraction point of the bore well. Logbook for
flowmeters was found maintained.

4 The unit has not obtained the NOC from CGWA for groundwater abstraction through bore well
however unit is applied for the same.

5. The unit has an ETP of 15 KLD capacity comprises of Collection Tank->Equalization Tank | & 2
>Primary Tube Settler ->Aeration Tank->Holding Tank=>Secondary Tube Settler=>Chlorine
Contact Tank = MGF & ACF >Final Storage Tank ->Water Meter->CETP conveyance system.

6. The unit has provided sludge drying beds for ETP sludge management.

7 The unit has installed EMF at the inlet & outlet of the ETP. Logbook for flowmeters was found
maintained at the unit.

8. Beside this unit has installed a STP of 20 KLD capacity for the treatment of domestic wastewater.
Both ETP & STP outlet was combined before discharging into CETP conveyance system.

9. At the time of inspection, the ETP & STP both was in operation. The team collected the samples
from the inlet & outlst of ETP and outlet of STP. The analysis report is presented below:

''S. | Parameter [Inletof ETP | Outlet of STP Outlet UEPPCB
No ' (SU-1) ETP (SU-3) prescribed
' (SU-2) | standards for
L ey e Ll P S O £ CETP Sitarganj
1. [pH 2 P S T T 55-9.0
2. | 1SS(mgl) | 489 | 349 73.6 1500
3. | TDS (mglL) 1617 | 1618 438 2100
"4 Fuoide(mgl) | - T 410 = 15
| 5. Ammonical Nitrogen {mg/L; - 5600 - 50
6. |Phenos(mgl) | - | 0976 | - 5
'7. | Boron (mglL) | s W AE = 2
'8 | Oil &Grease (mglL) S EDE | - 20
9. | COD(mgiL) I U 116 1100
 10. | BOD (mglL,) ' P R 437 550
[11. | HexavalentChromum S = 2
| {mg/L) ) = 3
[12. | Cadmium (mgL) | [ BOL 1
| 13. | Total Chromium (mg/L) 1 - | BOL 2
W, | Copper (mg/L) 7 |  BDL 3
5. | Nickel (mg/L) = 191 = 3
16. | Lead (mg/L) T e I ERTTEER 1
17. | Zinc (mg/L) .i 081 ; % 15

T\“’Wg‘bf/ %age 3 of5




13.

14.
18.

16.
17.

18.

W- Arsenic (mg/L) =2 0.011 - 0.2 ‘
|19. Mercury (mg/L) = BDL = 0.01

*BDL meaning for Oil & Grease- < Smeg/l, Hexavalent Cr- < 0.1 mg/l, Cadmium- < 0.1 mg/I, Total Cr- < 0.2 me/I, Copper- <
0.2 mg/l, Lead- < 0.5 mg/l and Mercury- < 10 pg/l.

The unit is found not complying w.r.t in, treated effluent, which is greater (2.41 mg/l) than
prescribed standards (2.0 n@’)’ﬁ'ﬁ(e;?::t_cﬁaliw of CETP, Sitarganj.

Form-3 and Form-4 for HW generation was maintained by the unit.

Display board was found at factory gate for display of information related to water, air emission and
waste generated within the factory premises.

The logbook for the generation and disposal of solid waste is not being maintained by the unit.

As the unit is found under violating prescribed effluent discharge standards on 28-01-2020. The team
calculated Environmental Compensation of Z 30,000/~ per day till the day of compliance achieved w.r.t
violation of prescribed effiuent discharge standards. The calculation of EC is shown in Annexure-|.

As the unit is found under illegal extraction of groundwater during 19-05-2018 to 28-01-2020, the team
calculated Environmental Compensation of Z 2,84,740/- (Rs. Two Lakhs Eighty-Four Thousand Seven
Hundred Forty) w.r.t illegal extraction of groundwater. The calculation of EC is shown in Annexure-|.

04. Recommendations:

1. An amount of 30,000/~ per day may be levied on the unit from 28-01-2020 to till the day of
compliance achieved as charges towards environmental compensation for violating prescribed
effluent discharge standards.

2. An amount of ¥ 2,84,740/- may be levied on the unit as charges towards environmental
compensation for illegal extraction of ground water. In addition to this, unit may be levied ¥ 600/-
per day till the day of further compliance achieved.

3. The unit should not allow to operate till the issuance of valid consent from UEPPCB.

4. The unit should improve the operation of ETP to meet the prescribed standards of Inlet effluent
quality of CETP, Sitarganj.

5. The unit shall take NOC from CGWA for the abstraction of ground water.

05. Inspection Team:

1. Er. Sanjay Kumar, Sci 'C’ 'a-af\bmq[\

CPCB, Regional Directorate, Lucknow ifal\aezo
2. Dr. Ajeet Singh, ASO TN

UEPPCB, RO Kashipur —= A

3. Dr. Ashutosh Tripathi, RA

CPCB, Regional Directorate, Lucknow : w7

Page 4 of 5




Photo Gallery
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1. Environmental Compensation for illegal extraction of the Ground water: =

EC sw= Water Consumption Per day x Nos of days x Environmental

Compensation Rate for illegal extraction of ground water (ECRew)
The EC computed is as follows:

| Area category Safe/Non notified area

! - Use Industrial

| Ground water extracted per day 23 m*/day

; ECRew for industrial units in Safe area 20 Rs/m?

. (As per Table 4.6.4 of CPCB EC Methodology)

" ECtobe levied 600 Rs/day
Date of inspection by CPCB wherein violation 19-05-2018

. reported

| Status of NOC as on 28-01-2020 Not Available

~ No of violating days (i.e. operation without NOC) 619
Total ECqw for illegal extraction of the ground water Rs 2,84,740

As the unit is found under illegal extraction of groundwater during 19-05-2018 to 28-01-2020,
the team calculated Environmental Compensation of X 2,84,740/- (Rs. Two Lakhs Eighty-Four
Thousand Seven Hundred Forty) w.r.t illegal extraction of groundwater. In addition to this, unit
may be levied X 600/- per day till the day of further compliance achieved.

2. Environmental Compensation on Industrial Pollution:

Calculation of Environmental Compensation is as demonstrated below
EC=PIXNxRxSxLF
=80X1X250X1.5X1.0
= 30, 000/- per day.

As the unit is found under violating prescribed effluent discharge standards on 28-01-2020. The
team calculated Environmental Compensation of % 30,000/ per day from 28-01-2020 to till the
day of compliance achieved w.r.t violation of prescribed effluent discharge standards.

(Note: Unit was complying in previous inspections i.e. May, 2018 and Dec, 2018.)

Where
Pl = Pollution Index of industrial sector
(taken as ‘80’ considering ‘Red Category’)
N= Number of days of violation took place (considered ‘1.0’ for per day EC

calculation)
R= A factorin Rupees (taken as ‘250’)
S=  Factor for scale of operation

(‘1.5 considering scale of operation being ‘Large’)
LF = Location factor (1.0’ considering population of area being < 1 million)

(Ref: Guidelines prescribed by the “Report of CPCB- in house Committee on Methodology for Assessing Environmental
Compensation and Action Plan to Utilize the Fund”)

| | oy Yans)
M/s Surin Automotive Pwt. Ltd,, Plot No: A-194, Phase-, SIDCUL, Sitarganj, Uttarakhand V’o , 7 /
S ¥




UEPPCE
HEAD OFFICE

Uttarakhapd Envirenment Protection and Pollution Contro] Board
29/20, Nimi Road, Dalanwala, Dehra Dun (U "arakhan,d)

Phaae 0135-2658085, Iy 2715092, Ve - wwvw.ueppebonk.poviin, B-nrail : msokpeb@yatrag,cam

L

- UEPPCB/HO/Con/$-212/2017, 90| Date: {Yrq .0 g [}7’_
1 REGD, pos§
0,

M’s Surin Automotive Pyt 114,
Plot No: A-194,

ELDECO Sidcul Industria] Park,
Tchsil—Sitarganj,

Distt-U.S, Nagar,

Counsolidated Consent to Operate ang Authorization hereinafter referred to g the CCA
(Consolidated Consent & authorizaﬁon) (R'enewal) under Section-25 of ' the “Water
(Prevention & Control of Pollution) Act, 1974” and under Section-2y of the “Ajy (Prevention
& Contro] of Pollution) Act, 19817 ang Authorization under “Ru.le—ﬁ(Z)“ of the “Hazardous
and Other Waste (Management and Trzmsmnmlmy ]\'I'ovementj Rules, 2016 notified undep

“Environment (Protection) Act, 1986 a5 applicable (10 be referred hereinafter a5 Water Act, Air
Act and Hazardoys & Other Wastes Rules, 2016 respectively),

f PCBID -12436 Inward ID — 65609

CCA (Renewa I
~Lonseat No. 37395/ ! U_Dﬁ_ Date; 01.04.2017
-nsent N ___._H_rﬂ_ ~_ate: 01.04,

CCA is hereby granted 1o M/s Surin Automotive Py Ltd located ar piog No: A-194, ELDECO
Sideul Tnd ustrial Park, 'l'chsil-SIa‘r:\.rgan_i, Distt-U.S.Nagar subject to the provisions of the Water
Act, Air Act ang Hazardous & Other Wastoy Rules, 2016 ag the orders that may be made further
and subject to following terms and conditions .=
1. This CCA s granted for a perjoq from 01.04.2017 fo 31.03.2018 and valid for

manufacturing of following products with Capital Investment / Net Assets Values
R 43.95Crs:-

S. H '_1;5} ("—(:K—(Iécn@])_ ) hj_—___'_‘—_f"r—csen( CCA (Renewal) ]
_l No. | ‘_Pr:}m 7 Qu?nﬁ' l i Product Quantity
|' fj f (Per I' (Per Month)
Sl L ~—f Monty | S B ==t
[ | Auio Parts {Seats) i 2500Nos, ___A_gt_r_i_l’arLs'gchg) ' 2500Nos.
e | Cabns FES a7 | 2500Nos, ftiﬂbns FES Half Cabins |~ 2500nas
i { Cabins - - o .
’ 3 | Sheet Metal |- 7700MT T%Gm_eamﬂ}ricaﬁdh 7700MT
Fabrication & & Assemblics
! . .f‘.s.f.cm_t_wi_i_gi_ 2 S { Aol
I T Body, Load 1000Nos. | Tipper Bo‘@?‘{;ba?"_j“ 1000Nos.
| Badies, Trailers —L | Bodies, Trailers

2. Specific Conditions under Water Act:
« (i} The daily quantity of effluent discharge (KLD) .-

B Wit | “lasce ARenewal) | Presont CCA
Trade Effluent ) NI ey 10 .
[ _H_}Q@QLZL_..Ah._,._*__f_\!il,__q. . o, S s

(i) Trade Effluent Treatment apg Disposal: The applicant shal) operate  Efflueng

Treatment Plapg consisting ¢f primary, secondary and tertiary treatment as is required
with reference to influent quastity and quality.




. (i) The teated c¢flucnt shall be recycled to the maximum extent to achl:eve Zero Discharge
(4 and remaining treated effluent shall be sent to CETP/reuse in gardening and the same has
lo be maintained continuously so as to achieve the quality of the treated effluent to the

following general and specific standards as prescribed under Environment (Protection)
Rules, 1986 and applicable ta the unit from time-to-time:-

Q pH Between d 6.5109.0 L]
2 | Suspended solids Not to exceed 100mg/I1
3_[ BOD (3 days 27°C) Not ta exceed 30 mg/Il
4 | COD Not {o exceed 250 mg/l
5 | Oil & Greasc _ | Notioexceed | 10 mg/

(iv) Sewage Treatment and Disposal: The applicant shall provide comprehensive septic tank
and finally to be disposed through CETP.

- (i) The applicant shall use following” fuel and install a comprehensive control system
consisting of control equipment as is required with reference to generation of emissions
and operate and maintain the same continuously so as to achieve the level of pollutants to
the fBllowing standards -

s, | Stack attached Stack | Type of ﬁ__Fuel Emission Emission
! No with height ] Fuel Quantity Control standards
(M1) Equipment not to
e st exceed
Hot Water | 2 Natural Draft -
Generator g
10000k Can X1 | oy
| 2 |BakingOven |2 | Natural Braft -
| 3 |DG. Sei | 4 | Acoustic -
Ll GsokvA) X1 | | e bl
| 4 |DG. Set |25 [ Acoustic -
L PUBRVARL oo
{3 | Hot Water | 2 Natural Draft -
. ! | Generator '
| me

[ 52

_| (2.5Lakh.cal/hour) |

In case o; stoppage of fimetioning of air pollution control equipment, production has to be
stopped immediately ond this Board has to be intimeted by faxiphonesemail with a report in
this regard 1o be dispertehed immediately.

(i} Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic
enclosure as is required for meeting the ambient nojse standards for night and day time as
prescribed for respective areas/z mes (Industrial. Commereial, Residential, Silence) which
are as follows :-

_Residential Area [ Silence Zone |

ro——— S L Ssmnense ST 0L

Standards !'_i;x_(_lusl;i:il Arca | E.:g'ng__r_n_t_:;ci;l_xiren :

for Noise ! Day Night | Day Night Day ! Night Day | Night
level in __time time ’ time | fime |_time | time time lime
o slnaod e TSRS 3 NEss 5 | 50 | 40

Day time : from 6.G0 wm. 10 1660 poo.. Might time from 10,00 p.m, 10 6,00 a.m

4. Conditions under Hazardous & Other Wastes Rules-2016:-
(i) Number of authorization and date of issue - -,{a-ch-G' -L-—J'-(-‘L,-q,-h}ﬁ
(ii) The Factory Manager of M/S Surin A utomotive Pvt Litd, Sitarganj, Distt-U.S.Nagar js
hereby granted an authorization lo operate a facility for collection and storage of Hazardous
wastes.
(iii) The authorization is granted to operate a facility for generation, collection and storage of
hazardous wastes within factory premises for followi 1Z category of wastes,

Al




L

=l

ULPPCE

S.No. Category Quantity of Waste for [ Mode of Disposalj
(Schedule-T & which autherization is being
Schedule-Il) issued (MTA)

| Schedule [-33.1 5.0 Recyclable

2 Schedule [- 125 | 3.0 Secure Land fillable

3 Schedule =353 2.0 | Sccure Land fillable

4 Schedule I - 19 50.0 Incinerable

5 Schedule I—-35.1 0.20 Recyclable =t

(iv) The authorization shall be in foree for a period from 01.04.2017 t0 31.03.2018.
(v) The authorization is subject to the conditions stated below and the such conditions as may
be specified in the rules for the time being in farce under Euvironment (Protection) Act,

Terms and conditions of authorization: :

(1) The authorization shall comply with the provisions of the Environment (Protection) Act,
1986, and the rules made thereunder,

(i) The authorization and its renewal shall be produced for inspection at the request of an officer
authorized by the SPCB/PCC. ’

(ii1) The person authorized shal] not rent, lend, scll, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the SPCB/PCC.

(iv) Any unauthorized changes in personnel. equipment as working conditions as mentioned in
the application by the person authorized shall constitute a breach of his authorization. ,

(v) Tt is the duty of the authorized person o take prior permission of the SPCB/PCC to close
down the facility. f

(vi)An application for the renewal of an authorization shall be made as laid down under these
rules.

(vii) The unit shall comply with any other conditions specified in the guidelines issued by the
MOoEF or CPCB/SPCE from time to time,

This CCA is valid for Metal Fabrication, Metal Pretreatment (Phosphating & Shoot
Blasting) & Painting (Liquid Painting) & assembling process on ly.

Compulsory documents 1o he submiticd by the Industry/Unit :-

(1) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous
& Other Wastes Rules-2016 and Third Party Audit Report.

(i) Environment Statement it Form-V of Environment {Protection) Rules, 1986.

(1) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage
Area,

Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.

Competent Authority reserves the right 1o change/modify/add any time any condition of this

CCA. i

Unit has to comply with the other general conditions as annexed herewith. Non compliance

of any provision of this CCA and provisions of the Water Act, Air Aet and Hazardous &

Other Wastes Rules-2016 will results in legal action under the afaresaid Acts and Rules.

5
Member Se réfnry

Copy to: Regional Officer, Uttarakhand Environment Protection and Pollution Control Board,

Kashipur, Distt- U.S.Nagar for information and compliance of the same.

Environment Engineer
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Annexure

The applicant shall provide ISI matk water moter to each water supply source and shall regularly submit
returns of water consumption in the prescribed form and pay the cess as specified under Section-3 of Cess Act,
The applicant shall submit audited balance sheet of the unit at the end of each financial Year so that fee
submitted by the applicant could be assessed.

The applicant shal] provide ports in the chimney/stack and facilities such as ladder, platform etc, as per
requirement for maon itaring the air emissions and the same shall be open for inspection and use at all times by
the Board’s staff The chimney/stack attached to various sources of emission shall be designated by numbers
.Such as 8-1, 822 ¢(c. and these shall be Painted displayed to facilitate identification,

4. The industry shall ensure lnterlocking of air pollution control devices and production processes,

W

A Solid wastes generated from the industry has to be disposed in manner s that contamination of surface
Water bodies/ground warer/soil ete. does not take place,

- The industry shall 1ake adequate measures 1o control of noise from jis own source so as to comply with the

Standards as may be applicable. ) .
The applicant shall develop three rows of green belt on the premisas with plant species a5 suggcested by the
Central Pollution Con trol Board,

The industry shalf strictly adhere with the specific and general conditions issued with CCA order. Any
violation af stipulated conditions may atrract legal action under the provisions of Water Act, Air Act and
Environment (Protection) Act and Rules made thereunder.

The industry shall ensyre all safety measures ang shall undertake periodical assessment by the competent
authority.

10. Unit shall ensure manifest system in Form-10 of Hazardous & Other Wastes Rules-2016 Wwhile disposing

hazardous waste.
1. Hazardous waste should not be stored beyend a period of 90 days.

12. The industry simated nearby the River Ganga and jis tributaries shal] ensure the treatment facilities and

1

2

LT

& W

=]

disposal arrangement in such 5 Way 5o that no waste water s discharged in water stream or water bodies,
3. The industry covered under Environment Impact Assessment Notification, 2006 (as amended from time-to-
time), shall strictly comply with the Provisions of'this notification.
«The Unit shal srictly comply with the provisions of Water, Air & E(P) Acts and Rules/Notifications made
thereunder,

General Conditions: :

The applicant shaly get analvse 1he Samples of effluen ‘emission/hazardous Wastes at least once in 3 three
month from the laboratory tecognized by the MoEF and shall report 10 the UEPPCB.

The applicant shal) however, nat without the prior consent of the Board bring into use any new or altered
outlet for the discharge of ¢fflyen: OF gases emission or Sewage waste from the unit.

Treated waste water and domestic waste water shall be disposed Jointly ar ope disposal point. The applicant
shall provide disc harge measurement equipment ay final disposal point.

The appiicant shal] strictly comply with conditions of tis CCA and submil compliance report of stipulated
conditions within 30 days of receipt of this CCALIT, ar any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant,

- The applicant shalj maintain 2ood house keeping. All valves/pipesisewer/draing cLe. must be leak-proof,

-~ The industry shall provide uninterrupted htry o the STP /ETp e inlet and oytler points, Air Pollution Contral
equipment and stack for smooth samplir-;_:.-’mrmiluring of efficiency of pollution contro] measures,

The industry shal] Provide “Inspection Eogk™ at the time of inspection 1o the Board’s officials,

Whenever duc 10 any accident or othey untoreseen act or cvent, such emission aceurs or is apprehended fo
OCeur in excess of standards lxid down. such information shal be reported 1o the Board’s offices and all other
concerned offices. 'In case of failure of poflution conirol equipment, the production process connected (o
shall be stopped with immediate effecy.

The industry shall operate in a manner sq that all emissions be emitted through designated chimney/stack
only,

)
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10.1n case of any ‘damage 10 the agriculture productivity, human habitation ctc. by the operation of industry, it
shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority,

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/ production
Capacity/manufacturing process/capacity enhancement etc. or any change in efffuent discharge point or
emission point.

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as may be
necessary.

[3.The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous waste without
obtaining prior permission of the Board.

I4. Any unauthorized change in personnel, equipment as working condition as mentioned in the application by the
person authorized shall constitute a breach of his autharization, ]

I3, It is the duty of the authorized person to take prior permission of the Board to close down the facility.

16. The authorization is valid for tem porary storage of Hazardous Waste within premises only.

17. The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous chemicals
being used in the plant as well as air cmission and waste generated within premises is displayed on Display
Board of size 6x4 fect out side the main factory gate within premiscs. !

18. 1t is duty of the authorized person to take prior permission of this Board fo close and cleanup the facility for
treatment, storage and disposal of hazardous waste.

19. The applicant shall maintain record of hazardous wasle in Form-3 and shall submit annual retuin in Form-4 on
or before the 30" day of June following to the financial year to which that return refates,

20, In no case any hazardous waste shall he disposed off on land, in any drain, or into any water stream, All spillage
must also be safefy collected and stored.

21. Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical and
chemical analysis of hazardous waste sam ple and report to the Board.

22. Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit constructed
with R.C.C. or such material which does not react with the waste contained in it

25. The storage area should be fencad properly and Sign/Notice Board indicating ‘Danger’ and ‘Hazardous’ shall
be displayed at appropriate position both in Hindi.and English.

24. The industry shall store non-ferrous melal waste, used oil’spent oil waste in sealed drums placed on impervious
floor under covered shed. Hazardous waste if required shall be sold only to Registered Recyclers/Re-
processors.

. In case of any transpontation of hazardous waste, the details in Form-10 of the Hazardous & Other Wastes

Rules-2016 shall be submitted to the Board. .

Enyironment Engincer

1]
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1/29/2020 :: Pollution Control Board :;

——

Surin’ Automotive Pvt. Ltd. = . .
%&E: S ’ Uttarakhand Environment Protection & Pollution
aREE il Ca

antral Board
.‘a.l“\\- MPW!IN PCBId Logout Home
Industry :[Surin Automotive Pvt. Ltd.,Plot No.- A-194,ELDECO SIDCUL Industrial Park, Sitarganj,Sitarganj,USN,STG,SIT RO: KAS ]
12456 AfWIH CTE Val CCA Val Last CTE Def| CTE-30127 14/02/2011 Last CCA Det RCN Dt
Large @ &/@  |cEF-3012714/02/20[ 31/03/2018 | CTE-Inw Det| 1608/CEF GRT/C CCA-Imw Det|244330/COR[  1RO/O || _
OCtE ©®CCA [CCA-Renewal "] : LINK ID: 244330~COR~IRO~~~1
Sr. | Inw ID Inw Dt Inw Tvpe Inw Status Insp ID | Fees Consent No. Grant Dt Valid UpTo | Ask | Grt Yrs
1 | 244330 | 19/12/2019 CCA-Re Apply Inspection @ RO 0 215000 1 0
Application Date : k9012020 _ DGSet/Local | ﬁ:.:lﬁlﬁ.ﬂ
- More Thao Yo (Trs)  |fees
Sector of the Industry : | Industry Or Process Involving ALL Metal Treatment Or Process Such / ¥ O o1 5000
Catg / Scale of the Industry : | Red ¥ | | Large Y| r.“_h|lql_ Yrs. Validity 0.1 0.5 10000
= 0.5 1 15000
Net Asset Value (Crores)fo Prv. 68.76 Crores _ 5 55000
Air/Water/Hazrdous : | /0 /0] s 50 50000
View PDFs Files :f Select . v w.mo _MN wwmmmo
NOC-CCA Fees : H_ Hazd Fees : _ﬂ_ Total Fees:  Calculate | _Save w 500 500 150000
For Rental Premises & Mining Cases, U can EDIT Fees after clicking on CALCULATE 600 1000 250000
Net Asset Value = Fix Asset + Current Asset - Current Liablity 1000 2000 400000
5000 10000 500000
10000 00099 750000
- Any relevant information to be mentioned in the A/W/H/NOC Forn
Details of Previous Consent No & Validity & Any Changes, if ANY o “ ity e / = SOEIL
= e el e . —
%GNG tended Green Node 103.199.158.130 (IND) 29-Jan-2020 N I ¢

=Onl , 1
«gn.uk.gov.in/IND/ONL_Application_hp.aspx?gpcb_id=124568AppType=NEW&submenu=0nline NOC-CCA Application 2




Government of India
Central Ground Water Authority (CGWA)
Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)

_A_p_p_l_i_cation Number : 21-4/366/UT/IND/2017

1. |General Information:

'Water Quality: S " IFresh Water
5 Applice;t-i;:n;'t ‘i‘yiﬁé Cgtegb-ryf Tybe of Application: : Automobile Parts
(i) Name of Industry: SR RE : SURIN AUTOMOTIVE PVT. LTD.
(ii) ILoca-tion Details of the Industrial Unit- (Attach Site Plan and Certified Revenue Sketch) ($)
el Z3LK PLOT NO-A 194, PHASE-1
Address Line 2 : : " ELDECO SIDCUL INDUSTRIAL PARK
Address Line 3 : ' SITARGANJ S0 TR
B By - S fe s
District: - UDAM SINGH NAGAR

e el

&)

Sub-District: SITARGANJ
V-illa'geri'o;-m:' ¥ Sitarganj (MB)

~ Area Type : Non-Notified
Area "fypa Category : Safe

Commuhiéation Address
Address Line 1: SURIN AUTOMOTIVE PVT. LTD.

" |Address Line 2: PLOT NO-194, PHASE-1 |
'Address Line 3: ELEDECO SIDCUL INDUSTRIAL PARK, SITARGANJ

State: UTTARAKHAND
District: UDAM SINGH NAGAR
Sub-District: SITARGANJ

‘Pincode: 262405

- Phdne Number with Area Code:

Mobile Number: 91 8954889906
Fax Number:
E-Mail: dheeresh@surinauto.com

Salient Features of the Industrial Activity:

_Ui-n:lt is éngaged in manufacturing of Automobile parts

Land Use Details of the Existing / Proposed Industrial Unit Premises Ownership of the Land : Enclose

Doc_q!ner_at_s of _Ownershipl Lease: ($)

“Land Use Details Existing (sq meter) Proposed (sq meter) Grand Total {sq rhétér) :

" Green Belt Area 2808.15 0.00 T 2808.15
'Open Land 1019.73 0.00 71019.73

" |Road/ Paved Area 5161.43 0.00 5161.43

30/03/2017 10:20 PM Page 1 of 5



Govern

ment of India

Central Ground Water Authority (CGWA)

Ministry of Water
Applications for Issue of NOC

Resources, River Development and Ganga Rejuvenation

to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)

Application Number : 21-4/366/UT/IND/2017
| |Rooftop area of building/
__|sheds
Total

: (\.'ri') .Dréinage in the Area (River/ Nala etc) : |

(vii) |Source of Availability of Surface Water for
'* " Industrial Use (if any — Furnish Details):

" (viii) Average Annual Rainfall in the Area (in mm): |

(ix) Townships / Villages (Within 2km Radius of

SRR e Ndustisl Ut
' (x) Whether Ground Water Utilization for:

Date of Com mencement ind-u'str'y':

_[_J'ét'émc:?;é"'x-bansion :

1620000

_c__onnecledwith CETP df_ai_n lines for treatment
.n.a. |

; sitarganj

7210.69 0.00. 7210.69
~16200.00'

waste water generated from Industrial and domestic uses is

0.00

1120.00

Exiéting induslry
122/03/2010

2. Details of Water 'Requirernent (Fresh and Recycled Water Usage): AT ;
(Please Enclose Water Flow Chart of Activities and Requirement of Water at each Stage) ($) i

" (i) Total Water Requirement (a+b+c+d) (m3/day)

Existing Propoéed . Total 1

Wate_r'Requirement Details (Fresh Water) (m3/day) : T
"(a) Ground Water Requirement (m3/day): 10.00 0.00 10.00
(b) Surface Water Available 0.00 0.00, 0.00
_____ {- (Canal, River, Ponds etc.) (m3/day): | i ;
(c) Water Supply from Any Agency (m3/day): 0.00 0.00. 000
Total Fresh Water Requirement 10.00 0.00. 10.00:
(atbre)(m3/day): | |
(d) Recycled Water Usage (m3/day): 0.00 0.00 0.00
Total Water Requirement : 10.00 0.00 10.00
(atb*c+d)(m3/day) |

. (ii) Breakup of Water Requirement and Usage:
Activity Existing Proposed Total No. of Annual
Requirement  Requirement Requirement Operational Days . Requirement

N e _ (m3/day) (m3/day) (m3/day) in a Year (m3lyear)
Industrial Activity 3.00 0.00 3.00 303 909.00
,Rasidentia.l / 4.00 0.00 4.00 303. 1212.00.
. Domestic | !
Greenbelt 3.00 0.00 3.00 303’ © 909.00/
‘Development ]
{» /Environment : -
‘Maintenance . :
Other Use 0.00 0.00 0.00 0 ~ 0.00
‘Grand Total 10.00 0.00 10.00 ' 3030.00

30/03/2017 10:20 PM

Page 2 of 5



Government of India
Central Ground Water Authority (CGWA)
<) Ministry of Water Resources, River Development and Ganga Rejuvenation
i Applications for Issue of NOC to Abstract Grou nd Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC) :

‘Appljcation Number : 21-4/366/UT/IND/2017
i (ili) |Breakup of Recycled Water Usage:

! ) = (m3/day) : (Days) | (mé!yeér) -
(a) [Total Waste Water Generated : 0.00, 0, 0.00,
" (b) | Quantity of Treated Water Available 10.00 _ r
"i). [Reuse in Industrial Activity: 0.00 303! 0.00!
' ii). Reuse in Green Belt Development: 0.00 303, 0.00
jii). Other Uses: 0.00 0 0.00
(c) Total Treated Water Utilized: 0.00 _ 0.00
Net Ground Water Requirement: 10.00 (m3/day) |
3. (a). Groundwater Abstraction Structure- Existing: |
Number of Existing Structures: 1 /
" SNo. Typé of ] Dépth Depth Discharge Operatio Mode Horse Whether ;‘-Whethér Permlssfon
Structure (Meter) to (m3/Hour) nal Hours of Power Fitted Registered
L Name / Year ! Water (Day)/ Lift of with with CGWA [ If so
| of Diameter Level Days Name Pump Water Details Thereof
Construction (mm) (Meters (Year) Meter
below
Ground
Level) |
1 Borewell/ 75.00/80 15.00 5.002/303 Submer 5.00 Yes iNo/ -
12010 sible :
Pump
(b). Groundwater Abstraction Structure- Proposed:
‘Number of Proposed Structures: 0
'SNo.  Type of Depth Depth Discharge Operatio Mode Horse Whether Whether
Structure (Meter) to (m3/Hour) nal of Power fitted [ Permission
Name / Year / Water Hours Lift of with i Registered
of Diameter Level (Day) / Name Pump Water with
Construction {mm) (Meters Days Meter CGWA/If
below (Year) so
Ground Details
Level) '_I'hereof _

4. Groundwater Availability (Please Enclose a Comprehensive Report / Note on Groundwater Condition / <]

|Groundwater Quality in and Around the Area) Applicable to Industries Consuming Greater Than 500 m3/day and / |
or having a Land Area of Greater Than 2 Ha.- ($) !
in.a.

5.  Details of Rainwater Harvesting and Artificial Recharge Measures for Groundwater Recharge in the Area. ifthe
'Firm has Proposed to take up Rainwater Harvesting and Recharge outside the Industrial Unit Premises, then
.provide NOC from the Concern Authority / Agency where the Harvesting Measures are Proposed, if Already
\implemented, details may be furnished. (Attach Report on Comprehensive & Feasible Rainwater Harvesting /
Recharge Proposal).- (§)
proposed

30/03/2017 10:20 PM Page 3 of 5




Government of India .
+ Central Ground Water Authority (CGWA)
<« Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)

Appllcatlon Number : 21 -4!366!UT!IND1201 7

6. COpy of Referral Letter seekmg NOC from CGWA from Central Pollution Control Board / State Pollution Control
‘Board / Bureau of Indian Standards / Ministry of Environment and Forests / Other Central / State Agencies shall
'be Annexed.- -($)

|Attached Referral L;tut"e_l" i

S No . Atiached Referral”i.etter £ Attachment Name File Namé

1 | Central Pollution Control Board |NGT ORDER |CGWA NOTICE pdf i g s
k7 Have You Appl:ed Earlier for Groundwater Clearance from CGWA ! Siate Government Agency i 2 A

If Yes, so‘De-télls 'thereof wuth Status:

iNDUSTRIAL USE- Self Declaration

[ZI Itis to Cer’ufy that the Data and Information Furnished Above are True to the Best of My Knowledge and Belief and | am
Aware that if Any Part of the Data / Information Submiitted is Found to be False or Misleading at Any Stage the Application
will be Re;ecled Out Rightly.

1. Apphcatlcm Proforma is Subjecl to Modification from Tme to Time.
o) Appllcatlon should be , submitted to Reglonal Office.

Reglonal Director, Central Ground Water Board Uttarakhand Region, 419-A, Kanwali Road, Baluwala Near Urja BT
Bhawan, Dehradun, DEHRADUN, UTTARAKHAND, 248006

3. Incomplele Apphcatlon will be Summarily Rejected.
Submitted Applacatlon will not be Processed till the Print Out of the Signed Complete Application is Submltted to

Regional Office.

4. Applicant has to Subrnnt Processmg Fee of Rs. 1000.00/- (Rupees One Thousand Only) in the form of Demand Draft drawn in :
Favour of PAO, CGWB and Payable al Faridabad, Haryana.

Demand Draft Detaﬂs -

D. D. No Dated :

Bank Narﬁe:- ' Amount:

Note:- The Processing Fee is Non-Refundable. Applicant should ensure and Check Eligibility of Submission of Appiiéafion '
and Required Documents before Submitting Online Application.

Attached Files:
1). Site Plan : (Refer: 1 (ii))
I S.No Attachment Name File Name

E1 site plan Layout Plan.pdf
2). Certified Revenue Sketch : (Refer: 1 (ii))

No Attachment Found!

3). Documents of Ownership / Lease : (Refer: 1 (v))
S No i Attachment Name ' File Name

- 1 Iaase deed ‘Lease Deed 1.pdf
4). Source ofAva:Iablllty of Surface Water : (Refer: 1 (vii))
No Attachment Found!

30/03/2017 10:20 PM Page 4 of 5




gl T

Government of India
Central Ground Water Authority (CGWA)
QD Ministry of Water Resources, River Development and Ganga Rej uvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)
Application Number : 21-4/366/UT/IND/2017
5). Enclose Flow Chart of Activity and Requirement of Water: (Refer: 2)
No Attachment Found!

6).'Groundwater Availability Report : (Refer: 4)
No Attachment Found!

7). Details of Rainwater Harvesting / Artificial Recharge Measures : (Refer: 5)
"SNo |  Attachment Name R e L TR
1 RWHDESIGNDETAL  |RWHDesignjpg i

8). Authorizatli;.n.'l: | ; =
No Attachment Found!

10). Non-Polluting Effluent :
~ S.No Attachment Name File Name.
1 ETPDESIGN ETP Design.pdf '
11). Extra Attachment :

» S.No Attachment Name . File Name
1 ICTE NOC.pdf
"2 MFG.PROCESS FLOW DIAGRAM  Flow Diagram.pdf
3 |CCA Consent 5.pdf
12). Scanned Industrial Application :

No Attachment Found!

Date : Name & Signature of the applicant
Place : (With official seal)

Associated User : SURINAUTOMOTIVE
Submitted By User : SURINAUTOMOTIVE
Submission Date :  30/03/2017

»

* |n case signed by any authorized signatory, the details of the signatory with the authorization shall be
enclosed.

30/03/2017 10:20 PM Page 5 of 5
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Manufacturing process flow chart for Fabrication and Surface cleaning

M.S. SHEET/ ANGELS/ RODS/ FLATS

CUTTING TO REQUIRED SIZE

Y

SHEARING

BENDING

Y

SURFACE CLEANING

WELDING

b

PHOSPHATING

PACKING & DESPATCH




-

Manufacturing process flow chart for Tipper Body/ trucks

M.S. SHEET/ ANGELS/ RODS/ FLATS

A 4

CUTTING TO REQUIRED SIZE

SHEARING

Y

BENDING

WELDING

r

SHOT BLASTING

PAINTING

Y

DESPATCH

Fer Surin Aulomouve i s .

. e
Authorised Signatory



ual Return under Hazardous & Other Wastes Rules, 2016
(Form- 3 & 4)

,":'bt:)ve written subject matter we are enclosing herewith Annual Return
e (Management, Handling and Transboundary Movement) Rules, 2008
2018 - 2019.°

Ty ; -. - e v {
“%tﬁ'm' otiv anate Limited

i e R P
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FORM I'OR FILIN(. AE\\TUM REJ URNS

LA e

 BY THEOCCUPIER OR OPE RATOR OF FACILITY
'*sqbnut_t“d by occupier/operator of disposal facility (o state pollution control liuartlz‘pollutmn LR
nittec bv 30th Junc ofcvcl'\ year for llw preceding period April (o M ireh) SRR

.

e T ——— e ———  — ——— e At ) by

Ak Surln Automotive Pyt Ltd. :
Plot No-A-194, Eldeca Sideul 1P Sitrarganj

Dis(t- U.S.Nagar(ULK). : 4 T

Ly r, i
e

i | Mr. G. L. S.Imnt.u. Surin Automolive P\'t Ltd. !
! Plot No-A-194, Eldeco Sidcul 1P Sitravganj ' Sk Vs
| Distt- TS Napar(TLK).9068807015 ; A o

fhcmieal I'm‘m R |

= _l,sedLubco:l RO e e j
e

Wasie Oil/air filter,oil soaked

cloves & cloths,Hard coat solid
waste, empty harrel-
[t | Type of hazardaus waste

| Quantiy (In MTAKL) — 1

© [UscaLubcOilPaintSludge  47.80MTA |
oy Waste Oil/air filter.oil soaked '
| gloves & clothsHard coat solid | Sl |
rwacte, empty barrel-Solid I R o . l
orage . :  In Drums, h.lgw .!r'd cup.u.me s[mﬂ ic I’il. P e e 2 '
e f ncincaration and refining '
|
1 o i Name & address  Modc of 1 Mode of f"ﬁ.]?‘#' .“'
\pofcomsignee  packing | transportation ! (ransportation | |
Mfs. Bharat 0il !' Indeums | Truck ' i
Company (India) - | and plastic f : £
o ] :
Ibags | [ 05.04.18 il
! 25.06.18 : !
' 18.07.18
06.09.18 ;'
30.11.18 |

| 22.01.19
| 28.02.19

T ) : 30103119
- | Mode of Date of ol
_| leansportation | transportation | =

SR LRI Uh 5T

Scanned by CamScanner
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[FORM-V]
(See rule 14)
Environmental statement for the financial year ending the

31%March 2019
PART-A
Name and address of the . Mr. Akash Chaudhary— Director
Owner/occupier of the industry Surin Automotive Pvt Ltd.

Plot No.A 194, Phase-I, Eldeco,
Industrial Park, Sitarganj,
Distt.U.S.Nagar Uttrakhand

Industry category : RED/ LSI
Primary — (STC Code)
Secondary - (SIC Code)

Production capacity — Units . AUTO PARTS 2500 NOS/M
CABNS FES HALF CABINS —2500 NOS/,M
SHEET METAL FABRICATION - 7700 MT/M
TIPPER BODY , LOAD BODIES — 1000

NOS/M

Year of Establishment + 2010

Date of last environmental statement submitted 2019,




: PART-B RS

aterial Consumptidn) :

(Water and Raw M

0 Kl/day
15 kl/day
15 kl/da
ption per unit of pro

Water Consumption

Industrial Cooling

Domestic
Industrial Processin

Name of Product

duct output

Process water Consum

During the current F_inanciai year

April’18 to March.’19)

current Financial year
o March.’18

During the
(April’17 ¢

0.13 KL/Nos.of final product

Parts (Seats) Cabins FES Half
et Metal Fabrication &
ody, Load

Auto
Cabin She
Assemblies. Tipper B
Bodies, Trailer

l 0.15KL/Nos.of final product

(i1) Raw material consumption

Sor Surin Autemeiies Fao
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Name of Raw Materials Name of Product Consumption of raw material

per unit of product
During the current - During the current Financial
Financial year year (April’18 to March.” 19)
(April’17 to March.’18)

UTO PARTS
@ l1378itriperimonty 1137 ltr per month

. Paint & Thinner

CABNS FES 155.83 mt/month
HALF CABINS 155.83 mt/month
*. Steel e
(g]l_;alﬁ,Sheet,Angles,Rods,Flats etc) SHEET METAL
AL FABRICATION
TIPPER BODY ,
LOAD BODIES -
PART-C
Pollution discharged to environment/unit of output
(Parameter as specified in the consent issued)
[ Pollutants Concentrations of Percentage of
' Pollutants variation from
Discharges prescribed standards
(Mass/volumc) with reasons.
a) Water
pH 8.26 : _ Within consented limit
Suspended Solid 18.6 _ : -do-
B.O.D 12 -do-
C.0.D 60 -do- ‘
Oil & Grease ' Less than 1 -do- ; ‘
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Not Detectable

Hexa. Chromium
(Cré)

Nickel | Not Detectable

Percentage of

Pollutants | Quality of pollutants discharged Concentrations of
( mass / day) Pollutants Discharges variation from
(Mass/ volume) prescribed standards

with reasons.

PART -D
HAZARDOUS WASTES

(As Speciﬁed under Hazardous Wastes (Management and Handiing) Rule, 1989)

i

{ Hazardous Wastes Total Quantity (Kg.)

During the current During the current
Financial year financial year
(Aprill7 to March. 18) (Aprill8 to March 19)

.
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: ETP SLUDGE (49.7 _
8) From Process MT ) ETP Sludge (47800 kg)
b) From Pollution Control N
facilities Nil
c) Discarded Container Nil
Nil
PART-E
Solid Wastes
e Solid Waste Total Quantity
r During the During the current
. previous Financial | Financial
\ Year(2017-18) | Year(2018-19)
From process SOLID WASTE 5 | SOLID WASTE 8 MT
MT
\ From pollution control facilities Nil Nil
T Discarded Containers N.A Nil
< !
1 Quantity recycled or re- -utilized within the N.A Nil
1 unit.
e
PART-F

Please specify the characterizations (in terms of composition of
quantum) of hazardous as well as solid wastes and indicate disposal .
practice adopted for both these categories of wastes.

" 1. Hazardous Waste .Waste Oil, Waste Cotton ,The Paint Sludge
arising from paint is stored in Sludge Bed & after

or Surin Automotive Pyt b
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drying completely it is disposed through the
Authorized Party. :

2.Solid Waste : NIL

PART-G .
Impact of the pollution abatement measures taken on conservation of
natural resources and on the cost of production.

Water

The Industry is engaged in the manufacturing of Auto Parts (Seats) Cabins FES Half ,Cabin
Sheet Metal,Fabrication &TipperBody,Assemblies. Load Bodies, Trailer. For Industrial purpose
15kl/day of water is being used. The 15kl/day water is used for the domestic purpose, hence 12
kl/day domestic effluent is generated, which is being treated through Septic tank and Soak pit
and the treated water is being used for gardening purpose..

Air
To reduce emission from the DG Sets, HWG, Oven are equipped with Acoustic & Stack.
Noise

The Noise level in and around factory premises is well within the prescribed limit.

Green Belt Development

The Company on its own has started a Green Belt Development program. Out of the total land
8% arca has been developed as green belt. The Company has planted / developed trees like
Gulmohar, Asoka, Mango, Gulab and so many normal, flowery and decorative trees.

PART-H

Additional measures/investments proposal for environments protection
including abatement of pollution, prevention of pollution.

M/s SURIN AUTOMOTIVE PVT LTD, Plot Mo.A 194,Phase No.l, Eldeco Sidul,Industrial
parkSitarganj,Distt.U.S Nagar Utirakhand is Large Scale Industrial unit though they have made

.A.llt.(“?i‘i,'ai:;\'-,_' ey -
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considerable expenditure on effluent treatment plant, Air Pollution Control syster, operation &
maintenance, maintaining good housekeeping in various sections & around the factory, tre€
plantation etc.

PART-I

Any other particulérs for improving the quality of the environment.

2

B

4.

Howe

Company has provided Sewage Treatment Plant & Effluent Treatment Plant consisting

Equalization cum Neutralization tank, Aeration Tank, Clarifiers, SDB, Collection sump ,
DMEF provided.

Company has provided Air pollution control system attached to DG Set.
Tree plantation & maintaining good gardening.

Maintaining good house-keeping in & around factory.

ver following suggestion!rccommendalions are sought to be important in order to improve

the environment further by the industry.

1.

(3]

Looking towards the scarcity of water in future industry is advised to improve the present
effluent treatment arrangement in order to recycle the water to its maximum extent. This
will also help industry in reducing water input conservation of water & indirect effect is
not contributing to marine pollution. :

To carrying out present working efficiency of scrubbing system.

Effort shall be made to utilize 100 % treated effluent for gardening purpose.

To analyse the sludge generated from ETP.

“or Surin AdtGii., ..
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01. Background: M/s Mascot Fasteners Pvt. Ltd. (hereafter referred as The unit) was jointly inspected on
January 28, 2020 by the officials from CPCB, RD (N), Lucknow and UEPPCB, in reference to the Hon'ble
NGT order (0.A No123/2018) dated December 3, 2019 in the matter of Sidhgarbyang Kalyan Sewa Samiti,
Sitarganj Vs State of Uttarakhand & Ors. O.A. No. 123/2018. As on the date of inspection, status of

ve
Y

Nt
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N

CENTRAL POLLUTION CONTROL BOARD
REGIONAL DIRECTORATE, LUCKNOW

compliance of the said unit is given below.

02. Salient Details:

1. Name & Address of the Industry | M/s Mascot Fasteners Pvt. Ltd.
| B-115, Phase-|
Eldeco SIDCUL Industrial Park,
 Sitarganj, U S Nagar
| Utiarakhand-262405
2. Coordinates of the Unit ‘ e is
(Latitude and Longitude) : Lat 291113 Long. 79740756
3. | Type of Industry Sector = o
| (Red/ Orange/ Green)
4. Scale of operation :
(Large/Medium/Small- Micro) Mecum
5. CETP membership (Obtained
| , Yes
Yes/Noj
6. Operational Status | Operational
1. Name of main Raw Materials: 1. Wire Iron Rod
8. Status of Consent under Water & Air | Granted /Non granted:  Granted
Acts and Authorization under HWIA
Rule Valid up to:  31-03-2020
9. Consented Production Capacity o Fasteners (Nut & Bolt) & Wire- 200MT per month
» Nut & Bolt- 100 Ton per month
10. | Sources of Water Supply Ground water (Bore well- 01 Nos)
11. | NOC from CGWA for extraction of | Applied
Ground Water
12. | Daily consumption of Fresh Water | 07 KLD (As per Form-V submitted by the unit.)
(KLD)
13. | Waste Water Generation (KLD) 4 KLD (As per consent)
14. | Unit details of ETP 1) Equalization Tank
2) Oil and Grease Trap

—fret
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3) Chemical Dosing system =]
4) Primary tube settler

5) Aeration Tank

6) Secondary tube settler
7) Sludge drying beds

8) MGF and ACF

15. | Designed Treatment Capacity of 5 KLD
ETP (KLD)
16. | Operational status of ETP Operational
e 2?;’ HEEGLS) atiolets ottt Flow meter installed at outlet only
18. | Mode of freated effluent disposal Through CETP
19. | Any Bypass observed No
20. | Details of HW Generation & its disposal: As Per Environmental Statement (Form V)
Hazardous i Quantum Disposal Practice
Wastes | Kgs
| Used QOil % 200 Liters | Stored in plastic drums and disposed through authorized
|| i ' TSDF
| | ETP Sludge 160 Kg Stored in plastic bags and disposed through authorized
| TSDF
|
— | |
| | Any otner - -
|| (specify)
21. | Sources of Air Pollution
A. | Boilers
No. and Capacity of Boilers | NA
Type of Fuel used with consumption | NA
Rate of fuel used NA
Load at which sampling done NA
Stack details NA
I.  Height of stack of each Boiler
(meters)
Il.  Sampling port hole from ground
level Stack dia.
Air Pollution Control Systems (APCD) | NA
B. DG Sets
Numbers and capacity of each 01 Nos. (250 KVA)
o Whether adequate stack height | Yes
exists
o Whether acoustic enclosure Yes
provided as per Environment
(P), Rules 1986.
22. | Date of inspection_ 28.01.2020
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03. Observations:
1. On the day of inspection, the unit was found operational and engaged manufacturing of fasteners
(nut & bolt).
2. The consent of the unit under Water Act; Air Act and Hazardous Waste Authorization is valid up to
31.03.2020.
3. The fresh water requirement of the unit is fulfilled by one bore well installed in the premises. Flow
meter was found installed at the abstraction point of the bore well.
4, Logbook for the fresh water consumption is not maintained by the unit.
5. The unit has not taken NOC from CGWA for groundwater abstraction through bore well, however
applied for the same.
8. The unit has an ETP of 5 KLD capacity comprises of Screen->Collection cum Equalization
Tank->Reaction Tank—> Primary Tube Settler >Aeration Tank->Secondary Tube Settler->
MGF& ACF - Treated Water Tank—> CETP conveyance system.
7. During inspection, the ETP of the unit was found in operation. The team has collected the sample
from inlet and outlet of the ETP. The analysis report is presented below:

s. | | Inketof ETP | QutetofETp | UEPPCB prescribed
No. Parameter 1 (15) (164) standa'rds for F)ETP
- Sitarganj

(1, |pH 2 7 6.20 55-9.0
{2. | TSS(mglL) [ 3778 9.87 1500
[ 3. | TDS (mg/L) | 75074 11832 2100

4. | Fluoride (mg/L) ',- - BDL 15

5. | Ammonical Nitrogen (mg/L) | . 44.50 50

6. | Phenols (mg/L) ? . 2.20 5

7. | Boron (mg/L) - BOL 2

8. | Oil & Grease (mg/L) ’ - BOL 20

9. | COD(mgl) 3879 162 1100

10. | BOD (mg/L) - 77 550

11. | Hexavalent Chromium (mg/L) - BDL 2

12. | Cadmium (mg/L) - BDL 1

13. | Total Chromium (mg/L) - BDL 2

14. | Copper (mg/L) - BDL 3

15. | Nickel {(mg/L) - 0.32 3

16. | Lead (mg/L) - BOL 1

17. | Zinc (mg/L) - 0.25 15

18. | Arsenic (mgl/L) - 0.025 0.2

19. | Mercury(mg/L) - BDL 0.01

8. The unit is found not complying w.r.t TDS (11832 mgll), which is more than the prescribed
standards of Inlet effluent quality (2100 mg/l) of CETP, Sitargani.

9. The hazardous waste storage area of the unit was found inadequate for safe storage. The
packaging and labeling of HW as per rules are also not followed by the unit.

10. Display board for display of information related to water, air emission and waste generated within
the factory premises was found at factory gate, however no information were updated on that.

TNUL m&‘_ﬂf(\ Page 3 of 5
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11. As the unit is found under violating prescribed effluent discharge standards during 05-12-201g 1
28-01-2020. The team calculated Environmental Compensation of ¥ 83,80,000/- (Rs. Eighty-Three
Lakhs Eighty Thousand) w.r.t. violation of prescribed effluent discharge standards. The calculation
of EC is shown in Annexure-.

12. As the unit is found under illegal extraction of groundwater during 23-05-2018 to 28-01-2020. The
team calculated Environmental Compensation of ¥ 1,00,000/- (Rs. One Lakh) w.r.t illegal
extraction of groundwater, The calculation of EC is shown in Annexure-|.

04. Recommendations:

1. An amount of ¥ 83,80,000/- may be levied on the unit as charge towards environmental
compensation for violation of the prescribed norms. In addition to this, unit may be levied Z
20000/~ per day till the day of compliance achieved.

2. An amount of % 1,00,000- may be levied on the unit as charges towards environmental
compensation for illegal extraction of ground water. In addition to this, unit may be levied ¥ 140/
per day after 06-05-2020 to till the day of further compliance achieved.

1. The unit should improve the operation & maintenance of ETP to reduce the TDS of treated effluent

within the prescribed standards of Inlet quality for CETP Sitargan;.

The unit shell regularly update the information on display board provided at factory gate.

Tne unit shall obtain NOC from CGWA for the abstraction of ground water.

The unit shall maintain daily logbook for flowmeter installed at borewell.

The unit shall make an adequate safe storage area for HW and also follow the Rule of packaging
and labeling.

h & W o

05. Inspection Team:

1. Er. Sanjay Kumar, Sci 'C' %J—/; ““"“A : D
CPCB, Regional Directorate, Lucknow B2

2. Dr. Ajeet Singh, ASO —’—n—”’
UEPPCB, RO Kashlpur ‘5 a[| v

3. Dr. Ashutosh Tripathi, RA A
Q v
CPCB, Regional Directorate, Lucknow
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Photo Gallery

Photo-2 Dlsplay board for envlronmental
information

Ph0t6—5: ETP of the Unit | Photo-6: Bore well
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Annexure|
1. Environmental Compensation for illegal extraction of the Ground water:
EC sw= Water Consumption Per day x Nos of days x Environmental
Compensation Rate for illegal extraction of ground water (ECRgw)
The EC computed is as follows:
Area category Safe/Non notified area

Use Industrial

Ground water extracted per day 7 m*/day

ECRsw for industrial units in Safe area 20 Rs/m3

(As per Table 4.6.4 of CPCB EC Methodology)

EC to be levied 140 Rs/day

Date of inspection by CPCB wherein violation 23-05-2018

reported

Status of NOC as on 28-01-2020 Applied

No of violating days (i.e. ope_ration without NOC) 615

Total ECew for illegal extraction of the ground water Rs-86-100

(Minimum Rs. 1,00,000) Rs. 1,00,000 (minimum)

As the unit is found under illegal extraction of groundwater during 23-05-2018 to 28-01-2020,
the team calculated Environmental Compensation of % 1,00,000/- (Rs. One Lakh) w.r.t illegal
extraction of groundwater. In addition to this, unit may be levied ¥ 140/- per day after 06-05-
2020 to till the day of further compliance achieved.

2. Environmental Compensation on Industrial Pollution:

Calculation of Environmental Compensation is as demonstrated below
EC=PIXNxRxSxLF
=80X419X250X1.0X 1.0
= 83,80,000

As the unit is found under violating prescribed effluent discharge standards during 05-12-2018
to 28-01-2020. The team calculated Environmental Compensation of X 83,80,000/- (Rs. Eighty-
Three Lakhs Eighty Thousand) w.r.t violation of prescribed effluent discharge standards. In
addition to this, unit may be levied % 20000/ per day till the day of compliance achieved.

(Note: The unit was complying during inspection in May, 2018)

Where
Pl = Pollution Index of industrial sector
(taken as ‘80’ considering ‘Red Category’)
N= Number of days of violation took place (419 operational days considered for
violating prescribed effluent discharge standards during 05-12-2018 to 28-01-
2020)

R= Afactorin Rupees (taken as 2507)
=  Factor for scale of operation
(1.0’ considering scale of operation being ‘Medium’)
LF = Location factor (1.0’ considering population of area being < 1 million)

(Ref: Guidelines prescribed by the “Report of CPCB- in house Committee on Methodology for Assessing Environmental
Compensation and Action Plan to Utilize the Fund®”) -—<"/}
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~ . - i : i x . i :
TR . HEAD OFTICE 3 i
s Uttarakhand Environment Protection and Pellution Control Board '
e ol *Gauri Devi Prayavaran Bhawan”’ 3
v ' = 468, LT. Park, Sahastradhara Road, Dehra Dun .
z ~ UEPPCB/HO/Cou/M-132/2019 } 13823 _ Date + .27):11:28/9
> S k REGD. POST
To. _
¢ . M{s Mascot Fastner Pyt Lid, ' i
Bee -, Plot No: B-155, '
ESIP, Tehsii-Sitarganj.
Bisti-U.S.Nagar.
S R Consolidated Consent to Operate and Authorization hereinafter referred to as the CCA
7 5w “{Consolidated Consent & authorization) (Renewal) under Section-25 of the “Water
= {Prevention & Control of Pollution) Act, 1974” and under Section-21 of the “Air (Prevention ‘
E & Control of Pollution) Act, 19817 and Authorization under “Rule-6(2)” of the “Hazardous
and Other Waste (Management and Transboundary Movement) Rules, 2016” notified, under
= “Environment (Protection] . 1985 as applicable (1o be referred hereinafier as Water Act, Air
£ - Act and Hazardous & Other Wastes Rules, 2016 respectively). 3
g 'PCBID - 12847 T Inward 1D 242638 .
2t CCA {(Renewal) ' d
' Consent Nu. 40128/ 15 Date : 12-04-2019
CCA 15 hereby granted fo -Mss Maseot Fastner Pvt Ltd located at Plot No: B-155, ESIP,
Sitargang, Disit-1L.S.Nagar subject 1o the provisions of the Water Act, Air Aet and Hazardons &
P Gther Wastes Rules, 2016 and the orders that may be made further and subject to following terms
This CCA'is granted for a period from up to 31.03.2020 and valid for manufacturing of
following products with Capital Investment / Net Assets Values 2 6.09Cyq .-
T ST eematts | FremicCAGend
- { No. | *roduct Quantity | Produet Quantity
2 sl v Rer ontRY e e (Per IMonth)
i wid | 200MT . | Fasteners (Nut & 200MT
¢ | L __| Boly & Wire Lk 4 - |
i i | 100Ton J_l.\_’ur and Bol 100Ton
- 2. Specific Conditions under Water Act - :
i o . (i) The daily guantity of effluent discharge (KLD) :-
| B e s LweiG0a T ) P o e
; san | Trade Effluent | 250 1 3 2
3 F Sewage | 2 7
(i) (Trade Effluent Treatment and Disposal: Effiuent genetated from manufacturing pifaccss
B ; © {ZKLD) shzil be treated and disposed through CETP after primary treatment to meet inlet
o . cffluent quality of CETP as prescribed by the State Board. ' "
i 4 E . }
k- " (iii) In case of non-operation/non-conforining of CETP, the unil shall make and arrangement of
S - own ETP of appropriate capacity o treat waste water generated from process; otherwise
& unit shall stop manufacturing operation. In case of operation of own ETP, ETP shall meet
o ~ following standards as’ prescribed ander Environment (Protection) Rules, 1986 .as .
' ' - applicable and amended tims to fime, : BN ;
€
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i
’ 4 :
< . : 1
< &
» 1 |pH Between 651090
i 2 | Suspended solids Not to exceed 100mg/l ;
= 3 [.BOD (3 days 27°C) | Not to exceed 30 mg/l :
i { 4 |[COD : Not toexceed | 250 mg/l i
| 5 | Oil & Grease | Not to exceed ' 10 mg/l '
' " (iv) The applicant shall provide primary ireatment system to the domestic waste water and
T discharge through CETP as per preseribed {imit. ; ;
1 Conditions under Air Act :- h . " .
(i) The applicant chall use following fuel and install a com prehensive control system consisting
e of control equipment as s required with reference ta generation of emissiotis and operate
s and maintain the same continugusly so as 1o achicve the level of pollutants to the folldwing
standards : 1 :
B ['s. | Stack | Stack | Typeof ll  Fuel Tmission Emigsion
| No | attached with | height | Fuel | Quantity Control standards
. | | (M) ', | Equipment not to
1. g 1 4 | S exceed
1 { HSD “120Lw/Day | Acoustic *;:
S Ty | |~ |Enclosure
. 25 |HSD 100Ltr./Day | Acoustic . .
scwmyer d 1 Enclosure -

; T In case of stoppoge of fuctioning of air pellution control equipmen, production has to be
mediately wid this Board has 1o be intimated by fax/phonefemail with a report in

be dispatched immediotely.

stapped i

this regavd 19

cource(s) should be cantrolled by providing an agoustic
enclosure as is required for m : 1he ambient noise standards for night and day fime as

prescribed for respective a cas/zones (industrial, Commercial, Residential,.Silence) which
: : ;

set and other

(ii) Meize from the D.O

are as follows -
ESmndar:‘:ﬁ | I.ndls_lljg{ Area !sf,'ﬂmnwrci;ﬁ _Afea | Residential Area Silence Zone
| for Noise| Day | Night | Day [“Night | Day Night | Day | Night
| level in i time | Gmec i time | time time time time | fime
- . Day time @ from 6.00 2.m. O 10,00 pan., Night tme: from 10.00 p.m. to 6.00 &,

4. Conditions under Hazardous & Other Wustcs.RuIcs-ﬁlﬂIﬁ:-

aAr

(iy Number of authiorization and date of issue: - ; ;
< (ii) The Factory Manager of Mi/s Mascot Fastner Pvt Ltd, Sitarganj, U.S.Nagar is hereby
= o granted an authorization 1o operaie 2 facility for collection and storagc of Hazardous wastes.
(iii) The authorization is oranted to operate a facility for generation, collection and storage of
b i hazardous wastes within factory premises for following category of wastes :-

i S.N c.] Category Quantity of Waste for which | Mode of Disposal
(Schedule-I & authorization is being issued i

: ‘ l Schedule-11) (MTA) .
i ! | [ ScheduleI-5.1 _ 0.100 - | Recyclable.
e [ 2 | Schedule}-353 1.0 Secure Landfill.

i ; (iv) The authorization shall be in force for a period from up to 31 .03.2020. _
= . (v) .The authorization is subject to the conditions stated below and the such conditions as may
be specified in the rules for the time being in force under Environment (Protection) Act,

1986. , .

' l- - = 1_2-
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Terms and conditions of anthorization:-

\':'_ (i) The authorization shall' comply with thé provisions of the anrronmeni (Protecllon) Act,
Hreg ; 1986, and tne ruh.s m:‘db there undu ! : : !
g = ' Y '

ST ' sutharized by the SPCB/PCC.
(iii) The person authorized shall not vent, lend, sell, transfer or otherwise ansport the llazardous

S wastes without obtaining prior permission of the SPCB/PCC.

Ay (iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in-
3 v the application by the person authorized shali constitute a breach of his authorization.

. (v) It is the duty of the authorized person to take prior pe:m:sslon of the SPCB/PCC to close
down the facility. '
{vi) An application for the renewal of an authorization shall be made as laid down under these
. rules. ;
i ' ' (vii) The unit shall comply with any other conditions specified in the guidelines I:ssued by the
' MoFEF or CPCB/SPCB from time to time. .
5. This CCA is valid for wire drawing, metal surface treatment (pickling/water rinsing etc)
; - processes only
P -
£ SR 6. Compulsory documents to be submifted by the Industry/Unit:-
g (i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under H'lzardous
& d»:hu Wastes R mL:,EG?G and Third Party Audit Report, '
—_ g
e report of the CCA, p!:r:m;;r:zph of ETP/APCs/Waste Storage
<3 it 7 vzl of COA well in advance of 60 days of expiry of this CCA.

R 8. s the right to change/modify/add any time any condition of this -

= g, the other general conditions as annexed herewith. Non compliance

is CCA and provisions of the Water Act, Air Act and Hazardous &
(Jllm '\‘ ~-t<.5 Ru’w, 2016 will results in legal action under the aforesaid Acts and Rules.

Mo /

Mem 11 er Seifetary
Copy 1o i- Regional Officer, Uttarakhand Environment Protection and Pollution Control
bl . . - - e o - . .
1 Ak Board, Kashipur, Distt-1.S.Nagar for information and compliance of the same.
A et
A
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: Antlexure
‘Specific Conditions: ' i '

I The applicant shall provide ISI mark water meter to each water supply source and shall regularly. submit
returns of Wwater consumption in the prescribed form and pay the cess as specified under Section-3 of Cess Act.
The applicant shall submit audited balance sheet of the unit at the end of each smaucnal year §o J.hat fee
submitted by the applicant could be assessed.
The applicant shall provide ports in the r;hmmcx;:,tac]\. and facilitics such as ladder, platform cm' as per
requirement for monitoring the air emissions and the same shall be open for inspection and use at all times by
the Board’s staff. The chimney/stack sttached 1o varions sources of emission shall be dcs:gnatcd by numbers
h as S-1. S-2 ete. and these shall be painied/ displayed to Tacilitate idenlification.
. of air polliion contrel devices and production processcs. :
tustry has to be disposed in manner so that contamination of surface water
bodies/zround water/soil etc. does not fake place
The industry shall take adequate measures t© cantrol of noise from its own source so as to comply w:th the
standards as may be applicable.
The applicant shall develop three rows of t-.-u 1 belt on the premises with plant species as su"],eslc{l by the
Centra Pt}llulmn Control !’u"t 'd.

1£%]

LPS ]
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4. ¢ indusiry shall ensure interlockis

A solid waste generated from the

(¥

o

scific and general conditions issued with CCA om’ler Any
violation of stipulated conditions mav ¢ | action under the provisions of Water Act, Air Act and

Environment (Protection) Act and Rules made thereunder ;

The industry shall ensure all safety measures and shall undcrl;,r.}:;: ncriodical assessment by the competent

\ Farm-10 of Hazardous & Other Wastes Rules, 2016 wlulc (I{sposm"

te should not be stored beyond a period of 90 days.

'-'f:\i nearby the River Ganga and its tributaries shall ensure the treatment facilitics and
n such a way so thal no waste waler is discharged in water stream or water bodiss.

somply with the condition s II-uI wed in the Environment clearances to the mdusu ial estate

ol Environment & I orests, New Delhi

rovisions of Water, Air & E(P) Acts and Rules/Notifications made

General Conditions :- ' ' J

1. The applicant shali get analyse il ‘-"n‘-p':a- of effluentemission/hazardous wastes at least once in o three

month {rom the laboratory recognized by the MoEF and shall report to the UEPPCR,

The applicant shall however, not withow the prior consent of the Board bring into use any new ‘or aItered

outlet for the discharge of cffluent or gases emission or sewage waste from the unit.

3. Treated waste water and domestic waste warer shall be disposed jointly at one disposal point, Thé apphcanl
shall provide discharge measurement equipment at final disposal point. - !

4. The applicant shall strictly cofnply with conditions of this CCA and submit complwncl' report of stlpu]d:ed

conditicns within 30 days of receipt of this CCA, 1f, at any peint of time, it is found that the industry is not

complying-with stipulated conditions or any further dnr-..cuonunstrucnon issued by the Board, Iega[ acllou

shall be initiated against the applicant. o .

‘The applicant shall maintain zood house keeping. All valves/pipes/sewer/drains etc. must be leak-proof.

6. The indusiry shall provide uninterrupted entry to the STP’s/ETP’s inlet and outlet points, Air Pollutwn Control
equipment and stzck for smooth sampling/menitoring of efficiency of pollution control measures.

7. The industry shali provide “Inspection Bock” at the time of inspection to the Board's officials,

8. Whenever due to any accident er other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid dowii. such information shall be reported to the Board’s offices and all other
concemed offices. In case of failure of peliution centrol equipment, the production process conu;cled to it .
shzll be stopped with immediate effect.

9. The mdustr" shall operate in a mann-..r so that all cmsss:ons be emitted through designated chmmeyfstack
oniv. : \

o

Ly




" 17. The authorized agency shall ensyre that ot

f—— .
“ .
» . * E{
2 s 10, In’ case of any damage to the agriculture prodictivity, human habitation ete. by the operation of industry, it
. shall be imperative'to stop production in the industry with immediate effect and such inf‘ormarion_. shall be
reported 1o Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority, ;
* 1. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/, production
capacity/manufacturing process/capacity enhancement ete. or any change in effluent discharge point or

emission point. }
I2. The Board reserves the right 1o revoke/addnlodify any stipulated condition issued along with CCA, as may be
necessary, :

I3.The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous wasty without
obtaming prior permission of the Board. i :

14. Any unauthorized change in personnel, equipment as working condition as mentioned in the application by the’
psrson authorized shall constitule a breach 1is anthorization.

13,1t is the duty of the authorized persen to take prior parmission of the Board to close down the facility.

16. The authorization is valid for wmporary storage of Hazardous Waste within premises anly, g

I T 2 e data with regard to quantity and nature of hazardous chemicals
being used in the plant as well as air emission and waste gencrated within prewmises is displayed or' Display
Board of size 6x4 feet our side the main factory gate within premises. ! f008

18.1t is duty of the quthorized person to take prior permission of this Board to close and cleanup the facility for
ireatment, storage and disposal of hazardous waste, ' : i

9. The applicant : intain record of hazardous waste in Form-3 and shall submit annual retarn in Form-4 on

fi financial year to which that return relates,

Q
L
e

20 d'off on Tand, in any drain, or into auny water stream. All spillage

2] ¢ the hazardous waste is st dumped ia the facility, applicant must conduct a detailed physical and
cal znalysis of hazardoos + :ample and report to the Board. 1o

22 hazardous sludge from the process in the olint shail be stored in double lined HDPE pit {:ngfructed

with R.C.C. or such material w hici does not'react with the w aste confained in it

area should be fenced properly and Sign/MNotice Board indicating ‘Danger® and *Hazardous’ shall

opr tion It and English.

. used oil/spe

i - o g
. ntoil waste in sealed drums placed on impervious
Hazardous waste if required shall be sold oaly (6 Registered Reeyelers/Re-

it of Liszardous waste, the details in Form-10 of the Hazardous' & Ulltm"wastes
be submitted 9 the Board. = [ "7

g P I r.. shall b ( | \ i ‘{ .
' &'fﬁ‘fff ‘f:,fu/fi;’__f'& J& - 15/
ChicfEnvn'onmen! Officer

1 SR
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i e | PROCESS FLOW o
"MASCOT FASTENERS PVT. LTD. ' | RD21(00/01.08.11)
P o CHART 1 -
. |Product Description : HIGH TENSILE HEX BOLT
[Receipt of RM. wire] Tics g
' Rod : & .
5 RM Inspection
I Anealing | v
& Pickling !
Wire Drawing i
Cold Heading &
Trimming
Threading
Hardening
v i ¥
- Tempering
4 Surface Treatment .
(Blackning)
B G5 . : Inspection
Packing. |- & Bt
S . 7
e I " Dispatch
Iy Approved By : : sl . 4 i : Page1of1

. . : »
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.. Industry: Mascot Fastners Pvt. Ltd.,

FORM-4 -

 Financial Year: 2018-2019

(See Rule 5(6) and 22(2)]

FORM FOR FILING ANNUAL RETURNS

ANNERURE -5

_PCB ID: 12847

BY THE OCCUPIER OR OPERATOR OF FACILITY

(To be submitted by occupier/operator of disposal facility to state pollution control Board/pollution control
committee by 30" June of every year for the preceding period April to March)

1 | Name and address of M/S MASCOT FASTNERS PVT. LTD.,
the generator/operator PLOT NO. B- 155, ELDECO SIDCUL, SITARGAN],
of facility DISTT.- US.NAGAR, UTTARAKHAND
2 | Name of the MR. SHAKEEL AHMED
authorized person and M/S MASCOT FASTNERS PVT. LTD.,
(’) full address with PLOT NO. B- 155, ELDECO SIDCUL, SITARGANJ,
% telephone and fax No. DISTT.- US.NAGAR, UTTARAKHAND.
3 | Description of Physical form with description _ | Chemical form
hazardous waste ETP Sludge — Solid - Hydrocarbon
Used Oil — Liquid '
4 | Quantity of hazardous Type of hazardous waste Quantity (In
waste (in MTA) Tones/KL)
ETP Sludge 760 Kg.
Used Ol 400 Liters
5 | Description of storage ETP Sludge ~ In Plastic Bags
Used Oil — In Drum
| 6 | Description of Disposed to Authorized Party
freatment
7 | Details of Name & address of Mode of Mode of ‘| Date of
transportation consignee packing transport | transport.
Bharat Oil & Waste ETP Sludge | By Truck | 23.05.2018
Management Ltd.,Mauza —In Plastic | By Truck | 06.09.2018
: '3 Mukimpur, Roorkee Laksar | Bagsand | By Truck | 19.09.2018
Road, Roorkee, Distt.- Used Oil = | By Truck | 26.12.2018
Haridwar, Uttarakhand.- | In Drums By Truck | 06.03.2019
8 | Details of disposal of Name & address of Mode of * | Mode of | Date of
hazardous waste consignee -packing transport | transportati
s ation on
As Above As Above | As As Above
' Above
9 | Quantity of useful Name al.fd type of materials sent back to | Quantity (In
materials sent back to Tones/KL)
the manufacturer and Manufactures N.A
.others ' Others N.A

Place : Sitarganj

Scanned Signature
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ENVIRONMENTAL
|STATEMENT REPORT

For Year 201 8-_1 9

M/S MASCOT FASTNER PVT. LTD.,
PLOT NO. - B-155, ESIP,

. SITARGANJ, DISTT. - U.S. NAGAR
UTTARAKHAND

O Submitted to.:

Uttarakhand Environment Protection and
Pollution Control Board
(UEPPCB)




: i : L I. : .

) i ' - FORM-V . : :
: : ENVIRONMENTAL STATEMENT REPORT :

. : For Year 2018-19 :

: G
M/S MASCOT FASTNER PVT. LTD. {
] : PART-A ] :‘-

() Name and address of the owner/ ~ M/s Mascot Fastner Pvt. Ltd., :
Occupier of the Industry, oberation Plot No. B-155, ESIP, : ;
or process Sitarganj, Distt. — U.S. Nagar, |

Uttarakhand. '
¥
(i)  Date of the last environmental .. September 2018
Audit report submitted
(ifi) Production Capacity . : Fastners (Nut & Bolt) & Wires — :
O s ; 200 MT/ Month 2
Nut & Bolt — 100 Ton / Month :
: - i
. (iv)  Year of Establishment : 2010
| (V) Last Environment Statement Submitted : 2017-18
I :
- ‘ . : gt}
_ PART-B |
WATER AND RAW MATERIAL CONSUMPTION
(i) - Water consumption m*/d
Cooling. : 1.0 KL / Day
Domestic . ' : 3.0 KL / Day g
Q : ‘Process & Wash Water ': 3.0 KL/ Day | |
' J ' Name of Products . - "Water consumption per unit of Products
1 ' During the previous [ During the Current
Financial Year Financial Year
Fastners (Nut & Bolt) & Wires — 200 MT | Water used for Cooling, | Water used for
/ Month ] Domestic & CoolingyRomesiicie
: Manufacturing  +
Nut & Bolt — 100 Ton / Month Manufacturing Process | Process Purpose
i ' | ; Purpose - |




Qi) Raw Material Consumption

‘I'Name of raw material Name of products Consumption of raw
consume ; material
Wire Rods : Fastners (Nut & Bolt) & 220 MT / Month '
Wire Rods/Round Bars/ | \wires . . ° 115 MT/Month ~ §
Wire of Iron/Bright. Bar : . f
' Nut & Bolt :
PART-C 3

" Pollution discharges to environment/ unit of output. '
- (Parameter as specified in the consent issued)

(i) Pollution Quality of Pollutants | Concentration of Percentage of
Discharged Pollutants discharges | variation from,
(Mass/day) (mass/volume) prescribed
' : standards
* a) Water As per PCB Norms
b) Air | As per PCB Norms
PART-D .
(HAZARDOUS WASTES)

Haza['dous Wastes

" Total Quantity (Kg) e

During the previoﬁs

financial year

During the current financial
year '

(a) From process

Used Oil From D.G. Sets NIL 400 Liters
ETP Sludge 600 Kg. 760 Kg.

(b) From pollution Control NIL NIL
Fac_ilities L
PART-E

- SOLID WASTES i

TOTAL QUANTITY (Kg)

During the Previous
Financial Year

During the Current
Financial Year

NIL

(a) From Pollution ' NIL . NIL i
Control Equipment ;
(b) From Process NIL




-

O

1o

7 Pla_&ise specify the 'c-:haralbterizat'ions (in terms of composition of quantum) of ‘:
" Hazardous as well solid water and indicate disposal practice adopted for both these!

s '
w-__

PART-F

3

categories of wastes.
“ % Used Oil is generated from the industry in a tune of 0.10 MT/Year & ETP .
Sludge is generated in 2 tune of 1.0 MT/Year (Maximum), which is hazardous,
.in nature. This used oil is being collected in non-leaking barrels and stored
properly in a shed and disposed to the authorized party for refining.

: PART-G
Impact of the pollution abatement measures taken on conservation of natural
resources and on the cost of production. ) 5

% Domestic effluent is generated in a tune of 3.0 KLD & Cooling Water W

‘generated 1.0 KLD & Manufacturing Process Purpose Water generated in @
~ tune of 3.0 KLD, which is disposed through ETP & CETP.
» To control the Air Pollution from D.G. Set emission suitable height of stack is ,
provided with D.G. Set. o
> To control the noise pollution from the D.G. Set, proper acoustic is provided.

W

PART-H
Additional measures/ investment proposal for environmental protection including
abatement of pollution, prevention of pollution. - ' :
> Good housekeeping is maintained in and around the factory premises.
> Green Belt is developed within & outside of factory premises.

, PART- |
Any other particulates in respect of environmental protection and abatement of
pollution. : ~ : : ;

Prepared By

Dated: 11.09.2019
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ANNERVRE- 7

f. ' ; , FORM 10 © .. ' Copyfor SPCB
[ e [See rule 19 (1)] : A N
S e MANIFEST FOR HAZARDOUS AND OTHER WASTE s.No: 35288
41 _Occupier's Name & Mailing Address _ Maecol Fastners £vl. d, TR e
(including Phone No. and email) , - §-155, Eideco o e :
; ' industrial Park, Sitergan]
2 Sender's Authorization No. : KT O L
S Vanfes Dogument G | a7
4 Transporters Name & Address ] : b -
(including Phone No. and email) H n {‘/] pﬁﬁ/’ Llﬂe’g
)
VAN / A\ sl
Type of Vehicle : uck? Tanker / Special c o

5
6 Transporters Registration
7 Vehicle Registration No. U

8 Receiver's Name & Mailing Address () BHARAT OIL COMPANY (I35 i 160

e : E-18. Site-1V, Sahibabad Industridie®
(including Phone No. and email) Ghaziabad, UP-201010 Tel.: 0120-41

e-mait:sales@bharatoil.com

" 4l /BHARAT OIL & WASTE MANAGEMENT LTD. | () BHARAT OIL: & WASTE MANAGEMENT LTD.
N Mauza Mukimpur, Roorkee-Lakshar Road, Plot # 672, Sikandra Road, NH-2, Kumbhi Village, -
Roorkee - 247664 UK, Tel. :08874207664 Tehsil Akbarpur, Kanpur Dehat, UP, Tel : 0512-2285296
e-mail:sales@bharatoil.com e-mail:sales@bharatoil.com el _ 17 i
g Receiver's Authorization No. ' )] 14semppcarshazzabad{uwcaxoymm'mmmVa:id-upto:usros".a'uza
'@WEPPCBMGICM-B-SM’ZM 8/548 Valid upto: 31/03/2023 (il i)ﬂD&fUPPCE‘i(anpgrDehal{UFPCBROPHM’JKAHWR DEHATI2018 Valld upto:mm
= e 1 o I i 3
10 Waste Description Pl PSWAZE- 160 KG
11 Total Quantity K% 5
s .it(a ey’ or MT
............ A Nos ;
12 Physical Form (SuidlSemi-Solid/Sludge/OllyTary/Slurry/Liquid)
13 Special Handling Instructions & Additional Do not throw Drums from truck. In case of leakage/
information seapage, use Washing soap at point of leak to stop its
: leakage. .
14 SENDER'S CERTIFICATE | hereby declare that the contents of the consignment are fully and ‘accurately

% = dascribed above by proper shipping name and are categorised packed, marked,
Typed Name & Stamp - For Mascsd?t?a 2% and labeled, and are in all respects In proper condition for transport by road
: gocording toapplicable naional govemmentregulations. . - £

: Month Day - " Year
Authctised Signatofy LQ gl7lal o ] 5
“ent of Receipt of Waste Month Day - |/~ Year '
Signature: . . : SRl gkl
pt of Hazardous and R M - 5 i
: ; vion - Day
Typed Name & Stamp: Signature : - S
ull —41000 710; 262 ]_6466 e - .._.-' \‘.\a.u'ua rl?? \;:{\" — =3
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CENTRAL POLLUTION CONTROL BOARD
REGIONAL DIRECTORATE, LUCKNOW

01. Background: M/s Rickitt Benckiser India Pvt. Ltd. (hereafter referred as ‘The unit') was jointly inspected on
January 28, 2020 by the officials from CPCB, RD (N), Lucknow and UEPPCB, in reference to the Hon'ble
NGT order (O.A No123/2018) dated December 3, 2019 in the matter of Sidhgarbyang Kalyan Sewa Samiti,
Sitarganj Vs State of Uttarakhand & Ors. O.A. No. 123/2018. As on the date of inspection, status of
compliance of the said unit is given below.

02. Salient Details:

12 Name & Address of the Industry | Ms Rickitt Benckiser India Pvt. Ltd, Unit-|
' B-96, Phase-|
Eldeco SIDCUL Industrial Park,
- Sitarganj, U S Nagar
| Uttarakhand-262405
2. Coordinates of the Unit | h = KWL~ e
(Latitude and Longitude) Ll S SRR
| 3. | Type of Industry Sector RS
(Red/ Orange/ Green) _ Drnge
4, Scale of operation ! (e
(Large/Medium/Small- Micro)
5. CETP membership (Obiained Yes
Yes/No)
5. Operational Status | Operational
7 Name of main Raw Materials: 1. Soap noodles
2. HEl:
3. Hypo chloride
4. Glycerin
.5 SLESandALS
8. Status of Consent under Water & Air | Granted /Non granted: Granted (Consent No: 39585, dated-
Acts and Authorization under HWM | 12.04.2019)
Rule _ | Valid up to: 31-03-2024
9. | Consented Production Capacity |« Colin— 3040 KLT, DLS - 2520 KLT
o DSC-221MT, EOB - 1265 KLT
e Harpic-4192 KLT, Lizol — 1195 KLT
e Soap-4000 MT, Vanish — 990 MT
o \Veet-370 MT, Air wick — 84 MT
. » Finish —500 KLT, Lizol DFC — 3330 KLT
10. | Sources of Water Supply Bore well- 01 Nos
11. [ NOC irom CGWA for extraction of | Yes (NOC No: CGWA/NOC/IND/ORIG/2019/6530)
Ground Water __| Valid from 25/10/2019 to 24/10/2021

iuwﬂ wﬂi& Page 1 of 5
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12 | Daily consumption of Fresh Water | 450 KLD (as reported)
(KLD)
13. | Waste Water Generation (KLD) 90 KLD
14. | Unit details of ETP 1. Collection Tank
2. Qil removal chamber
3. Neutralization tank
4. Lime dosing tank
5. Flash mixer
6. Alum dosing tank
7. Flocculation tank
8. Poly dosing tank
9. Primary settler
10. Aeration tank
11. Secondary settler
12. MGF and ACF
13. Storage tanks
| 14. Combined affluent treatment tanks
15. | Designed Treatment Capacityof | 100KLD :
ETP (KLD)
16. | Operational status of ETP | Operational
17. | Flow Meter (s) at Inlet & outlet of | Yes (EMF atinlet and outlet both)
| ETP ='
18. | Mode of treated effiuent disposal | Through CETP
19. | Any Bypass observed No
20. [ Details of HW Generation & its disposal: As Per Environmental Statement (Form V)
' Hazardous Wastes Quantum Kgs | Disposal Practice
' Spent oil 1700 Liters Through TSDF
| ETP Sludge 304.68 MT Through TSDF
| E-Waste 1.445 MT Through TSDF
Any ather (specify)
s Process waste 40.55 MT Through TSDF
e Empty drums of hazardous chemicals | 140.83 MT -
21. | Sources of Air Pollution
A. Boilers/Hot water Generator: HWG

No. and Capacity of HWG

02 Nos (Capacity- 10 lakh Kcal/hr and 4lakh Kcallhr each)

Type of Fuel used with consumption

HSD

Rate of fuel used

450 Litre/day and 20 Litre/day respectively

Load at which sampling done

Stack details

——r

I.  Height of stack of each HWG 30 meters
(meters)

IIl.  Sampling port hole from ground | 06 meters
level

A

—
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¢ . Stack dia. 300 mm
Air Pollution Control Systems (APCD) | Not available
B. | DG Sets
10 Nos.
e 250 KVA-02 Nos
: e 380 KVA- 02 Nos
Numbers and capacity of each « 100 KVA- 01 Nos
e 500 KVA- 10 Nos
o 100 KVA- 01 Nos
o Whether adequate stack height | Yes
exists |
o Whether acoustic enclosure | Yes
provided as per Environment
(P), Rules 1986.
22. Date of inspection 28.01.2020

03. Observations:

1.

On the day of inspection, the unit was found operational and engaged in manufacturing of
cosmetics & household cleaning materials.

The consent of the unit under Water Act; Air Act and Hazardous Waste Authorization is valid up to
31.03.2024.

The fresh water requirement of the unit is fulfilled by one bore well installed in the premises. EMF
was found installed at the abstraction point of the bore well.

Logbook for the fresh water consumption is maintained by the unit.

The unit has taken NOC from CGWA for groundwater abstraction through bore well.

The unit has an ETP cum STP of 100 KLD capacity comprises of Collection
tank->ORC->Neutralization Tank-> Lime dosing =>Flash mixer->Alum dosing->Flocculation
tank->poly dosing tank->Primary settler-> Aeration Tank->Secondary settler-> MGF& ACF >
Combined affluent treatment tanks - CETP conveyance system.

During inspection, the ETP cum STP of the unit was found operational. The team has collected the
samples from the inlet and outlet of ETP cum STP. The analysis report is presented below:

S | Inletof ETP | Outletof ETP | UEPPCB prescribed
No. Parameter | cum STP cum STP standards for QETP
(RB-1) (RB-2) Sitarganj
1. | pH <2 7.25 55-9.0
2. | TSS (mglL) 247 1.4 1500
3. | TDS (mg/L) | 2458 1267 2100
4. | Fluoride (mgiL) 24 - BDL 15
9. | Ammonical Nitrogen (mg/L) 9.45 50
6. | Phenols (mg/L) 2.28 5
7. | Boron (mg/L) - BDL 2
8. | Oil & Grease (mg/L) - BDL 20
9. | COD(mg/L) 4912 26.7 1100
10. | BOD (mg/L) 6.6 550
11. | Hexavalent Chromium (mg/L) BDL 25

—

\f-uMq[\
e

Page 3 of 5




12. | Cadmium (mg/L) - BDL 1
13. | Total Chromium (mg/L) - BDL 2
14. | Copper (mg/L) - BDL 3
15. | Nickel (mg/L) - 0.22 3
16. | Lead (mglL) ; BOL 1
17. | Zinc (mg/L) . 0.15 15
18. | Arsenic (mg/L) - BDL 0.2
19. | Mercury(mg/L) - BDL 0.01

"BDL meaning for Fluoride- < 0.5 mg/l, Boron- < 0.5 mg/I, Oil & Grease- < 5mg/l, Hexavalent Cr- < 0.1 mg/l, Cadmium- < 0.1
mg/l, Total Cr- < 0.2 mg/l, Copper- < 0.2 mg/|, Lead- < 0.5 mg/l, Arsenic- < 10 pg/l and Mercury- < 10 pg/l.

8. The unit is found complying w.r.t prescribed discharge standards of Inlet effluent quality of CETP,
Sitargan.

9. The hazardous waste storage area of the unit was found adequate for safe storage. The packaging
and labeling of HW as per rule are also followed by the unit.

10. Under Hazardous Waste Management Rules, Form-3 and 4 is being maintained by the uni.

11. Display board was found at factory gate for display of information related to water, air emission and
waste generated within the factory premises and was updated as well.

12. As the unit is found under violating prescribed effluent discharge standards during 18-05-2018 to
05-12-2018. The team calculated Environmental Compensation of Z 37,68.750/- (Rs. Thirty-Seven
Lakhs Sixty-Eight Thousand Seven Hundred Fifty) w.r.t. violation of prescribed effluent discharge
standards. The calculation of EC is shown in Annexure-.

13. As the unit is found under illegal extraction of groundwater during 18-05-2018 to 25-10-2019. The
team calculated Environmental Compensation of Z 72,45,000/- (Rs. Seventy-Two Lakhs Forty-Five
Thousand) w.r.t illegal extraction of groundwater. The calculation of EC is shown in Annexure-|.

04. Recommendations:

1. An amount of ¥ 37,68,750/- may be levied on the unit as charge towards environmental
compensation for violation of the effluent discharge standards.

2. An amount of ¥ 72,45,000/- may be levied on the unit as charges towards environmental
compensation for illegal extraction of ground water.

3. The unit shall maintain the overall operation as per consented condition issued by UEPPCB.

05. Inspection Team:

1. Er. Sanjay Kumar, Sci 'C’ ‘u‘"‘_‘“nm (Bisers
CPCB, Regional Directorate, Lucknow

. { 2
2. Dr. Ajeet Singh, ASO /f’/ ﬁ \*“’ﬂ e

UEPPCB, RO Kashipur

3. Dr. Ashutosh Tripathi, RA 7)-/0
CPCB, Regional Directorate, Lucknow Qv
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Photo Gallery

Photo 1 Main Gate of the unit

Photo-2: Dlsplay board at Factory Gate for

1
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Water, Air mlsson & Waste Generation

_Photo-3: Hazardous Waste Storggg Room
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Photo-B: OCEMS installed at ETP Outlet

s

ﬁ:ﬁ‘ﬂﬂh
W Page 5 of 5




Annexure|

1. Environmental Compensation for illegal extraction of the Ground water:

EC ew= Water Consumption Per day x Nos of days x Environmental
Compensation Rate for illegal extraction of ground water (ECRew)
The EC computed is as follows:

Area category Safe/Non notified area

Use Industrial
Ground water extracted per day 460 m*/day
ECRew for industrial units in Safe area 30 Rs/m3
(As per Table 4.6.4 of CPCB EC Methodology)
EC to be levied 13800 Rs/day
Date of inspection by CPCB wherein violation 18-05-2018

| reported

| Date on which NOC obtained 25-10-2019
No of violating days (i.e. operation without NOC) 525
Total ECew for illegal extraction of the ground water Rs 72,45,000

As the unit is found under illegal extraction of groundwater during 18-05-2018 to 25-10-2019.
The team calculated Environmental Compensation of % 72,45,000/- (Rs. Seventy-Two Lakhs
Forty-Five Thousand) w.r.t illegal extraction of groundwater.

2. Environmental Compensation on Industrial Pollution:

Calculation of Environmental Compensation is as demonstrated below
EC=PIxNxRxSxLF
=50X201X250X1.5X1.0
=37,68,750
As the unit is found under violating prescribed effluent discharge standards during 18-05-2018
to 05-12-2018. The team calculated Environmental Compensation of X 37,68,750/- (Rs. Thirty-
Seven Lakhs Sixty-Eight Thousand Seven Hundred Fifty) w.r.t violation of prescribed effluent
discharge standards.
Where
Pl = Pollution Index of industrial sector
(taken as ‘50’ considering ‘Orange’)

N= Number of days of violation took place (201 operational days considered for

violating prescribed effluent discharge standards during 18-05-2018 to 05-12-
2018)

= A factor in Rupees (taken as ‘250’)
S= Factor for scale of operation
(1.5’ considering scale of operation being ‘Large’)
LF = Location factor (“1.0’ considering population of area being < 1 million)

(Ref: Guidelines prescribed by the “Report of CPCB- in house Committee on Methodology for Assessing Environmental
Compensation and Action Plan to Utilize the Fund”) \ (\

\b-\h'lﬂ.
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Mis Rickitt Benckiser India Pyt. Lid.. Unit-, Piol No. B-96, Phase |, SIDCUL, Sitarganj, Uttarakhand W




A NNERURE -2
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| * HEAD OFFICE e
== Uttarakhand Environment Protection and Pollution Control Board
%ﬁ “Gauri Devi Prayavaran Bhaw’an{’

. 46B, L.T. Park, Sahastradhara Road, Dehra Dun

UEPPCB/HO/Con/R-56/2019/673 ’ Date: 3—09 __2,0[7
REGD, POST
To, : St Mol
M/s Reckitt Benckiser India Pyt Ltd, Unit-1, AL
Plot No. B-96, ESIP, Sitarganj, A WAL L 0 U

Distt- U.S.Nagar.

Consolidated Consent to Operate and Authorization hercinafter referred to as the CCA
(Consolidated - Counsent & authorization) (Renewal) under Section-25 of the “Water

"(Prevention & Control of Pollution) Act, 1974" and under Section-2L of the “Air (Prevention

& Control of Pollution) Act, 1981” and Authorization under “Rule-6(2)"” of the “Hazardous
and Other Waste (Management and Transboundary Movement) Rules, 2016” notified under

“Environment (Protection) Act, 1986” as applicable (to be referred hereinafter as Water Act, Air
Actand HW Rules respectively)

PCB ID - 13650 Xnward ID - 242143
CCA (Rencwal)
Consent No. 39585/ Date : 12-04-2019

CCA 'is hereby granted to Reckitt Benckiscr India Pvt Ltd, Unit-1, located at Plot No. B-96,
ESIP, Sitarganj, Distt- U.S.Nagar subject (o the provisions of the Water Act, Air Act and HW

-Rules and the orders that may bg made further and subject to following terms and conditions :-

I This CCA is granted for a period from 31-03-2024 and valid for manufacturing of

following products with Capital Investment / Net Assets Values ¥ 310.50Crs
S, Last CCA Present CCA (Renewal)
No. |. Product Quantity Product Quantity
(Per Month) {Per Month)
1 | Colin 3040 KLT Colin 3040 KLT
2 |DLS 2520 KLT DLS 2520 KLT
3 |DSC 221 MT DSC 221 MT
4 | EOB 1265 KLT EOB 1265 KLLT
5 | Harpic 4192 KLT Harmpic 4192 KLT
6 | Lizol 117SKLT Lizol 1175 KLT
7 | Soap 4000 MT Soap 4000 MT
8 | Vanish 990 MT | Vanish 990 MT.
9 | Veet »370 MT Veet 370 MT i
10 | Air Wick 84 MT Air Wick 84 MT
11 | Finish 500 KLT Finish 500 KLT
12 | Lizol DFC 3330KLT Lizol DFC 3330 KLT

2. Specific Conditions under Water Act :-
(i) The daily quantity of effluent discharge (KLD) :-

Last CCA « _ Present CCA (Renewal
Trade Effluent 42 15 ‘
Sgwggc 20 20

(i) Trade Effluent Treatment and Disposal : The applicant shall opecrate Effluent
Treatment Plant (75KLD Capacity) consisting of primary!seqondary treatment as is

required with reference to influent quantity ap&qﬂ%h - (Kym‘ ey

21 Auhrised Signatory




In case of stoppage. ofﬁn;m‘gfung‘qf ETP, production has (o be stopped inmediately and
this Board, has (0 be infimated by fax/phone/email with a report in this regard to be
S Hfsﬁé??f:é’a'fﬁ}niééﬁﬁ't%&:. s ey Ak |
. (iit) The treated éﬁjygﬁlﬁbjﬂi‘ be Qiqugqij;-tb(opgh CETP of the lnduslr!'a_l Estz_ute._ In case of non-
LAl o;:‘ueratibn‘fBf:GETﬁf‘c'iﬂi‘eFméf—Uﬁitsﬁ:x!l*'stop;:ﬂfd,“ﬁrﬁdl:éliéh or shall operate full fledged

. wio—w  ETPupto tertiary level and shall inform to the Board’s Office, immediately and shiall meet

following general and specific standards as prescribed under Environment (Protection)
Rules, 1986 and applicable to the unit from time-to-time *-

| {pH Between : 5.5t09.0
2 | Suspended solids Not to exceed 100mg/l
3 | BOD (3 days 27°C) Not to excéed 30 mp/t
4 | COD Not to exceed 250 mg/l
5 | Oil & Grease Not to.exceed lovmgﬂ

(iii) Scwage Treatment and Disposal: The applicant, shall provide comprehensive STP
{20KLD Capacity) as is required with reference to inflient quantity and quality,

In case of stoppage of functioning of STP, production has to be stopped inumediately and
this Board kas to be intimated by Jex/phone/email with a report in this regard 1o be
dispatched immediately.

(i) The wreated sewage shall be reuse in gardening and the same shall be maintained
continuously so as to achicve the quality of the treated c¢ffluent to the following standards
notified under the Environment (Protection) Rules, 1986 as amended :-

S.No. Parameters Present Standard for Standard for STPs to be
S STPs achieved within five years. 1
= g pH 5.5109.0 6.5 to 9.0
v 2. BOD (mg/L) Not more than 30 <30
A 3. _TSS(mg/L). | Not more than 100 <100
ey Fecal Coliform - <1000
E (MPN/1060m1)

3. Conditions under Air Act :-
(1) _ The applicant shall use following fuel and install a comprehensive control system consisting
of control equipment as is required with reference to generation of emissions and operate
and maintain the same continuously so as to achieve the level of pollutants to the following

standards :
S.- | Stack attaclied with Stack Type of Fuel Emission Emission
No height (Mt) Fuel Quantity Control standards not
__Equipmcent to exceed
1 [ DGSers’ 35 " |HSD |[720 Lir/day | Acoustic SR
(250 KVAYx2 ° Enclosure
2 | DGSeis 4 HSD 10280 Ltr/day | Acoustic
(380 KVA)x2 ° - Enclosure .
3 | DGSets » 2 HSD 15 LtdHe Acoustic |
(100 KVAIx 1 2 Enclosure
4 | DGSets .7 4.5 HSD 1900 LutHr | Acoustic
(S00KVA) x 4. Enclosurc
5 | DGSets 1 2 HSD 15 Lue/Hr Acoustic -
(100 KVA)x 1 Enclosure
* 5 | Hot Water Generator 30 HSD 450 Lu/day | Natrual Draft -
(500 Lic/He)
& Hot Water Generator 30 HSD. 20 Lie/Hr HLD -
. ‘ (10Lacs Keal/Hr) = :

In case of stoppage of finction ing of air pollation control equipment, production has to be
stopped imniediately and this Bodrd has 1o be infimated b y fax/phone/email with a report in
this regard 1o be dispaichied immediately.
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(i)) Noise from the D.G. Set and other source(s) should be controlled by Rrovidmg an acoustic
enclosure as is required for meeting the ambient nolse standards for night anfl_d_.::y ime-as
prescribed [or respective areas/zones (Industial, Commercial, Residential, Silence) which
are as follows :- 4

Standards | Tndustrial Arca |[Commercial Area | Residential Avea | Silence Zone
for Noisc| Day | Night [ Day | Night | Day | Night | Day ] Night
level in {=lime lime time tinte time time time | time
dbfA)Leq | 75 | 70 65 55 55 45 50 40

Day time : from 6,00 xm. to 10,00 p.m., Night time: from 10.00 p.rm. ta 6.00 2.m.
Conditions under Hazardous & Other Wastes Rules-2016:-

(i) Number of authorization and date of issue : — ]

(i) The Factory Manager of Reckitt Benckiser India Pvt Ltd, Unit-1,U.S.Nagar is hereby
granted an authorization to operate a facility for collection and storage of Hazardous wastes.

(iii) The autherization is granted to operate a facility for gencration, ollection and storage of
hazardous wastes within factory premises for following category of wasles :-

S.No, Category Quantity of Waste for which | Mode of Disposal
(Schedule-l & authorization is being fssucd
___Schedule-11) (MTA)

i Schedule 1 -5.1 4.000 Recyclable
2 Schedule 1353 300.000 Incinerable.
=53 Sehedule [ - 33.1 500.000 Incinerable,
| 4 Schedule | - 3.2 10.000 Incincrable.
{ 5 !Schedulel-28,] 300.000 Incinerable.
6 | Schedule]l-33.2 40.000 Incinerable.

(iv) The authorization shall be in force for a period from 31.03.2024

(v) The authorizalion is subjcet to the conditions stated below and such conditions as may be
specified in the rules for the time being in force under Environment (Protection) Act,
1986.

Terms and conditions of authorization :-

(i) The autherization shall comply with the provisions of the Environment (Protection) Act,
1986, and the rules made there under.

(ii} The authorization and its rencwal shall be produced for inspection at the request of an officer
authorized by the SPCB/P'CC.

(iti) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
wastes without oblaining prior permission of the SPCB/PCC.

(iv) Any unautherized changes in personnel, equipment as working condilions as mentioncd in
the application by the person authorized shall constitute a breach of his authorization.

(v) Itis the duty of the authorized person to take prior permission of the SPCB/PCC to close
down the facility.

(vi) An application for the renewal of &n authorization shall be made as laid down under these
rules. ;

(vii) The unit shall comply with any other conditions specificd in the guidclines issued by the
MoEF or CPCB/SPCB from time (o {ime. ‘ _

This CCA is valid for Mixing/Blending & Plodding processcs only.

Compulsory documents to be submitted by the Industry/Unit :- ,

(i) Annval return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous
& Other Wastes Rules, 2016 and Third Party Audit Report.

(ii) Environment Statement in Form-V of Environment (Protection) Rules, 1986,

(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage
Arca. :

Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.

Competent Authority reserves the right to change/modify/add any time any condition of this
CCA. 3 £ !

ST



oL

—.© 6oR

Competent Authority reserves the right to change/modify/add any time any condition of thi

~~  of any provisi6n of this:CCA and'provisions of the Watci: Act, Air Act and Hazardous &
Other Wastes Rules, 2016 will results in legal action under the aforesaid Acts and Rules.

9.+ " Uniit hds ta"comply withi-the: dfli_ﬁ;r-.géncrg}j_;cpnditions-.as_ annexed herewith. Non compliance

- _ ary
Copy to :- itégi'ou:il 'Off'i‘cér,' Uttarakhand Environment Protection and’ Pollution “Control
: Board, Kashipur, Distt- U.S.Nagar for information and com pliance of the same.

L% L8 ‘ .

-

Chief Environment Officer

o . Annexure

‘Spécific: Conditions: g :

I. “Th¢ 2pplicaritishall comply with the provisions of the Water (Prevention and Control of Pollution) Cess
Act,.1977:as amended (o be referied ds Cess Act) and Rules made thereunder,

2. Tﬁéﬁgbpii_@_ﬁ;ﬁl.‘sha}l provide IS mark water meter to cach water supply source and shall regularly submit
retums of water consumptioa in the prescribed form and pay the cess as specified under Seetion-3 of Cess Act,
3. The applicant shall submit .audited.balence sheet of-the unit at the end of each financial-year so that fee

subm i'ncd_fﬁy: the. apphé‘ﬁt‘coﬁﬁﬁbﬁ _'Efs_s:c}s_sad_: 13 l‘: s o

4.-"The-applicaiit shall “provide ports in the chimaey/stack and facilities such as ladder, platform ete, as per

requirement for menitoring the air emissions and the same shall be open for inspection and use at all times by
the Board’s staff. The chimney/stack atiached 10 various sources of emission shall be designated by numbers
such as S-1, S-2 etc. and these shall be painted/ displayed to facilitate identification.

S. Theindustry shall ensure interlocking of air pollution control devices and production processes,

6. A _sa!id‘wa.sta generated from the industry has to be disposed in manner so that contamination of surface water

bodies/ground water/soil ete. does not take place.

1. The ip‘dustry shall 1ake adequate measures to control of nojse from its own source 5o as to comply with the
standards as may be applicable,

8. The applicant shall develop three rows of: green belt on the premises with plant species as suggested by the
Central Pollulion Contral Board. \

9. The industry shall strictly adhere with the specific and general conditions issued with CCA order. Any
violation of stipulated conditions may attract. legal action under the provisions of Water Act, Air Act and
Environment (Protection) Actand Rules made-thercunder.

10.The industry shall ensure 3l safety measures and shall undertake periodical assessment by the competent
authority. ¥

11.Unit shall ensure manifest system in Form-10 of Hazardous & Other Wastes Rules, 2016 while disposing
hazardous waste.

12 H'azardm.gs waste should not be stored beyond a period of 90 days,

13.The industry situated nearby the River Ganga and its (ributaries shal} ensure the treatment facilities and
i:!i;pcs_al arrangement.in-such a way so that no'waste water is discharged in water strcam or water bodies.

14. The industry shall comply. with the condition stiputated in the Environment Clearance to the industrial estatc
vide by the ministry of:Environment & Forests, New Delhi.

15. The. unit-shall. btain fecessary.:permission from ‘the Central Groundwater Board for extraction of

fhicisame.to the Board’s Offices. No additional groundwater shall be

exfracted without prior-perniission ot i&'Central’Groundwiter Board. '
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16 The-Unit:shall stictly ‘comply with théSgrovisions:of Water, Air & E(P) Acts and Rules/Nofiffcations made

.- "¢~ thereunder. L fe

=

General Conditions := Dir

Sl Thic-applicant shall get analyse the:samples of effluenvemission/hazardous wastes at least once it a three

- mouth from the laboratory recognized by the MoEF and shall report to the UEPPCB.

2. The applicant shall however, Tiot withiout the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emissian or sewage waste from the unit, _

3. Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The applicant
shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with* conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If, at any point;of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof,

6. The industry shall provide uninterrupted entry to the STP'/ETP’s inlet and outlet points, Air Pallution Conirol
equipment and stack for smoath sampling/monitoring of efficiency of pollution control'measures.

7. The industry shall provide “Inspection Book” at the time of inspection to'the Board's officials.

8. Whencver due to any accident or other unforeseen act or event, such emission oceurs or is. apprehended to
oceur in excess of standards laid down, such information shall be reported to the Board's offices and all other
concerned offices. In case of failure of pollution control cquipment, the production process connected to it
shall be stopped with immediate effect,

9. The industry shall operate in a manncr so that all emissions be emitted through designated chimney/stack
only.

10.1n case of any damage tc the agriculturc productivity, human habitation ete, by the operatien of industry, it
shall bs imperative to stop production in the industry with immediate effect and sdch information shall be
reperied to Board's offices. The industry shall be Jiable 1o pay compensation also in such cases as decided by
the Competent Authority.

11. The applicant shall zpply before the 60 days of expiry of CCA or aay change in production types/ production
capacity/manufactoring process/capacity enhancement ete. or any change in effluent discharge point or
emission point. 4

12. The:Board reserves the right to revoke/add/modify any stipulated condition issucd along with CCA, as may be
necessary.

13.The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous waste without
oblaining prior permission of the Board.

14. Any unauthorized change in personnel, equipment as waorking condition as mentioned in the application by the
person autherized shall constitute 2 breach of his authorization.

15. 1t is the duty of the authorized person (o take prior permission of the Board to close down the facility,

16. The adthorization is valid for lemporary storage of Hazardous Waste within premises only.

17.The authorized agency shall énsure that on-line data with regard to quantity and nature of hazardous chemicals
being used in the plant as well as air emission and waste generated within premiscs is displayed on Display
Beard of size 6x4 feet out side the main factory gate within premises.

18.1tis duty of the authorized person to take prior permission of This Board to close and cleanup the facility for
treatment, storage and disposal of hazardous waste, :

19. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annue! return in Form-4 on
or before the 30* day of June following to the financial year to which that return relates,

20.In no case any hazardous waste shall be disposed offon land, in any drain, or into any water stream. All spillage
‘must also be safely collected and stgred, \ b

2]. Before the hazardous waste is stored gr dumped in the facility, applicant must conduct a detailed physical and
chemical analysis of hazardous waste sample 2nd report to the Board.

22. Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit constructed
‘with-R.C.C. or such material which docs not react with the waste contained in it.

23.The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger' and ‘Hazardous’ shall
be displayed at appropriate position both in Hindi and English.

24, The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on impervious
floor under covered shed. Hazardous waste if required-shall be sold only to Registered Recyclers/Re-
processors. - - -

25.1n case of any transportation of hazardous waste, the details in Form-10 of the

Olher\Vastes
Rules, 2016-shall be submitted to the Board.

, Chier E.m'i onment Officer Sl[/
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Government of India
Ministry of Jal Shakti
Department of Water Resources,
River Development & Ganga Rejuvenation
Central Ground Water Authority
(3T ATt ¥ T wHATOr 97)
NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION
Project Name: M/s Reckitt Benckiser (India) Pvt Ltd Unit-1
Project Address: Plot No: B-96, Eldeco, Sidcul Industrial Park, Sitarganj, Udam Singh Nagar, Uttarakhand,
Town: Lalarpatti Block: Sitarganj
District: Udam Singh Nagar State: Uttarakhand
| Pin Code: 2862405
| Communication Address: M/s Reckitt Benckiser (India) Pvt Ltd Unit-1, Plot No: B-96, Eldeco, Sidcul Industrial Park,
Sitarganj, Udam Singh Nagar, Uttarakhand - 262405
Address of CGWB Regional Office : Central Ground Water Board Uttarakhand Region, 419-A, Kanwali Road, Baluwala , Near
{Urja Bhawan, Dehradun, Uttarakhand - 248001,
1. |NOC No.: CGWA/NOC/IND/ORIG/2018/6530
2. |Application No.: 21-4/287/JT/IND/2017 3. [Category: Industry
4. |Project Status: |Existing Project 5. INOC Type: New
6. |Valid from: {25!10!2019 7. |Valid up to: 24/10/2021
8. |Ground Water Absiracticn Permitted:
Fresh Water Saline Water Dewatering Total
miday | m¥Wear | miday |  myear m¥/day mlyear m*/day m>year
46000 | 156400.00 | i 460.00 156400.00
9, fDetaiis of ground water abstraction /Dewatering structures
Total Existing No.:1 Total Proposed No.:0
DW DCB | BW | TW | MP ow DCB BW ™™ MP
Abstraction Structure* o 0 0 1 0 0 0 0 0 0
*DW- Dug Well; DCB-Dug-cum-Bore Well; BW-Bore Well: TW-Tube Well; MP-Mine Pit
10. IQuantum of ground water recharge/harvesting(m?/year): 24018.00
1. | Number of Piezometers (Observation wells) to be No. of Monitoring Mechanism
constructed/ monitored & Menitoring mechanism. Piezometers

Manual DWLR** DWLR With Telemetry
“*DWLR - Digital Water Level Recorder 1 0 1 0

(Compliance Conditions given overleaf)

For Reckitt BencksserY - Digitally signed by
\"S" £ NANDAKUMARAN P
Date: 2019.11.13 15:40:44 +05'30'

Signatery =057 ($s30 ufer e ovrETY)
. Member (CGWA)

18/11, 0K §139, ARRE O3, 715 R+ - 110011 / 18/11, Jamnagar House, Mansingh Road, New Delhi-110011
Phone: (011) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov.in

STt FuTd — St SR
SAVE WATER - SAVE LIFE
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Validity of this NOC shall be subject to compliance of the following mandatory conditions:

QI

—

10,
. Wherever the NOC is for abstraction of saline water-and the existing wells (s) is /are yielding fresh water,

12.

13.
14.

15.

16.
17.

18.
18.

No additional ground water abstraction and/or de-watering structures shall be constructed for this purpose
Wwithout prior approval of the Central Ground Water Authority (CGWA).

The proponent shall seek prior permission from CGWAfor any increase in quantum of groundwater
abstraction (more than that permitted in NOC for specific period).

All new as well as existing ground water abstraction/ de-wateri ng structures shall be fitted with digital water
flow meters by the firm at its own cost immediately on completion of their construction or grant of NOC as
the case may be. In case of renewal of NOCs, all existing ground water abstraction structures shall continue
to be fitted with digital water flow meters. Intimation of installation of flow meters shall be sent by the
proponent to the Regional Director of CGWB within 6 months of grant of NOC. Daily ground water
abstraction data shall be monitored / continue to be monitored (in case of renewal) by the firm and recorded
in a log book. Details of month-wise ground water abstraction shall be submitted to the Regional Director,
CGWSB, once every year.

In case the ground water abstraction is more than 10 m*day, monthly water level monitoring data shall be
maintained and submitted annually to the Regional Office of CGWB. Wherever groundwater withdrawal is
more than 500 m*/day,the firm shall install telemetry system in one of the piezometers and share USER ID

and password of the telemetry system with the Regional Director, CGWB.

In case ground water abstraction is more than 10 m?/day, ground water quality shall be monitored once in a
year (during pre- monsoon period) and the report submitted to the Regional Office, CGWB. Wherever the

extraction is less than 10 m®/day, ground water quality report shall be submitted by the proponent at the time
of submission of self-compliance report.

Ground water augmentation/harvesting measures, as stipulated in the NOC, shall be implemented (in new
cases) / continue to be maintained (in case of renewal) in consultation with the concerned Regional Director,

CGWB.

Proof of recharge/water harvesting structures constructed (photographs of structures) shall be submitted to

the concerned Regional Director, CGWB within 6 months from the date of issue of NOC. The firm shall also

undertake periodic maintenance of recharge/water harvesting structures at its own cost.

The project proponent shall take all necessary measures lo prevent contamination of ground water in the

premises failing which the firm shall be responsible for any consequences arising thereupon.

In case of industries that are likely to contaminate the graund water, no recharge measures shall be taken

up by the firm inside the plant premises. The runoff generated from the rooftop shall be stored and put to

beneficial use by the firm, ;

The firm shall optimize water use through recycling/ reuse of waste water after proper treatment.

the same shall be sealed and new tubewell(s) tapping saline water zone shall be constructed within 3
months of the issuance of NOC, The firm shall also erisure safe disposal of saline residue, if any.

In case of mining projects, additional key wells shall be established in consultation with the Regional
Director, CGWB for ground water level monitoring four (4) times a year (January, May, August and
November) in core as well as buffer zones of the mine. _

Unexpected variations in infiow of ground water into the mine pit, if any, shall be reported to the concerned
Regional Director, Central Ground Water Board.

The firm shall report compliance of the NOC conditions online in the website (www.cgwa-noc.gov.in) within
one year from the date of issue of this NOC.

This NOC is subject to prevailing Central/State Government rules/laws/norms or Court orders related to
construction of tube well/ground water abstraction structure / recharge or conservation structure/discharge
of effluents or any such matter as applicable.

This NOC does not absolve the proponents of their obligation / requirement to obtain other statutory and
administrative clearances from appropriate authorities.

The issue of this NOC does not imply that other statutory / administrative clearances shall be granted to the
project by the concemned authorities. Such authorities would consider the project on merits and take
decisions independently of the NOC. :

This NOC is being issued without any prejudice to the directions of the Hon'ble NGT/court orders in cases
related to ground water or any other related matters.

Application for renewal can be submitted online from 90 days before the expiry of NOC. Ground water
withdrawal, if any, after expiry of NOC shall be illegal & liable for legal action as per provisions of
Environmenti(Protection)Act, 1986.

(Non-compliance of the conditions mentioned above is likely to result in the cancellation of NOC and
legal action against the proponent.) - '
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VEET HR Cream
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DETTOL LIQUID SOAP (ORIGINAL)

— (1)DM Water
——— (2)Potassium Hydroxide.
Manual stirring

STAGE-I {Pot.Soap Manufacturing)(Temp. 88 to 92 deg.C)
— (1)OM Water
——— (3)Palm Kernal Qil
—— (4)Palm Stearine Fatty Acid

STAGE-I (Soap Base Manufacturing)(Temp. 85 to 90 deg.C)
L (1)a0s

"= (2)Methy! Paraben

—— (3)Propyl Paraben
—— (4)EDTA

—— (5jCodex

——(6)Zinc Stearate

— (7)Sodium Chloride
—— (8)Potassium Chlaoride

— (9)CMEA
— (10)EGMS
Terio gauge r —— (11)CAPB =
*© | —— (12)DM Water
T v _'_‘___"‘j

Erear & witar (I
EBafMes

-—!'.El-"‘\ & water ouliel

Auto stirring

STAGE-Ill {Final Mix)(Temp. 40deq.C)
(1)Perfume Premix DLS2
(2)Propylene Glycol

(3)Potassi Chioride
{4)HansaYellow

(5)Hansa Red

{6)DM Water(QS to adjust volume)

Ysimer  Automatic stirring
Filling mic

{11 heads) e

-

Labeling

hd

Packing




HARPIC POWER OPTI THICK

Manual Stirring
——(SiMethy! Satcylate e !_A-c_id Blue 80
()M Water(S0Q in ) }———{(610A2(Remaining quantity) Acid Red 52
2175 )
RI0A2 (55g) BjHydrochionc Acd DM water
4] O&A2 BT ———(5)0M Water g 4KL
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= IE
Automatc Suming ‘ v T im‘ﬂ l
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nE— el
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Automalic
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( 16 Nozzles)
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Bung Fating and Capping Machine

3
Automatic Labeling Machine

h 4

Packing and BOPP Taping Machine




LIZOL
(BATCH SIZE 4 KL)
Mannual Perfume2052 CPD [ (1)OM Water
i/) Stirring \ Perfume-CP [ (2)Benzalkonium Chlaride
= ( 200 lits SS ) Perume-CC [~ (3)Fatty Alcohol Ethoxylate
Surer [ (5)isopropy! alcohol
4) [ (6)Propylene Glycol
D Water
Metnyl Parabe:‘
~ Tarrazine Yeliow PREMIX Stirrer

I Cos Sol Grean j TANK (1KL) Motor

Mannual Suerer Sa

Stirring '(5)
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Date: June 25, 2019 ' :

To

The Regional Officer,

Pollution Control Board,
Chamunda Complex, Ram Nagar,

Kashipur, Distt — Udham Singh Nagar, Uttarakhand.

4 - Sub: Submission of Form -4 for financial year 2018-2019 (I** April 2018 — 31*' March 2019} for
Reckitt Benckiser India Pvt. Ltd, Unit -1, Plot no. B-96, ESIP, Sitarganj, Distt — US Nagar.

Dear Sir,

Please find attached form -4 (along with form -10) for financial year 2018-2019 for Unit -1. This is for
your information and compliance. o e

Kindly acknowledge the receipt of the same.

Reckitt Benckiser India Pvt. Limited

O

uShachindra Kumar (Site Director)

Annexures:
Annexure 1: Production details for financial year 2018-2019.

Annexure 2: Hazardous waste disposal details along with form 10 copies for financial year 2018 -

2019. - For Reckit ﬂ\Wa

RECKITT BENCKISER (INDIA) PRIVATE LIMITED UNIT-l
B-96.€ldeco Stdaul Industrlal Pork, Sltargan),
District ; Udham Singh Nogar
Utakhond-262405
info@redkittbendhiser.com.
Fageslered Qfficn : 227,0ka iduzytai Estate Phise-11, Okfta, New Gelhi- 110620 www.reckittbenckiser.com
Corporate |dentity Number : U74999DL1951PTC309785



FORM 4
[See rules 6(5), 13(8), 16(6) and 20 (2)]

FORM FOR FILING ANNUAL RETURNS
[To be submitted to State Poliution Control Board by 30th day of June of

every year for the preceding period April to March]
April 2018 — March 2019

1. Name and address of facility:

Reckitt Benckiser India Pvt. Ltd. Unit -1

Plot no — B-96, Eldeco, Sidcul Industrial Park,
Sitarganj — 262405, (Uttrakhand).

2. Authorization No. and Date of issue: 36424/470 dated: 01.04.2016

3. Name of the authorized person and full address with telephone, fax

number and e-mail: Name: Shachindra Kumar (Site Director)

Reckitt Benckiser India Pvt. Ltd. Unit -1
Plot no — B-96, Eldeco Industrial Park,
Sitarganj — 262405, (Uttrakhand).

Mobile no; 9732777798

Email Id: Shachindfa.kumar@rb.éom

4. Production during the year (product wise), wherever applicable

As per attached anne;wre -A



Part A. To be filled by hazardous waste generators .

1. Total quantity of waste generated category wise

(2) Chemical sludge : 280.15 MT

(b) Used oil : 0.75 MT _

(c) Waste Oil : 0.95 MT

(d) E —waste : 0.94 MT

(e) Process waste : 48.03 MT

(f) Empty drums of hazardous chemicals : 33582(No’s)
(g) Cotton waste : 53 MT

(h) Filter : 64(No’s)

. 2. Quantity dispatched

(i) To disposal facility
(a) Chemical sludge : 280.15 MT
(b) Used oil : 0.75 MT
(c) Waste Qil : 0.95 MT
(d) E —waste : 0.94 MT
(e) Process waste : 48.03 MT
(f) Empty drums of hazardous chemicals : 33582(No’s)
(g) Cotton wasté 183 MT
(h) Filter : 64(No’s)

(i) to recycler or co-processors or pre-processor ;: 00 MT

(i) others : 00 MT



-

Part B. To be filled by Treatment, storage and disposal facility

operators..

R

. Total quantity received - NA

. Quantity in stock at the beginning of the year - NA

N

w

. Quantity treated — NA

4. Quantity disposed in landfills as such and after treatment — NA
5. Quantity incinerated (if applicable) - NA

6. Quantity processed other than specified above - NA

7 Quantity in storage at the end of the year - NA

Part C. To be filled by recyclers or co-processors or other users
1. Quantity of whaste received during the year —
(1) domesti‘c sources - NA
(i) imported (if applicable) - NA
2. Quantity in stock at the beginning of the year — NA
3. Quantity recycled or co-processed or used — NA
4. Quantity of products dispétched (wherever applicable) — NA
o. Quantity of waste generated -NA

6. Quantity of waste disposed - NA



7. Quantity re-exported (wherever applicable) - NA

8. Quantity in storage at the end of the year — NA

3.
AW
\]’?

e e\Q *'J‘
aGY‘\\\% /(

?0‘
% d’r‘?'éture of the Occupier or

Operator of the disposal
facility :

Date: 25.06.2019
Place: RB Sitarganj
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Date: 26.09.2019 i_‘_ ) - | b o iy fa
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To,
Member Secretary,

Uttarakhand Environment Protection And Pollution Control Board,

Dehradun.

Sub: Submission of Environment Statement (Form V) for the financial Year ending 31%
March 2019 for Reckitt Benckiser India Pvt. Ltd. Unit 1.

Dear Sir,

We hereby submit the Environment Statement (Form V) for the financial Year ending
31% March 2018.

Kindly acknowledge the receipt.
Thanking you

Yours Faithfully,
For Reckitt Benckiser India Pvt, Ltd, Unit 1

Mr. Ashok Kumar
(EHS Manager)

cC. Regional Officer, UEPPCB, Kashipur For Reckitt B¢ r (Indva) BY( Lid

Authorissd Signatory

RECKITT BENCKISER (INDIA) PRIVATE LIMITER UMIT-
8.96,Eldeco Sideul Industrial Park, Sitargan), :
Diswict : Udhom Singh Nogar
Uttrokhond-262405
info@redittbencliser.com.
RegasidOflcs 227 Qiiés Insuvurs E5iae Phate.Il Oinia Mew Catae 110020 wwu.reckittbenciser.com
! Corporate. Identity Number . ‘U74999DL1951PTC127062
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iv.

vi.

ENVIRONMENT STATEMENT

“FORM - V*
(See Rule 14)

Environmental Statement for the financial vear ending 31 March 2019

PART-A

Name and address of the owner
Occupier of the industry operation
Or process

Industry Category
Primary — (STC Code)
Secondary — (STC Code)

Production Capacity ~ Units

Year of Establishment

Submitted
Address of the Factory / Uit

: Mr. Venkat Subramanian, Sriram
-t Reckitt Benckiser (India) Pvt. Ltd. Unit I,

Plot No. B-96,
ELDECO, SIDCUL
Industrial Park, Sitarganj
US Nagar

: Orange/ MSI

: Soap- 4000 MT/month

: Harpic~ 4192 KLT/month-
: Colin- 3040 KL T/month

: Lizol- 1175 KLT/month

: DSC- 221 MT/month

: Veet- 370 MT/month

: Vanish- 990 MT/month

: DLS- 2520 KLT/month

: EOB- 1265 KLT/month

: Finish- 500 KL T/month

: Lizol DFC- 3330 KL T/month
: Airwick - 84 MT/month

: May 2007
Date of the last environmental statement
' : 27.09.2018

: Reckitt Benckiser (India) Pvt. Ltd.

Plot No. B-96, Eldeco
SIDCUL, Industrial Park
Sitarganj, US Nagar



PART-B

Water Consumption & Raw Material Consumption

Water Consumption during the financial year 2017-18:

1) Process : 202 m3/day
2) Cooling : 96 m3/day
3) Domestic : 80 m3/day

Water Consumption during the financial year 2018-2019

1) Process : 232 m3/day
2) Cooling : 106 m3/day
3) Domestic : 35 m3/day



—

l\\f\vmmxt — 1L

T (Rows Modzial) )
3
Name of Name of ' Consumption of Raw Material in KG
Product The Raw materials During the Previous . During the
financial Current financial
Year (2017-18) Year (2018-19)
(Harpic | 1. Alkyl Trimethyl | Ts3853 T8 T T Soarreos ]
Ammonium Chloride
2. BIS/2 Hydroxyethy] 180782.8 226929.685
Oleylamine
3. Acid Blue 80 2845.99 14696.764
4. Methy! Salicylate 6292.2 - 9469.00
5. HC 3428465 4276105.223
Lizol 1. BKC 298509.8 368030.384
2. Lauryl Alcohol 587041.68 704937.009
3. Perfume P2062M1CPD - =
4. Sodium Bicarbonate 300667.62 335341.273
Colin 1. IPA 304016.39 466248.607
2. Ammonia 28977.7 40769.983
3. Genapol - 14021.18
4. Perfume Cleanest 1780.32 2597.17 °
e



Soap 1. Noodles 177014103 14802979.42
2. Talc 1794433.905 1415648.39
SEICE 33143.353 12410.100
4. AOS 75706.307 71745.573
DSC 1. Stearic acid - 118785.128 149897.734
2. Potassium Hydroxide 38745.641 47403.813
3. Palm Kernel Oil 57400.837 71470.474
O 4. Propylene Glycol 44340.247 193100.641
5. Black Panther 500.67 576.754
Harpic 1. Thick Mineral Oil 1130.24 42618.530
Hygeinic 2. PERF Pamplozest 678.179 819.190
(Lollipop.) 285520
Veet 1. Potassium Thioglycolate 84192.791 100191.466
2. Urea 46% N 59635.918 69621.080
3. Calcium hydroxide 25643.811 29667.288
4. Ceatearyl alcohol 32673.193 38280.980
O 5. Ceateareth 4067 15314.219
DLS 1. Palm stearine fatty acid - .
2. PROPYLENE GLYCOL CODEX 84340.247 193100.641
3. EGMS 116308.264 142637.670

—— s e 2t

ot
e




Airwick 1. Carraghenate 1131.304 914.340
2. Polysorbate 80 592.68 491.600
3. ACID BLUE 80 CI 2845 14696.764
61585 e

Vanish 1. Sodium Carbonate Heavy 548374.982 541253.093

Powder 2. Sodium Percarbonate 404530.94 410895.00
3. Sodium Alkyl Benzene 4039.65 33707.590
4. Oxalc - 4446.200

Vanish 1. Sodium Hydroxide IP 6821 206286.372

Liquid 2. Perfume Vitro 175714 2642.25 3750.816

o) PV b
. :
oA Rt “'>¥/' WM
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Production during the financial year 2018-2019

Sr.no Product name Actual production (MT.A)
1 AIRWICK 49.34 |
2 COLIN 10797.51
3 DLS 14538.35
=+ DSC 559.27
5 HARPIC 32493.24
e o6 LIZOL 13842.52
7 SOAP 19030.58
8 VANISH 3093.28°
9 VEET 809.63

. Ve
e
K M%W




PART-C

Pollution discharged to environment / unif of gutput -

(Parameter as Specified in the consent issued)

Pollutants Concentration of Percentage of variation
Pollutant in from prescribed
discharges standards with reasons
(mg/ Lir.)
(a) Water
BOD 10
COD 24 ]
No variations.
TSS 36 The quality of treated
waler is as per the
TDS 1436 standards prescribed by
the Board.
pH 7.01
. | Oil and Grease 4.0

_Poilutants

Concentration of
Pollutant in

Percentage of variation
from prescribed

discharges standards with reasons
(mg/ NM?)
b) Air
SPM 40.28 No variations. All
parameters are within the
SOX 10.60 norms prescribed by the
Board
NOX 500




PART D

Hazardous Wastes
As Specified under Hazardous and Other Wastes ( Management and
Transboundary Movement) Rules. 2016

Total Quantity (Ltrs) R
Hazardous Waste During the Previous During the Current
financial financial
Year (2017-18) Year (2018-19)
1) Spent Qil 920 Liter 1700 Liter
if)  ETP Sludge 153.61 MT 304.68 MT
i) E- Waste 1.445 MT 0.94 MT
iv)  Process Waste 40.55 MT 48.03 MT
v)  Empty drums of ! 140.83 MT 271 MT
hazardous chemicals J




PART -E

SOLID WASTE

Solid Wastes

Previous financial
Year (2017-18)

Total Quantity (Kg)
During the During the

Current financial
Year (2018-19)

From Process

O (c) Plastic Waste

utilized within the unit

(a) Metal waste 111575 Kg 175205 Kg
{b) Paper Waste 536090 Kg 59334 Kg
379257 Kg 1192852 Kg
(d) Wooden Waste 41615 Kg 47485 Kg
1. Quantity recycled or re- NIL




PART -F

Please specify the Characterizations (in terms of composition and
quantum) of hazardous as well as solid wastes and indicate dlsposal
practice adopted for both these categories of Wastes.

(1) Hazardous Wastes
Parameters Spent oil
{ Quantity 1700 L
O State Solid
Specific 0.9
Gravity
Percentage 0-5%
Solids
Chemical | High Boiling
Composition hydrocarbons in the
form of water
| emulsions
Flash Point Non- Flammable
Reactivity Non - reactive
Toxicity Non - Toxic
Explosivity Non - Explosive
Calorific Value Unknown
Biodegradability | Non -Biodegradable
O
Method of disposal | Disposed to Bharat
Waste Oil, A PCB
authorized Vendor.

e ——y s aen -



PART -G

Impact of the pollution abatement measures taken on conservation of
natural resources and on the cost of production

1.  All the treated water from the Effluent Treatment Plant is used for
irrigation of plants, trees and lawns grown inside our premises. This is
a part of conservation of water.

2. Provisions of Auto cut ~Offs in all bulk tanks to eliminate spillages.

3.  Reuse of RO rejected water for cooling towers and toilets for flushing.

4,  Installed Seismic valve on IPA tanks to prevent leakage during
earthquake.

5. Online waste water monitoring system installation at ETP.

6. iOU Trees planted in site on World Environment da:‘,k

7.  Started using blue plastic shippers to reuse packing material,

8. 150 saplings distributed to employees to plant them at their homes.

9. Procurement of materials like ALS, Glycerine & SLES in
Bulks/Tankers to eliminate plastic waste.

10. Reuse of corrugated boxes for packing of finished goods.




PART-H

Additional measures/investment proposal for environmental protection
including Abatement of pollution, prevention of pollution

1.  Replacement of scroll chillers with screw chillers.

2.  Installations of LEDs lights

3.- Installation of VFDs

4. Hot water generation using parabolic concentrators

5.  Rain water collection and reuse system

6. °~ Load balancing of HVAC systemn

7.  Soap chiller optimization.

3. Installation of solar panel for electricity generation for admin
building.

9. Installation of modular underground tank for storage of rain water for

reuse at site




PART-I

Any other particulars for improving the quality of environment

SHL e

World Environment day was celebrated on 5™ June of every year to
create awarencss among masses on environmental protection.

Ozone day was celebrated on 16" Sep for general awareness of mass.
Banega Swach India campaign on 2™ Oct for cleanness around
factory premises
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CENTRAL POLLUTION CONTROL BOARD
REGIONAL DIRECTORATE, LUCKNOW
Visit Report: M/s Gujarat Ambuja Exports LTD, C-50 & C-60 ELDECO.
SIDCUL Industrial Park, Sitarganj, Uttarakhand

M/s Gujarat Ambuja Exports LTD. is located at Plot No. C-50 & C-60 ELDECO SIDCUL

Industrial Park in Sitarganj District of Uttarakhand State. The unit is engaged in

production of Starch and its Derivatives from Maze. The unit was visited on 28.01.2020

in reference to the Hon'ble NGT order dated 03.12.2019 in the matter of O.A. No

123/2018, by joint team of officials from Regional Directorate, CPCB, Lucknow and

Regional Office UEPPCB, Kashipur. ,

Salient observations made during the visit are as given:

OBSERVATIONS:

01 M/s Gujarat Ambuja Exports Ltd. is engaged in production of starch and its
derivatives using Corn Maize as a raw material.

02 The Consolidated consents to operate under Water Act, 1974 & Air Act, 1981 and
Authorization under Hazardous & Other Waste (M & TM) Rules, 2016 issued by
Uttarakhand Environment Protection & Pollution Control Board (UEPPCB) is valid up

to 31.03.2023.
03 On the day of visit, the unit was in operation. The detailed information collected in

the prescribed format is attached at Annexure.
04 The unit has provided 05 tube wells to meet its water requirement. Electromagnetic

flow meters are installed on all the tube wells and daily readings are maintained in

the logbook.
05 The unit has obtained NOC from CGWA for extraction of 2,613 KLD (9,53,745

RD CPCB LUCKNOW d__s__{rﬁ @/ Page 1of 6
TJJ

KL/Year) ground water, which is valid from 30.03.2019 up to 29.03.2021.




06 As per logbook data, average water consumption during January 01-27, 2020 is
1,387 KLD, which is well within the quantity prescribed in the NOC issued by CGWA.
07 The unit has provided ETP of 1,650 KLD capacity to treat the wastewater generated
from the process. The ETP comprised of equalization tank followed by buffer tank
and UASB digester. The effluent is then treated through secondary treatment
comprised of diffused aeration system and tertiary treatment in the form of PSF and
ACF.

08 The treated effluent is discharged into the CETP conveyance system for further
treatment through CETP. The electromagnetic flow meter is installed to measure the
quantity of treated effluent sent to CETP. The record of daily readings are
maintained in the logbook.

09 As per logbook data, the average wastewater discharged into the CETP conveyance
system during January 05-27, 2020 is 946 KLD, which is well within the prescribed
quantity of 1,635 KLD in CCA issued by UEPPCB.

10 The sample of ETP inlet and outlet was collected during the visit. The analysis results

are as tabulated

sr. | ETP Inlet | ETP Outlet ri r
No parameters o /18 UK ETFUIEG Bl
[01 | pH 4.08 7.89 | 5.5-9.0
02 | Total Suspended Solids (TSS) mg/L 617 134 | 1500
[ 03 | Total Dissolved Solids (TDS) mg/L | 4260 2229 | 2100
| 04 | Fluoride (as F) mg/L BDL | 15.0
' 05 | Ammonical Nitrogen (as N) mg/L -- 41.3 [ 50.0
I 06 | Phenolic Compound (as CgHsOH) | mg/L -- 2.69 ] 5.0
’TJ? Boron (as B) mg/L - BDL l 2.0
[ 08 | 0il & Grease mg/L w BDL | 20
09 |BOD mg/L - 110 | 550
10 | COD mg/L | 8382 381 | 1100
11 | Hexavalent Chromium (as Cr*®) mg/L BDL | 2.0
12 | Total Chromium mg/L -- BDL | 2.0
13 | Copper (as Cu) mg/L - BDL | 3.0
14 | Lead (as Pb) mg/L - BOL | 1.0
15 | Nickel (as Ni) mg/L - 0.95 3.0
16 | Zinc (as Zn) mg/L -- 0.24 15.0
17 | Arsenic (as As) mg/L - BDL 0.2
RD CPCB LUCKNOW @/ Page 2 0f 6
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RD CPCB LUCKNOW

Parameters Unit ETP Inlet | ETP Qutlet | prescribed Standard
RDP_427 _—5-65-428 for CETP Inlet
ey asHe] mg/L BDL 0.01
Cadmium {25 cd) — [megn | - [ e |10

- . e
he analysis results indicate that the PETP is not complying with the standards
prescribed for CETP inlet by UEPPCB.,

Around 95.45 %, 47,67 % & 78.28 % removal of COD, TDS & TSS is found through the
PETP system, which indicates that the system is working properly except for TDS.

While designing the PETP, the TDS in the raw effluent was considered in the range of
1,500-2,000 mg/L. Whereas during monitoring, the TDS levels in raw effluent is
found as 4,260 mg/L, which is alr'nost double of the PETP designed criteria.

And hence, the PETP installed is not designed to handle such a high TDS loads in raw
effluent. Due to which its performance (w.r.t. TDS removal) is affected.

The unit has provided three boilers of 30 TPH, 37 TPH and 8 TPH capacity to meet
out its power requirement. Rice husk and coal are used as fuel for these boilers.
Dust collectors, wet scrubbers, cyclone separators and ESPs are attached as air
pollution control devices. The emissions from the boilers are finally connected to
stack of 46m, 66m and 30m height respectively.

Due to intermediate rain in the area during January 28 - 29, 2020; the source
emission from the boiler stacks could not be monitored.

The unit has also provided 04 DG sets; two of 500 KVA and remaining two of 750
KVA capacity each. The acoustic enclosures and stack of 4.5 m (500 KVA) and 5.6m
(750 KVA) were provided.

As per CCA used oil is the only hazardous waste generated from the unit. The unit
has obtained membership of TSDF, being operated by M/s Bharat Qil and Waste

Management Ltd and located at Roorkee for disposal of used oil.
As per details provided by the unit, around 1,290 Kg used oil generated during 2019-

20, out of which 1,040 Kg used oil sent to TSDF for disposal on 03.12.2019 and

remaining 250 Kg used oil was kept in Barrels at the store. QQ}M
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Details of Annexure
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l. Information in prescribed format 02
1. CPCB Analysis Report 02
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' Authoerizations
V. Copy of NOC provided by CGWA 02
V. Details of ETP provided by the unit 07
Copy of Logbook maintained for water 0
VI.
consumption and wastewater discharge
VIl. TSDF membership and copy of Form 10 12
VIILI. Copy of Environmental Statement as Form -V \ 18 \
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03 | Type of Industry Sector

M/s Gujarat Ambuj

e
Name & Address of the Industry

AN NEXURE -T

a Expgris LTD, C-50 &C-60 ELDECO, SIDCUL
Industrial Park, Sitarganj, Uttarakhand

M/s Gujarat Ambuja Exports LTD, i

C-50 & C-60 ELDECO, SIDCUL Industrial Park,
Sitarganj, Uttarakhand '-

Coordinates of the Unit (latitude

and Longitude)

29°1'32.49"N, 79° 41' 40.09"E |

(Red/Orange/Green)

0

Orange (Food Processing)

4 | Scale of Operation
(Large/medium/SmaI!—Micro)

Large l

05 | Operational Status

The unit was Operational on the day of |
inspection.

06

Name of main raw materials

Maize Grain |

07

Status of Consent under Water &

Air Acts and Authorization under
HWM Rule

The Consolidated Consents &Authorization |
issued by UEPPCB is Valid up to 31.03.2023. ‘

|

08 | Consented Production Capacity

Product-wise capacities for 16 different

products are prescribed in the CCA issued by
UEPPCB. ~

Copy of CCA is attached as Annexure.

09 | Source of Water Supply

Through Tube well and total numbers of Tube
wells are 05

10 | NOC from CGWA for extraction of | The NOC issued by CGWA is valid from
Ground Water 30.03.2019up to 29.03.2021.
11 | Daily consumption of fresh water | As per logbook data, average water l
(KLD) consumption during January 01-27, 2020 is
1,387 KLD.

12 | Waste Water Generation (KLD) As per loghook data, the average wastewater ‘
generation for the month of January 05-27,
2020is 946 KLD. ]

13 | Details of ETP The unit has provided ETP comprising of
Equalization Tank, Chemical Dosing followed
by anaerobic & aerobic treatment system.
Tertiary treatment system in the form of ACF
and PSF is also provided.

14 | Designed Treatment Capacity of | 1,650 KLD (as informed)

ETP (KLD)

—rt

2
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16

17

18

__15l 6per_atibna| Sp_atlls of ETP

ETP was found operational during inspection.

Status of Flow mete_r(s) to measure

water consumption & wastewater

generation

The unit has provided electromagnetic flow

meters to measure water consumption &

wastewater generation.

Mode of treated effluent disposal

Treated effluent sent to CETP Sitarganj for

further treatment.

Any bypass observed

No

19 | Details of HW Generation & its disposal: As per Environmental Statement (Form 5)
Hazardous Wastes Quantum Kg Disposal Practice J
Used Ol 2.05MT | Send to TSDF (BOWML) |
20 | Source of Air Pollution /
System Type of Fuel | Fuel Quantity | APCDs attached | Stack Ht.
(m)
Boiler (30 TPH) x 1 6.5 MT/Hr, Dust Collector, 46
. Wet Scrubber
Boiler (37 TPH) x 1 Rice 8.9 MT/Hr. ESP 66 |
Boiler (08 TPH) x 1 Husk/Coal 1.95 MT/Hr, Cyclone Dust 30
Collector
Thermic Fluid 210 Kg/Hr. Cyclone Dust 30
Heater Collector
DG Set (500 KVA) x HSD - Acoustic Enclosure 4.5
2
DG Set (750KVA) x HSD -- 5.6
2
Gas Engine 946 kw Biogas = 5.6
%2
21 | Date of Inspection 28-01-2020
n-
w
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l' e g o ars sfers qamaTAr  Central Pollution Control Board Zonal Laboratory

| Docyzo. CBIZLNIQRIS.1072_[ Issue No.: 02 [ Dtoflssue :22.11.2015 | PageNo.: | of |

_dment no. : 00 [ Amendment Dt: 00 | Approved by : TM Issucd by: QM

fir |, fargf v, Tt AR, FEAF " pICUP Bhawan, Vibhuti Khand, Gomtinagar, Lucknow
o P— nay Phone : 0522- 4087600
FM : 0522 ¢ 4

Fax : 0522 - 4087602
T : 0522 : 4087602

B

agah
WASTEWATER
TEST REPORT

| I GO R N A

SNo W/2020/31 701-11/02/2020
e | . a: 31/01-1 /0272020
Date of test rLEon Bfoze00 o - = %‘é{!ﬁml greestis
| ofclio ProjectTest Programme._________————— e m——
b o it e e [ Saple Soure (STRETP Drinany o) | SR
- i Grab 3
2 GG el nple (Grab/Co sile
DT G b e Sl D Patil.Sci. D/Sh. Dharmnath, RA_— 5
4 A T FE arer =3 T T T Sample Collected/Deposited by __‘____],_2‘.0_2[,’}—-—’—'—’_‘_'—__—___. ¢
s : 28-29/01/ N
> | g w7 ffA/Date of Sample collection 3
6 | sfrerven % =g SO 41 fef/Date of sample receipt in laboratory 31/01/2020 :
d AAT TFAT TE T/ Sampling procedure....oe e .Please Refer........... CRZLN/SOPIS 712 & CBL 4
8 | fadow 2 smasEal/Analysis indented by Sh. R.D. Patil, Sci. D 4
= Tl > i a1 S SEs DMM&_W .
S, No. Parameter Unit RDP-425 | RDP-426 | RDP-427 | RDP-428 M - |
| ———=— [ 789 | 695 7.53 4
T ) pi 7.64 7.01 4.08 [£:4 5 °
i l a10°0) | @o0ee) | (19.6°0) _LML_M__@_Q_._L‘;_%TCL 1
] | e —— m.:;frc. 738 BDL 617 134 ____1_0;4_________16_5“3____ 4
3. S A, . 476 1
lﬁ.ﬁ_mhns s 1083 871 4260 2229 I S
t | wTER Fonde as F - 1.46 L A - T
5 :mﬁq—{* = W«: . ﬁvmt..;ﬁ-i, = BDL o 41.3 e 18 +
- | ;\mm\amu! Muragen (NH-N| "t F__-T_ﬁ_l____ i
‘ ¥ | FATE/ Phienols as CHOH ﬁ"m:,"f“' - 1.53 e 2.69 - | = | 1
‘ 7 \'f'h"j_rﬂlinmu ﬁ':ﬂ,i’_m s BDL - BDL - ____}3_1_31_'-——— i
| 8 [ stea 7 i oi & Grease i BDL - BDL ____‘_'_______E[.)_L——— 1
% |FAA icop e | 502 53 8382 | e | 34 7T
l‘fTiﬂTﬁ IBOD “‘ffﬂ- BDL 110 ___EL T
[t = " o, = = BDL T
| Ffe AT/ Chromium-V1 myl - BDL e ¥
] 2| g=frmmicd e - BDL BDL e BDL
| 5| sfermicr mEA | = BDL BDL B, | &
[ % | ooy R, BDL BDL BDL A
\ 5| BN T 0.79 0.95 0.32
e W BDL BDL - BDL \
17 BrZn M.:L;L&f, . 027 7 024 = 034
% | srafeiAs i BDL BDL BDL i
0 | g e BDL BDL BDL
e Taler &g w.a/Test melhods followed are appended overleaf
CODE ; Deseription
RDP-425 |~ ~ PETP Inlet
__RDP-426 | . PETP Outlet
RDP-427 PETP Inlet
RDP-428 PETP Outlet
RDP-429 PETP Inlet
i | RDP-430 PETP Outlet
End of Test Report sl
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Parameters T

Test Method

pH

APHA 4500 H'-B, 23"Ed. 2017

Suspended solids

APHA 2540 D, 23" Ed. 2017

Total Dissolved
Solids

APHA 2540 C, 23" Ed. 2017

“Chemical Oxygen
Demand (COD)

APHA 5220 B, 23" Ed. 2017

Detection Range
2-12
2.5 mg/L -10,000 m /L
2.5 mg/L- 100 g/L

5 mglL - 100000 mg/L

Biochemical Oxygen
demand (BOD)

APHA 5210 B, 23" Ed. 2017

4500 OC, 23" Ed. 2017

1S-3025 part 44; 1993 Biochemical Oxygen
Demand

5.0 mg/L - 50000 mg/L

Ammanical Nitrogen

APHA 4500-NHa-F, 23"Ed. 2017
(Phenate Method)

0.5mg/L- 200 mg/L

Qil and grease

APHA 5520-B, 23" Ed. 2017

5-1000 mg/L

Boron APHA 4500-B C, 23" Ed. 2017 0.5mg/L- 10 mg/L
Phenol APHA 5530-B, 23" Ed. 2017 0.1mg/L -5.0 mg/L
Fluoride APHA 4500-F C, 23" Ed. 2017 0.5 - 50 mg/L

L (lon Selective Electrode Method)
Chromium - VI APHA 3500-Cr B, 23"Ed. 2017 0.1-20 mg/L
Copper (Cu) APHA 3111 A+B, 23" Ed. 2017 0.2 - 5.0 mg/L
Nickel (Ni) APHA 3111 A+B, 23" Ed. 2017 0.2 - 5.0 mg/L
Lead (Pb) APHA 3111 A+B, 23" Ed. 2017 0.5-10 mg/L
Cadmium (Cd) APHA 3111 A+B, 23" Ed. 2017 0.1-10 mgl/L
Zinc (Zn) APHA 3111 A+B, 23" Ed. 2017 0.1 - 10 mg/L
Chromium (Cr) APHA 3111 A+B, 23” Ed. 2017 0.2 - 100 mg/L
Mercury (Hg) APHA 3112-B, 23" Ed. 2017 10 - 50 pg/L
Arsenic (As) APHA 3114-B, 23" Ed. 2017 10 - 50 pg/L

1.APHA - American Public Health Association

2. IS — Indian Standard
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Utta rakhand Environment Protection and Pollution Control Board
29/20, Nimi Road, Da

anwala, Dehra Dun (Uttarakhand)

Mo 5 WLIA-26885080, Fuy ¢ 2718092, Weeh : we

[IEPPCB!’HOannl(i-?.‘)f.'!llI 8/ 2T

: Date: -+ .05.2018
To,

someppe bk o b, E-manl 5 msukpebaily ahoocom

M/s Gujarat Ambuja Exports Lud,
Plot No: C-30 & C-60C,

Eldeco SIDCUL Industrial Park,
Tehsil-Sitarganj, Distt-U.S.Nagar.

Consolidated Consent to Operate and
(Consclidated Consent &
(Prevention & Control of P
& Control of Pollution) A
and Other W

“Environn

Authorization hereinafter referrved to as the CCA
authorization) (Renewal) under Section-23 of the "\\':1.tl:r
ollution) Act, 1974” and under Section-21 of the “Air (Prevention
ct, 1981 and Authorization under “Rule-6(2)" of the “Hazardous
aste (Management and Transboundary Movement) Rules, 2016 notified under

% -~ - o
ient (Protection) Act,

1386” as uppiicable (to be referred hereinafier as Water Act, Air
Actand HW Rules respectively). '

[ PCBID - 10024
CCA (Renewal)
Consent No. 38204/ Date: 04.04.2018

Inward ID - 238688

CCA is hereby granted to M/s Gujarat Ambuja Exports Ltd located at Plot No: C-50 _& (i-?llll,
Eldeco SIDCUL Industrial Park, Sitarganj, Distt-U.S.Nagar subject to the pmvmon; 0 d:;
Water Act, Air Act and Hazardous & Other Wastes Rules, 2016 and the orders that may be made
further and subject to following terms and conditions :-

1 This CCA is granted for a period up to 31.03.2023 and valid for manufacturing of following
2 o

products with Capital Investment / Net Assets Values T 288.10Crs:-

S. Last CCA PPrzsa:t CCA (Renc\gl‘:]rmtity l
anki uc g
No. . Product Ql;‘ll)'::_lt}’ o (Per Month)
Month)

Dextrine 600MT Dextrine l G0OMT___ |
oS : hydrous 1200MT | Dextrose anhydrous ‘ T20CMT \
s ano]rfollydritc 2250MT | Dextrose monohydrate 1750MT
3. D(laxtrzzedm 600MT Glucose d i GOOMTT i
3.1 oo Powder 1800MT | Glucose Powder : | 1800MT !
2. 8:‘:2322 Powder 180CMT | Glucose Powder Special 1800MT l
_ U

ial - T

HhicS DR | Hee e
7.] H T Glieo 7500MT | Liquid Glucose T
8. Llfl_l“ i & 7500MT | Maize starch & \ 75 J
9. Ma];?s?;ggth modified starch | ST ]

modi l; e 1800MT | Malto dext_rme | STOOHIT 1
10 Malto ex.l ZJOOMT Corn Sorbitol ... h ~ 1

11| Corn Sorbitol 15000 Nos. | HDPE Barrel 15000 Nos.
rel : : - o 6000 MT
12 HD_PE ]E’gl ﬁdryfwct 6000 MT | Maize Fibre-dry/wet
13| Maize dluél) (by.prodllCt] [E30MT
(by'pZOGerm (by 1650MT | Maize Germ (by
Z Ma(ljz 1) product Liquor (by 1200MT
15| Igo l“ét»::f:p Liquor (by 1200MT Ry
15| Corn
roduct) -
— 1200MT = SMWH/Day
16| Gluten (by pfot"j”::t) SMWH/Day | Power Generation -
17| Power Generatio

ANNEXURE -[TT
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| N‘ Posver Gieneration

1500
KWI1/Day

' Power Generation

UERPCH

' ‘ 1890 K WI /Dy 7

2. Specilie Conditions under Water Act:

(1) The daily quantity of ¢ffluent discharge (KLD) -

: Last CCA Present CCA (Renewal) ) —‘
| Feade T Tuem | 635 L6133 |
| Sewaee } 12 12 e —

() Effuent pencrated from manufacturing process shall be treated and disposed through CETP
alter primary treatment as is required to inlet effluent quality of CETP or agreed effluent
load with CETP operator.

(i) In case of non-operation/non-conforming of CETP, the Unit shall make and arrangement of
own ETP of appropriate capacity to treal waste water generated [rom process: otherwise
unit shall stop manufacturing operation. In case of operation ol own LITP. outlet of ETP
shall meet following standards as prescribed under Environment (Protection) Rules, 1986
as applicable and amended time to time and shall be disposed in nearby river/drawn.

_ pH ) Between 6.5109.0
2 | Suspended solids Not to exceed 100mg/I (
o - ]
3 | BOD (3 days 27°C) Not to exceed 30 mg/l '
4 | COD Not to exceed 250 mg/l
5 | Oil & Grease Not to exceed 10 mg/l
(iv) Sewage Treatment and Disposal: Sewage and other domestic wastewater generated from

Unit shall be treated and disposed through CETP as is required to inlet effluent quality of
CETP or agreed effluent load with CETP operator. In case of non-operation/non-
conforming of CETP, the Unit shall make and arrangement of own ETP of appropriate

capacity to ftreal waste water generated from process: otherwise unit shall stop
manufacturing operation.

3. Conditions under Air Act:-

(i) The applicant shall use following fuel and install a comprehensive control system consisting
of control equipment as is required with reference to generation of emissions and operate
and maintain the same continuously so as to achieve the level of pollutants to the following

standards
S. Stack attached Stack | Type of Fuel Emission Emission ‘
No with height | Fucl Quantity Control standards not |
(IVIt) Equipment to exceed |
i Boiler (30TPH) x 1 46 | Rice 6.5MT/Hr | Dust PM-
Huslk/ Collector, ISOmg!nm?‘
Coal Wet Scrubber |
2 | Boiler 37TPH) x | 66 | Coal/Rice | 8.9 MT/Hr | ESP PM-
Husk 150mg/NM’
3 | Boiler (8TPH) x 1 30 | Agro 1.95 Cyclone Dust PM- .
waste MT/Hr Collector 150mg/NM
|4 | Thermic Fluid | 30 | Rick 210 Kg/Hr | Cyclone Dust PM-
Heater Husk/ Collector 150mg/NM
(6LacsKcal/hr) x 1 Coal : |
5 | D.G. Set (500KVA) | 4.5 HSD - Acoustic =
X2 Enclosure B
6 | D.G. Set (750KVA)| 5.6 |HSD - Acoustic -
X2 Enclosure N
7 | Gas Engine | 5.6 | Biogas - Acoustic -
946K Wx2Zno. |
B



4. Conditions under Hazardous & O

In case of stoppage ¢
Stopped intmediar
this regard 1o he dispatched immediately,

(1) Noise from the D.G. Set and
enclosure as is re
prescribed for respective are
are as follows :-

J functioning of air pollution control equipment, .-’”""{*’“C'f’;”" has to ”f
Iy and this Board has 10 he intimated ;,_;-fur.?;hnmwnhul with a report in

other source(s) should be controlled by providing an acoustic

quired for meeting the ambient noise standards for night and day “”'E_“f
i . o ) P PR e (ENEEENER o

as‘zones (Indusurial, Commercial, Residential, Silence) which

Standards Industrial Area |Commercial Area | Residential Area | Silence Zone
for Noise | Day | Nignt Day Night Day Night | Day | Night
level in | fime time time time time time time time
db(A) Leq 65 55 55 45 50 40

Day time : from 6.00 a.m. 10 10.00 p-m., Night time: from 10.00 p.m. to 6.00 a.m.

ther Wastes Rules-2016 :- |

i

(1) Number of authorization and date of issue : ... =

\

(i) The Factory Manager of M/s
SIDCUL Industrial Park,
authorization to operate a facility

(ii) The authorization is ar
hazardous wastes withi

Gujarat Ambuja Exports Ltd, Plot No: C-60c¢, Eldeco
Tehsil-Sitarganj, Distt-U.S.Nagar is hereby sranted an
for collection and storage of Hazardous wastes.

anted to operate a facility for generation, collection and storage of
1 factory premises for following category of wastes.

(vii) The unit shall comply with any other conditions s

S.No. Category Quantity of Waste for which | Mode of Disposal
(Schedule-1 & authorization is being issued
- Schedule-11) (MTA)
1 Schedule 1 - 5. ] 4.000 Recyclable

(iv) The authorization shall be in force for a period up to 31.03.2023.
(v) The authorization is subject to the conditions stated below a
specified in the rules for the time being in force under Ex

nd such conditions as may be

1vironment (Protection) Act,
1986.

Terms and conditions of authorization:

(1) The authorization shall comply with the
1986, and the rules made thereunder.

(i1) The authorization and its renewal shall be
authorized by the SPCB/PCC.

(iii) The person authorized shall not rent, lend, sell. transfer or otherw
wastes without obtaining prior permission of the SPCR/PCC.

(iv) Any unauthorized changes in personnel, equipment as workin
the application by the person authorized shall constitute

(v) 1t is the duty of the
down the facility.

(vi) An application for the renewal of an authorization shall be made

rules.

MoLEF or CPCB/SPCB from time to time.

This CCA 1s valid for steeping,

centrifuge, grinding, filtration, multi effect evaporation, power
only.

Compulsery documents to be submitted by the Industry/Unit :-

provisions of the Environment (Protection) Act,
produced for inspection at the request of an officer
ise transport the hazardous

g conditions as mentioned in
a breach of his authorization.
authorized person to take prior permission of the SPCB/PCC 1o close

as laid down under these

pecified in the guidelines issued by the

hydrolysis, hydrogenation & mechanical operation viz-
generation etc processes

() Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous
& Other Wastes Rules, 2016 and Third Party Audit Report.

(i1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(iif) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage

Area.

Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.

n
-3~
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h Competent Authority reserves the right to change/modify/add any time
CCA.

9. Unit has to comply with the other general conditions as

of any provision of this CCA

Other Wastes Rules. 2006 will results in lepal

Copy to: Regional Ofiicer, Uttarakhand Environment p

Kashipur, Distt-U.S.Nagar for information

Specific Conditions:

I. The applicant shall provide 1SI mark water meter 10 each waier supply source and shal

retuns of water consumption in the prescribed form and pay

and provisions of
action under the

ol

UEEDCH|

any condition of this' L+ ' ‘

-

annexed herewith, Non compliance
the Water Act, Air Act and Hazardous &
aloresaid Acts and Rules.

Member See retary

rotection and Pollution Control Board

?

and compliance of the same. -

Chief Environment Officer

Annexure

Frenularly subin

the cess as specified under Section-3 of Cess Act,

2. The applicant shall submit audited balance sheet of the unit at the end of each financial year so that fee ,
submitted by the applicant could be assessed, ‘

3. The applicant shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as per
requirement for monitoring the air emissions and the same shall be open for inspection and use at all times by

the Board’s staff. The chimney/stack

attached to various sources of emission shall be designated by numbers

such as S-1, S-2 etc. and these shall be painted/ displayed to facilitate identification.

4. The industry shall ensure interlocking of

3. A solid waste generated from the industry has to be disposed

bodies/ground water/soil etc. does not take place.
6. The industry shall take

standards as may be applicable,

air pollution control devices and production processes.

in manner so that contamination of surface water

adequate measures 10 control of noise from its own source so as to comply with the

7. The applicant shall develop three rows of green belt on the premises with plant species as suggested by the

Central Pollution Control Board.
8. The industry shall strictly adhere with the specific and
violation of stipulated conditions may attract legal action

general conditions issued with CCA order. Any
under the provisions of Water Act, Air Act and

Environment (Protection) Act and Rules made thereunder.

9. The industry shall ensure all safety measures and shall undertake periodical

authority.

10. Unit shall ensure manifest system in Form-10 of Hazardous & Other Wastes Rules, 2016 while d

hazardous waste.

assessment by the competent

isposing

11. Hazardous waste should not be stored beyond a period of 90 days. o
12. The industry situated nearby the River Ganga and its tributaries shall ensure the treatment facilities and

disposal arrangement in such a way so that no waste water is discharged in water stream or water bodies.
dl dITallg & . LA
I3. The industry covered under Environment Impact Assessment Notification, 2006 (as amended from time-to-
fo J8

time), shall strictly comply with the provisions of this notification.

14. The unit shall re-use treated water as much as possible.

record shall be maintained in log book.

Remaining part to be disposed through CETP and

15. The Unit shall strictly comply with the directions issued by the Board under Section-31(A) of the Water
5.Th she

(P tion and Control of Pollution) Act-1974 regarding installation of Real Time Monitoring System
revention

and data transmission to the CPCB and UEPPCB.

2 1 i \’.d-‘
16. The Unit shall strictly comply with the provisions of Water, Air & E(P) Acts and Rules/Notifications made
>, the Un ‘

thereunder.

General Conditions:

I 1 e a [Ld“t o . . nce ree

A

Pecgel g o5 |



UEPPCB

,'t The appli
; applicant sl BT :
p shall however, not without the prior consent of the Board bring into use any new or altered

outlet for the dischar " of
1e discharae of effluent or gases emission or sewage waste (0m the unit.

jonnly at one dispos [he applicant

Treated was
vaste water § fie
ater and domestic waste water shall be disposed al point

led

shall provide discharee : i
- I provide discharge measurement equipment al final disposal ponit
1. The applicant shall strictly comply with conditions ol this COA and su stpulgjes

Catany point ol lime.

report ol

binit comphance
it the industry is not

conditions within 30 days of receipt of this CCAL I it s found thi

complying with stipulated conditions or any further direction/ine

g ruction ssued by the Hoard, Jl.'g:ll action
shall be initiated against the applicant.

I'he applicant shall mamtam aood house keeping, All valves/pipes
o inler and outlet points, Air |

ot be leak-proof.

foewer/dranms cle. mu
ollution Control

1

I'he mdustry shall provide uninterrupted entry to the STP s/

0
» n > 1 + Fesie 2 . . ., e 4 . E
) .U..]lllj. mient and stack lor smooth sampling/monitoring ol elliciency ol pollution control measures.
7 The industry shall provide “Inspection Book™ at the time of inspection to the Board's officials.
S, Whenever due 1o any accident or other unforeseen act or event. such emission oceurs or 15 apprehended 10
o the DBoard's offices and all other

ported 1

of standards laid down, such information shall be re
production process connecte

In case of failure of pollution control equipment,

OCCUr 1N eNCesS
concerned offices. the dwo it
shail be stopped with immediate effect.

9. The industry shall operate in a manner so that

all emissions be emitted through designated chimney/stack
by the operation of industry. it
tion shall be

oiily.
10.In case of any damage to the agriculture productivity.
shall be imperative to stop production in the industry with immedi
reported to Board’s offices. The industry shall be liable to pay compensation
the Competent Authority.
_The applicant shall apply before the 60 days of expiry of
capacity/manufacturing process/capacity enhancement eclc. or

emission point.
12. The Board reserves the right to revo

human habitation ¢te.
ale elfeet and such inlorma
also in such cases as decided by

CCA or any change in production types/ production
any change in effluent discharge point or

ke/add/modify any stipulated condition issued along with CCA, as may be

necessary.

3. The person authorized shall not hazardous waste without
obtaining prior permission of the Board.

j4. Any unauthorized change in personnel, equipment as working condition as mentioned in the application by the

d shall constitute a breach of his authorization. .
n to take prior permission of the Board to close down the facility.

of Hazardous Waste within premises only.

rent, lend, sell, transfer or otherwise transport the

person authorize
5.1t is the duty of the authorized perso

16. The authorization is valid for temporary storage
17. The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous chemicals

being used in the plant as well as air emission and waste generated within premises is displayed on Display

Board of size 6x4 feet out side the main factory gate within premises.

18.1t is duty of the authorized person to take prior permission of this Boar
treatment, storage and disposal of hazardous waste.

19. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in Form-4 on
or before the 30" day of June following to the financial year to which that returm relates.

20. In no case any hazardous waste shall be disposed oft on Jand, in any drain, or into any water stream.
must aiso be safely collected and stored.

91. Before the hazardous waste is stored or dumped in the facility, applicant
chemical analysis of hazardous waste sample and report @ the Board.

2. Dried hazardous sludge from the process in the plant shall be stored in double lined HD

with R.C.C. or such material which does not react with the waste contained in it.
73. The storage ared should be fenced properly and Sien/Notice Board indicating ‘Danger’ and ‘Hazardous’ shall

be displayed at appropriate position both in Hindi and English.
24, The industry shall store non-ferrous metal waste, used oil/spent oil waste in seale
floor under covered shed. Hazardous waste if required shall be sold only t

processors.
5. In case of an
Rules shall be su

d to close and cleanup the facility for

Al spillage

must conduct a detailed physical and

PE pit constructed

d drums placed on impervious
o Registered Recyclers/Re-

y transportation of hazardous wasle, the details in Form-10 of the Hazardous & Other Wastes

bmitted to the Board.
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Central Ground Water

Ministry of Water Reg
River Development &

Authority
wurces,

Ganga Rejuvenation

NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION

Project Name:

' Preject .E\d—cir;;-s— o

Tawn

District:
Fin Code:

e s o
Communication Address:

Address of CGWB Regional Offica -

G-50 and G-60C,
Sitarganj {ME)“'

C-50 and C-60C, £
Singh Nagar, Uttarakhand - 262405

Udam Singh Nagar

. "Ml Gujaral Ambuja Export Limited

Eldeco SIDCUL Industrial Park,

'Biock:

Sitargan

[S‘stat&

e —

ldeco SI[SCUL Industrial Pa;‘.r.. Block

- Sltargar;;Dismct - Udam

Regional L)irec!orE;tral Ground Waler Baém, U
Kanwali Road, Baluwala, Near Urj2 Bhawan, Dehradun,

ttarakhand Region, 419A,

Ultzrakhand - 2480086

[1.]NOCNo.: rcswmnocmn:ome;zm9;5035 . o - il
(2. [Application No. 21-41261/UT/INDI2017 3. [Category: Industry
4. |Project Status:  |New Project |5 |NoC Type INew
6. [Valid from:  [30/03/2019 S AT 29/03/2021 1%
B. |Cround Waler Abstraction Permitled:
Fresh Water Saline Waler Dewatering [ Total
i m3day milyear m3/day m’lyear mday | myear m¥day [ milyear
213 | oses | y ' 2613 | 953745
ﬂDelails of ground water abstraction /Dewalering structures |
' Total Existing No.:5 | Total Proposed No.:0
DW | oce 8w |Tw| MP | ow | pce | BW | Tw G
(‘ Abstraction Structure* "0 | o o ls| 0| o | o T o 0 | Q

*DW- Dug Well; DCﬁ:bu_g-EJm-Barc '\.Neil; BW-Bore Well; TW

-Tube Well; ME-Mine Pit, DWLR-Digital Wate

10 (Quanlum of grounitl weater recnarge(m’iyear):

r Level Recorder

106566

11.]Number ot

Pinzometers(Ohsaryation wells)
‘to be constructed! monitored &
|Manitoring mechanism

1

FNo, of Piezometers

Manitoring Machanism

Manual

DWLR _Te‘uernelry I -

[ 2

0

1 4 |

Digleully signed by
HANDAKUMASAN P
Date. 2019.04 04 15:42:33
-05'30"

Member (CGWA)

18/11, Jamnagar House, Mansingh Road, New Delhi-110011

Phone: (011) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov.in
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A i ; : - itions:
Validity of this NOC shall be subject to compliance of the following mandatory condit 3
& Gl o constiucled for Hus
watona, ground waler abstracton and/or de-watering stiuclures shall be construcle

G OO BRG A AN B = v Authunly (GOVWA)
se withaut pnar approval of the Central Ground Wates Authorly (0 ——
hal A for any increase i quantum ef grounchwiiter

ot

nason from CGW;

2 et eak pricr p
1 NQC for specific period) ) 5
3 when/! cuswntenag Aures shall be fited/continue o be fitted with digital waler
alits awn cost i'.;\u-r uround water absiraction data shall be monitored / co n!m._u_-
4 valp by the B and recorded in a log book. Detalls of montbvwise
st s submittad to the Re.gienal Director, CGWE on annual basis
# G frE i SlETasun emeis than 10 mYday, manthly water level manitering datz shall
=e menbaned and submiied snnually to the Regional Office of CGWB. Wherever grounclwater
withdrawal is more than 500 m¥day, the firm shall instal telemetry system in one of lhe piczometers and ~
share USER ID and password of the telemetry system with the Regional Cireclor, CGWR. ;
5. Incase sroung wate ! Fan s more mhan 10 m¥day, groung wabe quality <niall be rﬂ-:,r.':u-ff:-:l s

in a year (during pre- MEnsepn period) and the report submitted W the Rugiund! Lireciu, CGY
6. Ground water sugmentalion measures, as stipulaled in the NOC, shall be implemented (in new cases) /
comiinue to be maintained (in case of renewal) in consultation with the Regional Director, CGWB,
Proof of recharge/ water narvesting {photographs of structures censtructed) shall be submitted to the
Regional Director, CGWB. The firm shall also undertake periodic maintenance of recharge structures at
its own cost.
The fim shall optimize water use through recyclin
The preject proponent shall take all necessary maasuries tu

=]

g/ reuse of wasle water after proper tbeatment
pievent contamination of urcured water in the |

premises, failing which the firm shall be responsiie for any cansequences ansing thereupe

10. In case of industries likely to contaminate the ground water. ne recnange maasures ol L taken up by
the firm inside the plant premises. The runcff generaied from the roaiap shall be storend and put to
beneficial use by the firm,

11. Wherever the NOC is for abstraction o
water, the same shall be sealed and new tubewell(s) tapping sali
within 3 months of the issuance of NOC, The firm shall also ensu
any. : i

12. In case of mining projects, additional key wells shall
Directer, CGWB for ground water level monitering fo
November) in core as well as buffer zones of the mine.

13. Unexpected variations in inflow of ground water into the mine pit,

Director, Central Sround Viater Boarg. :

The firn shall repoit compliance of he NOC canditions online in the website {(www.cgwa-noc.gov.in}

williier oive year from he date of issue of this NOG, :

15. This NOC is subject to prevaiiing Centrall State Government rules/ laws/ norms or Court arders related
to construction of tube well/ ground waler abstraction  structure/ ‘recharge or conservation

structure/discharge of effluents or‘any such matter as applicable.

16. This NOC does not absolve the proponents of their obligation/ re

administrative clearances from appropriate authorities,
17. The issue of this NOC does nat imply that other statutory/ administrative clearances shall be granted to

the project by the concerned authorities. Such authorities would consider the project on merits and take

decisions independently of the NOC, . . i
18. This NOC is being issued without any prejudice to the directions of the Hon'ble NGT/ court orders in

cases related to ground water or any other related matters. k ™
19. Application for renewal can be submitted online from 90 days before the expiry of NOC. Applicatian for
" fenewal of expired NOCs shall not be entertained and subsequent ground water withdrawal, if any, shall

be illegal & liabla for legal action as per provisions of Environment Protection Act (EPA), 1986.

© o

f saline water and the existing wells (s} is /are yielding fresh
ne water zone shall be constructed
re safe disposal of saline residue, if

be established in consultation with the Regional
ur (4) times a year (January, May, August and

if any, shall be reported to the Regional

14.

quirement to obtain other statutery and

{Non-compliance of the conditions mentioned above is likely to result in the cancellation of NOC and

legal action against the proponent.)

?aﬁe 0 "\3"1 .
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—Wmmwm Sindhu Bhavan Road, Bodakdev.
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C'-SIJ. Ch0e & Colle, ELDECO SIDCUL Industrial Park. Sitarganj,
Dist: Ldham Singh Nagar. Uttarakhand. Pin: 262405, india.
E-Mail: ua@ ambujagroup.com. Website: Wi ambuiagroup.com
Ph. No. 9917466455, 9756605455, 03948-256012, Fax: 15748-236011

An IS0 9001: 2008, 22000:2010 Certified Compan?

DESCRIPTION OF EFFLUENT TREATMENT PLANT
{Capacity=1650 m° /day}

efﬂour existing treatment facility is quite enough and sufficient to treat the water
uent‘swta ble for our Capacity of 750TPD Maize crushing. Our existing designed
hydraulic load is fit for 1650 m3/day. )

EFFLUENT CHARACTERISTIC

RAW EFFLUENT :

Quantity 1650m3/day
coOD 10000mg/i
BOD 5000mgfi

TDS 1500-2000mg/i
TSS 500-1000mg/i
TREATED EFFLUENT CHARACTERISTICS:

PETP SETP TETP
g0O0 mgll 450 <100 <30
oD mgh 1000 <430 <250
TEa = . - <1 O‘:
¢ :'6‘::‘-._ _"T?
7
vy ‘ _;:' '..

GUJARAT AMBUJA EXPORTS LIMITED. CiN-L15130Gi1991PLCIIIS

P.0.- Thaltej. Ahmadabad - 350 359, INTL~
mbujagroed.com

2hane No. : (079) 61556677 Fax:(073) 51556678, E-Mail s info

TP TP il s
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Brief Description of Process

.Th? ETP has been designed io treat the total effluent generated from 750
MT grinding process and most of the equipment have been designed based on
the total effluent generated from 750 MT maize processing.

Effiluent Qty. 1650m3/day
pH 5-6
COD 10000mg/l
BOD 5000mg/|
TDS 1500-2000mg/l
TSS 500-1000mg/i

The process involves three major stages.
1. Primary Treatment by UASB process.
2. Secondary Treatment by Diffused aeration process.
3. Tertiary Treatment by Sand filter/ Activated Carbon Filter.

Primary Treatment by UASB process:
The primary treatment is based on anaerobic treatment by UASE process.

The following equipments are installe

1. Equalization Tank: Volume 800m3. (In two compartments)

The equalization tank will receive the effluent streams from the factory.
Here all the streams get mixed. The organic load and hydraulic load of the

effluent gets equalized. ‘ ‘ | ‘
Fu rther processing will be smooth as the equalized effiuent will have uniform

organic contents in terms of quality and guantity.

Total expected effluent 1650m3/day=68.75m3/Hr

Av ailabie EG 800m3 | i
HRT 11.63HRS>8.0Hr hence, sufficient

2. Buffer Tank; Volume 125m3.

e of * lization tank. The buffer
“he buffer tank receives the effluent from-equa‘ ) HED _
.y H’:e; m;frrt ;f the UASB digester. Here the incoming effluent gets mixed with
rﬁdmk goijmpf;uent bH correction is achieved in this tank. The organic conﬂtent? fne
;Sgﬁ;trﬁent prdcess are controlled by maintaining proper feed to the digester.

Th e Design basis is as under-

]

|2

Page 02 of
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Total expected effluent

. 1

Available Volume égomn;mday or 68.75m3/Hr
HRT 182

Required '

1.50Hrs, hence sufficient

3 Feed pumps for digester:

digest;rh?l';e;ii F;L::F'S iri provided near buffer tank to f’eed the effluent to the

line installed wi centrifugal type pumps constructed in cast iron . The feed

o 1stalled with a liquid flow meter of measure the quantity of effluent flowing in
e digester.

Total Flow

’ 68.75m3/hr
Available pump(s) 80.00m3/Hr

nence, capacity of pump(s), sufficient

4.  The UASB digester: Volume 4320 m3. And 3060m3

:The UASR digester was designed and constructed with a effective
capacity of 4320m3+Free Board and 3000m3 + Free Board. '

The UASR digester is the anaerobic treatment process based on Up Flow
Arraerobic Siudge Blanket Treatment method. Here the effluent from buffer tank
enters from the bottom of digester and leaves from the top. There is a bottom
distribution network in the digester. The UASB digester is covered at the fop by
gas solid separators. Here the gas gets collected and solids are separated. The
organic contents i.e. COD and BOD get reduced. During the reduction of COD
biogas is produced. The biogas is rich in methane content. This gas can be used

as fuel. The effluent from the top of digester flows out through the faunder in to
Secondary Treatment Piant.

A gas header ig provided at the top of the gas domies. The gas header collects
the biogas from the domes from where the biogas flows in to foam trap.
The UASB digester is provided with following accessories:
Manhole

Sample ports

Drain Port

Ladder

Walkway and railing at the top

Design of Digester

a) Hydraulic retention time (HRT) of Digester (in Hours)
Total Volume of Digester=7320m3
influent Flow into Digester=1650m3/day
HRT=7320/1650=4.43
Minimum HRT 1.5days, hence sufficient

}
0
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b) Organic Loading (Kg COD/m3/day)

Influent Flow 1650m3/day

CcOoD 10000m3/day
Total COD Load 16500kgs/day
Tital Volume of Digester 7320m3

Organic Loading 2.25kgsCOD/m3/day
Maxirmum permissible 7.5Kg/m3/day for similar effluent

5. Foam Trap:

The biogas generated in the digester is passed through the foam trap to
remove moisture present in the gas. The foam trap is provided with water spray

which cleans the biogas.
The Foam Trap has sufficient capacity.

6. Gas Holder:
The biogas from the foam trap is collected in the gas holder. The gas

}?older Ijas an RCC basin and a fioating dome fabricated in MS. The water seal in
the basin will prevent biogas from going out. The gas holder is provided with
flame arrester and pressure/ vaccum relief valve for safety. The biogas collected

in the gas holder can be used for burning.

The Gas Holder has sufficient capacity.

7. Waste Gas Burner;
The waste gas burner is fabricated in MS. This is instalied at safe distance

from digester and gas holder. This is provided to burn the biogas incase the
same is not utilized in boiler or Gas engines. The waste gas burner is connected

to the bypass connection of gas holder. A flame arrester is provided on the

pipeline for safety.

The Waste Gas burner has sufficient capacity.

8. Anaerobic Tank/Anoxic Tank; Volume 600m3.

reatment tank receives the effiuent from digester outiet.
urther by facuitative culture present in the tank.
ttom of the tank. The outiet is from the top of the

The anaerobic t
Here the effiluent gets treated f

Th e effluent inlet is up to the bo ﬂ_/"':“
FRIA L3 _
o J‘:"L‘-‘ Page 04 of 07
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The tank has been provided with Mixers for proper mixing and treatment.

Recycle PUMPS are provided for recycling the effluent in the tank. This tank shall
be in operation at fyj| capacity to reduce TKN in the effluent.

Total expected effluent

1650m3/Hr or 68.75m3/hr
Available Volume 600m3
HRT 8.72Hrs
Required

8.0Hrs, hence sufficient.
Secondary Treatment Process:

The secondary treatment process is based on diffused aeration system:

1. Primary Clarifier:

The primary clarifier
Suspended solids and ana

volume 150m3
Is provided after the anaerobic filter to remove the

: erobic culture. The clear effiuent from the outlet flows
IN 1o aeration tank.
Total expected effluent 1650m3/d or 68.75m3/nhr
Available Voiume 150m3 or 50.24 m2 of surface arez
HRT 2.18Hrs

intermediate tank, sufficient capacity.

2. Aeration Tank {Volume 1680m3 + 700m3):

Two Aeration tanks has been constructed with size of 24mX 14MX5M SWD
and 14MX10MX5M SWD respectively.

The aeration tank has been designed considering Diffused Aeration System. Fine
bubble membrane diffusers are provided at the bottom of aeration tank with
retrievabie mechanism. The effluent gets mixed with the
In Ehe tank. Air blowers are installed near the aeration tank to supply air to the
membrane diffusers. The air is diffusad in to tiny bubbles. This method of

aevation has high oxygen transfer efficiericy. The organic content gets further

recluced during this treatment. The dissolved oxygen is maintained at a
reasonable level in the asration tank.

aerobic culture present

Tank Size 18mX24MX5M & 14MX10MX5M
Diffused Aeration System:
No. of diffusers 426
Total length of diffusers 852Zm
ACR 162.15kg O2/hr
SOR e 337.82 kg O2/hr
e Page 05 of 07



2000+1400Nm3/hr

Blower Capacity

Biower pressure 0.5525kg/cm2 '

Oxygen rate 15 gm O2/Nm3/m id
40.0KWHr + 27.5KWHr

Energy requirement
The Diffused aeration System with required capacity of biowers are
installed (1 working + 1 standby)

3. Final Clarifier:  Volume 235m3 .
The final clarifier is provided to separate the siudge and recycle it back ta

the process depending upon the requirement. The excess sludge generated will

be sent ot siudge drying beds.
The Finali clarifier has sufficient capacity..

4. Sludge Sump: Violume 30m3
The sludge sump collects the siudge from the final clarifier which will be

@cycled or wasted as per the process requirement,
I'he Siudge sump has sufficient capacity.

5.(a) Sludge Drying Beds: Area 12X08m2
- The sludge drying beds are constructed in brickwork with layer of sand for

receiving the sludge from final clarifier. Tne dried sludge is disposed off.

5.(b) Sludge Volute Press:
Twao Nos. volute press have been installed for separating of siudge.

Tertiary Treatment Process:
The tertiary Treatment consists of following equipments:

1. Mixing Tank: “olume 8m3. The mixing tank receives the effluent from
final clarifier. Here oxidizing agents added in the tank. The process
further reduces the COD of the effluent. Polyelectrolyte is also zdded to
offect the settling process. The dosing system comprises FeCI3/Alum

and Lime solutions.

2. Dosing system: The dosing system consists of dosing tank, desing
purmps, agitators in the dosing tanks. The dosing solutions will be mixed with the
inc oming effluent as per the requirement. Polyelectrolyte, Lime and FeCI3/Alum

sol utions are used for dosing. AT T Sane 06 of 07
£ 030 L, Page 06 of 07




3. Tertiary Clarifier : \/olume 150m3. The clarifier removes the lime sludge
and_ othgr suspended matters from the effluent. The clear effluent flows out of the
clarifier in to collection tank.

4, Collection Tank: \Volume 25m3. The collection tank is provided to receive
the effluent from the clarifier. This will feed the effluent to the pressure sand filter.
5. Pumps for PSF/ ACF: The pumps are provided near the coilection tank to
feed the effluent to the pressure sand filter.

6. Pressure Sand Filter: The pressure sand filter has different layers of sand
and a bottom lateral header to receive the clear effluent. The filter is fabricated in
MS and coated epoxy. The effluent enters from the top and leaves from the
bottorn. Fine sand is provided at the fop followed by coarse sand, pebbles and
gravels. Here most of the suspended solids are removed from the effluent. A
backwash provision is made fo the sand filter so that the sand layers are cleaned
once in day. The clean water then enters activated carbor: filter.

7. Activated Carbon Filter: The filter is fabricated in MS and coated epoxy.
The ACF tank receives the effluent from the fop. The ACF is filled with activated
carbon with 900 iodine value. This will remove the odour from the effluent. A
back wash provision is provided to clean the carbon so that removal efficiency is

maintained.

nd giving our effluent

We are connected to CETP of industrial area 2
for CETP is as folilows:

to CETP after secondary treatment. The iniet norms

CQOD = <900 mgll
BOD = <550 mg/!
TSS = <4100 mg/i
pHvaIue : ?050?!10 a < ua ea oo coGaEQ o -
AN Page 07 of 07
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1ok

AGREEMENT

4THIS AGREEMENT made on this Ofst, February 2017 between M/s Gujarat Ambuja Exports Ltd, a Company
) incorporated under Companies Act 1956 having its registered Office located at “AMBUJA TOWER", Opp. Sindhu
i 3havan, Sindhu Bhavan Road, Bodakdey, 'O, Thaltej Alimedabad - 380 059, INDIA and its Plant located at Plot
"No. C-50 & C-60¢c, ELDECO SIDCUL Industrial Park, Sitarganj -262405, Dist. U. S. Nagar -
, Jttarakhand, India (he-=inafter called as “FIRST PART" which expression shall, unless repugnant to the

“ context or meaningthereof, be deemed to mean and include its successors nominees and assigns of the First Part.
AND

"/ M/s Bharat Oil and Waste Management Ltd (BOWML), a Company registered under the Companies Act 1955,

having its registered office at B-5, GF, East of Kailash, New Delhi - 110065 and corporate head office at 11, LGF

* Community Center, East Of Kailash, New Delhi 110065 and its engineered common facility at Gata #672, Tahsil

) Akbarpur, Village Kumbhi, NH-2, Kanpur-Dehat, UP-209101, duly authorized by the Uttar Pradesh Pollution |

' { Control Board and having another Facility at Mauza Mukimpur, Roorkee-Laksar Road, Roorkee-247664, |
(Ultarakhand), to treat, store and dispose of Hazardous Waste and/ or Bharat Oil Compény (India) Registered
(BOC) a partnership concern registered under the Partnership Act with its registered office at 169 Kailash Hills, New
Delhi 110065, duly registered with Central Pollution Control Board, having its CHWTSDF at E-18, Site 1V,
1 Sahibabad Industrial Area, Ghaziabad, (UP), duly authorized by the UPPCB. under the Environment Protection Act

1986 (for short the *Act’)and the Hazardous Waste (Management, Handling &Transboundary Movement

H 2016 and / or the E-Waste (Handling & Management) Rules 2016 (for short

time, represented by its Director/Partner, as the case may be ( hereinafte

d expression shall, unloss repugnant to the context or meanin

successors, nominees and assigns of the Second Part.

) Rules,
‘The Rules') as amended from time to

r called as “SECOND PART * which
g thereof, be deemed to mean and include its
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ufacturing of Starch & Its Derivatives and during the said process/

WHEREAS First Part is engaged in man '
Hazardous Waste are generated as per Annexure to this Agreement.

activities different types of wastes including

AND WHEREAS the First Part desires that the Hazardous Waste, being generated at its production unit mentioned
abave, to be lifted, transported, treated, stored and disposed of, by utilizing the services of SECOND PART, as per
the Pollution Control Board Authorization (list of Hazardous Wastes and their tentative quantity, which would be
generated at the FIRST Part's plant located at Plot No. . C-50 & C-60c, ELDECO SIDCUL Industrial Park,

Sitarganj -262405, Dist. U. S. Nagar Uttarakhand, India, is enclosed herewith marked as Annexure.

red to First Part that it's Facility in

AND WHEREAS the SECOND PART has represented and assu
llution Control Board and further capable

Kanpur/Roorkes/Sahibabad is duly authorized by the concerned State Po
of handling the Hazardous Waste generated at the First Part's premises.

AND WHEREAS First Part has agreed to avail the services of Second Part for treating the Hazardous Wastes, in its
above named facility/facilities.

Now, therefore, those present witnessed and it is hereby declared and agreed by and between the Parties

as follows:-

1. The scope of services to be provided by Second Part is limited fo lift, transport through authorized
vehicles, treat, store and dispose of Hazardous Waste of First Part as per the guidelines prescribed by
Pollution Control Board or First Part can also send HW to SECOND Part's Plant directly at its own cost.

9. Second Part, on receipt of written information from FIRST PART, will plan and schedule lifting logistics of
the Hazardous Wastes from the premises of FIRST PART within three (3) business days of receipt of such
information. First Part shall ensure that Hazardous Wastes must be packed in proper & leak proof Bags or

polythene Bags or containers for safe transportation.

3. SECQND PART shall at all times comply with all the provisions of Hazardous Wastes (Management
Handling & Transboundary Movement) Rules, 2016 as amended from time to time framed by MoEF/CPCB.

4. SECONQ PART shall indemnify and keep indemnified FIRST PART from all losses, damages, and third
party claims after taking out HW from the premises of the First Part, in cases of non-cgmj liance of
statutory norms on the part of SECOND PART. P

5. FIRS_T‘ PART .sl'@H keep ready the Hazardous Waste as per the mandate given to SECOND PART for
co![el,-ctlon, as it is a common facility catering to diverse wastes. SECOND PART shall follow Mini;;t of
Environment & Forest, Central Pollution Control Board and State Pollution Board guideline frr
amendments and latest disposal technoicgies. fies, TLre

o FRST PAR-T. shall ensure that the above Hazardous Waste must be packed & labeled as per res in
Ef?eer containersfbags so as {o prevent any damagelspillage of the material, during transit to SECOND
keptTatfi;t‘:r:i Contalr:ers/Ba%s arranged by FIRST PART shall be of Metallic/PVC/Leak proof Bags and

orage place under cover. Contai P ; : :
. material ontainer/Bags' weight will also be added in the weight of the
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10.

11.

12,

13.

14.

15.

uipments at its own cost to lift and load

: , i2] Material Handling EG :
FIRST PART will provide labour and special Jehicles for the transportation.

the containers at the FIRST PART premises, in the |
e process detail which leads to generation of

FIRST PART has mandatory obligations to provide the entir ECOND PART for the purpose of
Hazardous Waste and its tentative Quantity per month or year 10 S ehensive analysis and process
determining the waste characteristics and to decide parameters o con’;ptrhe rocess details provided by
for disposal. However, it is specifically agreed between the paﬂxe§ tha ) tp oy third party without the
FIRST PART shall be kept confidential and Second Part shall n?t dllsciose it to 'fi d}’ of 5 (Fia) yeers P
First Part's prior written consent. This clause shall survive termination for a perio

the determination of this Agreement for any reason whatsoever.

i d Laboratory
' ' torvy Analysis Report from a CPCB approve .
o ) 7 gt s B e v Anche t there are differences in the

of each type of Hazardous Waste for Finger Print Analysis. In the even !
analysis ggults; FIRST PART may send its gampfes to a mutually agreed THIRD PART‘( at their ownl CO;L
New Comprehensive Analysis Reports shall be provided by FIRST PART when ther.e is a change.in the
Hazardous Waste characteristics, manufacturing precess or change in the product mix etc. Reports mu:'st
be provided to SECOND PART prior to scheduling pick-up of Hazardous Waste. Reports shall be sent via
Electronic mail as well as by courier/speed post to SECOND PART.

The comprehensive Analysis Report shall determine the disposal Pathway based on the Waste
Characteristics and as per Waste Acceptance Criteria given to the FIRST PART and any other
condition/solution that would help in safe disposal of Hazardous Waste. Disposal Pathway is mutually
agreed between FIRST PART and SECOND PART fo finalize the disposal base or basic USER
CHARGES. The base User Charges are defined in Annexure to this Agreement.

FIRST PART will maintain and provide details of the HW as per the provisions in various Forms prescribed
in the Rules. These Forms can be provided by SECOND PART at cost or be printed by FIRST PART as
per the formats given by the SECOND PART.

If FIRST PART provides any false information/declarations or withholds information in relation to the
provisions of Hazardous Waste rules and / or E-Waste rules any time during the term of this Agreemant, all
charges of Hazardous Waste during transportation, handling, treatment and disposal including post-
disposal period shall remain vested at the responsibility of FIRST PART,

The charges for collection, treatment, storage, and disposal facility (hereinafter called as User Charges)
will be applicable to FIRST PART/SECOND PART as per Annexure.

FIRST PART shall make payment for Waste Management Services to SECOND PART and vice-versa per
User Charges and other terms and conditions as per payment terms outlined in Annexure.

FIRST PART is responsible to segregate/store/accumulate/fillload the Hazardous Waste in the cortainer
provided by FIRST PART in a neat and proper manner and so also, the container area shoud be
accessible to SECOND PART's vehicle, to come and lift the Waste. The Transporter/SECOND PART
reserves the right to reject lifting of Hazardous Waste spilled over the ground and container whose
exteriors are soiled by Hazardous Waste spillage due to leakage.

/
For Bharat Ot & Waste Managergent Ltd.
g # S sl \J‘
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RT's Vehicle is sent back without giving the Hazardous Waste

16. In case, for any reason, the SECOND PA
ART, FIRST PART will have to pay actual transport charges to

even after being requisitioned by FIRST P
SECOND PART, for a minimum load of three (3) MT.

the provisions of the Acts and Rules from time to time in force
and the Guidelines issued from time to time regarding handling of Waste involving the collection, storage,
transportation and delivery thereof, and shall, without prejudice to the generality of the foregoing, also
comply with all Environmental Protection Laws, Safety Laws and Regulations from time to time in force and
the Rules, Regulations and Notifications made or issued thereunder from time to time. In the event of First
Part committing any breach of the terms of this clause of Agreement, FIRST PART shall indemnify and
keep indemnified SECOND PART from and against all claims, payments, costs and actions of whatsoever
nature brought against or sustained or incurred by SECOND PART arising from or as 2 result of such
breach committed by FIRST PART in that behalf, provided these are proved.

17. First Part shall at all times comply with all

18. FIRST PART & SECOND PART shall indemnify and keep indemnified each other at all times from and
against all actions, suits, prdceedings. claims, third party claims, costs, payments and expenses of
whatsoever nature made o suffered or incurred by the other PART whether by reason of or by virtue of
non-performance or non-observance or non-compliance by either PART, of any terms and conditions of

this Agreement or of the relevant Act, the Rules and the Guidelines.

IT IS FURTHER HEREBY AGREED BY AND BETWEEN THE PARTIES AS UNDER:

19. This Agreement is valid for a period of five (5) years from date of signing this agresment and can be
renewed thereafter on similar or revised terms and conditions as may be mutually agreed between the

parties.

20. FIRST PART shall use the services of the SECOND PART during the period of this contract to dispose
generated hazardous waste at agreed prices, while the agreement is in force. SECOND PART must legally
and safely collect, transport, lreat, dispose hazardous waste from FIRST PART during the agreed period
per rates agreed while this Agreement is in force and payments made as per Agreement terms.

21. If all the terms and conditions as per the clauses of this Agreement are adhered to by FIRST PART, it will
be SECOND PART'S responsibility to lift, transport, treat and dispose of the Hazardous Wastes generated
by FIRST PART in accordance with prevailing Govt. Rules and FIRST PART shall not have any liability

whatsoever in this regard.

22. The main mode of final disposal of HW shall be Incineration/Land-filling and ash there of would be
cemented and landfilled. The modes of disposal are dependent on the Hazardous Wastes' characteristics
and FIRST PART shall not have any liability whatsoever in this regard.

23. The User Charges are subject to Annual Revision on the basis of Govt. of India Wholesale Price Index
{WE%], (Commodities Index-All India) and once & quarter in the event of escalation of fuel costs and on
major price escalations, escalation of fuel costs viz, Power Tariff, change in Disposal
Technologies/Method, Wage Hike efc., to name a few. For the purpose of escalation in fuel cost, 30% of
freight rate will be considered as fuel element of the cost. |

24, SECOND PART reserves the right to cancel this Agreement if FIRST PART fails/refuses to pay the

’Eiﬂ:_if‘cﬁes as per the payment terms applicable to FIRST PART as mentioned in Annexure. A Notice period

N8 AN ' P
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mission of Invoice. If FIRST PART fail

liable to pay interest @ 18% per annum and_this may also
forfeiture of deposit, and termination of this Agreement,
Il also result in cancellation of Membership and

- of sub
of maximum Fifteen (15) days wil be allowed from the -

to pay in settlement of the Invoice, it shall be!
result in cancellation of First Part's Membership, .
Repeated defaulis and violation of payment terms Wi

forfeiture of Membership deposit.
technologies shall be handled at SECOND

1er alternate destruction .
ques shall be determined on a case-to-case

25. Hazardous Wastes that require of! .
h treatment techni

~ PART's facility. However, the prices for suc

basis on their characteristics.

26. Notwithstanding anything contained herein, neither Part hereto shall be liable for damages or havie this
Agreement terminated for any delay or default in the performance of such Part hereunder if s.uch d:e ay or
default in performance derives from conditions beyond the reasonable control of such Part, including but
not limited to, acts of God, fires, floods, extreme drought, riots, work stoppages, embargoes, QOV?f nmental
actions or damage to the plant or facility or any cause unavoidable or beyond the control of either part

including any arbitrary ruling by the Government prohibiting the handling of the Waste or continuing
domestic or international problems such as wars or natural calamities.

27. This Agreement shall be deemed to represent the entire Agreement between the parties hereto regarding
the subject matter hereof and shall supersede, cancel and replace all prior agreements or arrangements, if
any, in this behalf, signed/entered into by and between the parties hereto.

28. This Agreement is on principal to principal basis and nothing contained herein shall be deemed to
constitute a partnership, joint venture or agency by and between the parties hereto.

29. This Agreement may be modified or amended only by writing, duly executed by or on behalf of the parties
hereto.

30. Any terms and conditions of this Agreement may be waived at any time by the party that is entitled to the
benefit thereof. Such waiver must be in writing and must be executed by an authorized officer of such
party. A waiver on one occasion will not be deemed to be a waiver of a similar occasion or any other
similar breach or non-fulfilment on a future occasion.

31. Ifany provision of this Agreement is held to be illegal, invalid or unenforceable under any present or future
laws, such provisions shall be deemed terminable and the remaining parts and provisions of this
Agreement shall remain in full force and effect.

32. Either Part shall have the right to terminate this Agreement upon giving 30 days written notice to the other
Part with a reasonable cause.

33. Itis clearly and expressly understood by and between the parties that the activity of lifting, transportation
treatment, storage and disposal of Hazardous Wastes is an independent contract and it does not comé
within the purview of the FIRST PART's manufacturing and selling activities. It is also clearly understood
a?g cl:Jonﬁrmed by and between the parties that this contract is for performance of work and not for s pply
of Labour,

Far Biaral O 4 YWegls Moreadrnon L
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34. Nothing contained in these terms and conditions shall be construed as creating any relationship either
direct or indirect of employer and employee between the FIRST PART and the persons engaged by
SECOND PART. The FIRST PART shall have no liability towards such persons and such persons will not
have any claim whatsoever against the FIRST PART for salary, wages, provident fund, gratuiy,
retrenchment compensation or any other compensation for accident or death or any other claim
whatsoever.

35. Any dispute arising on any clause or clauses of this Agreement and the contents of the Annexure hereto
between FIRST PART and SECOND PART shall be referred to an Arbitrator of repute by SECOND PART.
The Arbitration shall be conducted in accordance with the provisions of the Arbitration and Conciliation Act,
1996 with amendments thereof. The arbitration proceedings shall be conducted in English and shall take
place at New Delhi, India. The arbitral award, including interim awards, if any, shall be final and binding
upon both parties. :

36. Subject to the provisions of the foregoing clause, FIRST PART and SECOND PART mutually agree that
the courts of New Delhi alone, o the exclusion of any other, shall have the jurisdiction.

37 SECOND PART will lift and dispose waste from FIRST PART only if FIRST PART has valid & active legal
authorization/consent to generate waste and operate the specified unit by relevant SPCB.

This Agreement is signed on this 015t of February 2017 at New Delhi.

For Gujaraf Ambuja Exports Ltd, Sitargan] For Bharat Oil & Waste Management Ltd/
W RN Bharat Oil Company () Regd.

;:d'."' ol L5 Sacr il U L EDYAR T P ol B Yoo o pm e b ool
FOT L L iaein onagoman: L3l

f

By its %@gd_‘r&egs@}fhw M. KK GU‘HCL Director /Partner . '
Name & Déﬁgﬁatmn \/]-( o orctie | »\J' (Naresh Manglani)/BT Manm.éﬁi.:-:-.r:-_r_ss Sirnaiory
-~y l‘:- C’ : 6 i 1 II
Mobile: 29.7 244773 : g
.1//--'

- L?/T X = =
Witnesses: &2 \MA T
1. Name & Designation) 1. )~

(Mobile: ...z )

_ (N)m%ﬁd Address)
) |
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9. Name & Designation ='~ 2 x
(Mabile:...<.....) (Name and Address) N
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ANNEXURE-A

Waste Management & Handling Service Charge

rmong

This annexure is in conjunction with agreement signed between Gujarat Ambuja Exports Ltd, Starganj
and Bharat Oil & Waste Management Ltd on date 01t February 2017.

First Party will pay Membership Deposit of Rs.SO,UDOI-(Rupeg Fif_ty thousand only) to second part}f to
become member of the common HWTSDF facility. the deposit will be for at least 5 years or ajfps'r‘md
as long as the common HWTSDF is authhorised by UEPPCB to carry out the operat':ong or lil‘ either
party decides to terminate this agreement, the deposit will be refundec_i ?niy af{er ad;qstmg all dues
owed from the first party to second party. no financial charges or interest is applicable on the
membership deposit received by BOWML.

Category- A
S:NO | Type of Hazardous Wastes | Approx Qty | Second Part Rates
1. | Used Oil | Rs.2500/- (Two thousand five hundred) per drurﬂ

a) Sr.no.1 waste must comply with parameters as per Schedule V Part A of HW Rules, i.e. without water,
sludge. SECOND PART wiill only pay for fully filled drums of 220 liters capacity and none for partially
filled drums. Rates will decrease by the percentage if the quantity is less than the minimum indicated.

b) Quoted rated are inclusive of all taxes, duties, with container.

01. USER CHARGES: FIRST PART will have to pay the following charges for the Waste Managemant Services
provided by SECOND PART:

Category -B:

For Common HW TSDF facility lifting & disposal a minimum billing of Rs.4000/-(Rupees four thousand) OR as per
actual stipulated rates will be applicable per quarter even if there is no waste lifted to be disposed in 3 quarter and
payable by FIRST PART to the SECOND PART until the termination of this Annexure, towards waste lifting &
disposal charges as mutually agreed between the parties as above. As per Rule 8 of the Hazardous Waste
(Management, Handling and Transhoundary Movement) Rules, 2016, as amended, FIRST PART (Hazardous
Waste Generator) needs to send/dispose of the Hazardous Waste within 80 days from their Plant.

Collection, Treatment, Storage and Disposal Charges

S:NO | Hazardous Wastes Approx Qty Second Part Rates
1| ETP Sludge . Rs.24/- (Twenty four) per kg
2 | Waste Qil mix with water Rs.24/- (Twenty four) per kg
Waste Oil Soaked Cloth, Cotton Waste, Rs.24/- (Twenty fou k

3 | Used Hand Gloves, etc (Twenty four) per ¢ - l
4 | E-Waste Rs.24/- (Twenty four) per kg |
5 | Used Air/Oil Filters i Rs.38/- (Thirty eight) each 7
6 | Used Oil less than 200 liters qty Rs.24/- (Twenty four) per kg .

| 7 | Empty small Containers Rs.24/- (Twenty four) each

: For Brarst G & Wagls Managerent L. R
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TERMS & CONDITIONS:

02

a) Additional MoeF Post-Closure Monitoring / Escrow Fund Charge

A charge of @ 5% on the total of above charges shall be applicable and levied on the actual waste

quantities disposed for landfill (SLF) waste. This charge is deposited in an escrow account to pay for any
emergency remediation and post closure period of TSDF. This is required by MoeF, Government of India

| and is applicable to all landfill waste (SLF).

J b) FIRST PART shall ensure that the above Hazardous Waste must be packed in proper containers/gunny
bags so as to prevent any damage/spillage of the material, during transit at FIRST PART plant.

Containers/Gunny bags arranged by FIRST PART shall be of metallic/PVC and kept at the storage place

under cover.

r
c) FIRST PART shall deliver their waste at our plant Mauza Mukimpur, Roorkee-Laksar Road, Roorkee-
5 247664, (Uttarakhand) at its own cost. If SECOND PART lifts the material transportation cost shall be
D borne by FIRST PART as quoted below. Loading is in scope of FIRST PART. Form — 10 (manifest)
| document shall provided by SECOND PART. FIRST PART shall provide relevant information regarding the
;' hazardous wastes and measures to be taken in case of emergency on Form - 9 and shall label the

hazardous wastes containers as per Form 8 all as per Rule 18(2) of the Hazardous Waste Management &

; Handling Rules, 2016 or as amended. This is not applicable for Category-A.

|
d) Transportation cost shall be paid by the FIRSTPART TO SECOND PART for BOWML, Mauza Mukimpur,
| Roorkee TSDF: Round-trip, per trip charges for up to 2 (two) MT waste is Rs.5800/- (Rupees Five
thousand eight hundred) only. Thereafter, for additivnal MT (he transport charges will be Rs.1000/-(Rupees
| one thousand) only per MT. This is not applicable for Category-A.
[ e) The transport charges are subject to revision if fuel prices are increased or decreased by Government
, beyond 10% from the price on the date of signing this Annexure. '
'f f)  The above transportation cost is for material of upto 1.1 MT/m3 density. If density is lower than 1.1 MT/m3,
the transport cost will be increased on pro-rata basis as the lighter waste material occupies more volume.

g) Leak-proof packing & proper correct labeliing as per HW Rules will' be ensured by FIRST PART for safe

transportation. Waste material shall be properly packed, sealed and labelled by the FIRST PART as per

Rules.

h) A maximum of 4 hours will be allowed for lifting, loading & paperwork upon arrival of truck/container 2t site
of the FIRST PART. FIRST PART agrees to pay Detention Charges if the vehicle is held for more than 24

hrs.

i) Loading cost shall be extra @ Rs.1000/- (Rupees one thousand) only, per shift for two labor.

a) As per Rule 8 of the Hazardous Wastes (Management Handling & Transboundary Movement) Rules, 2016
as amended FIRST PART (Hazardous Waste Generator) needs to send/dispose the Hazardous Waste
within 90 days from their Plant failing which agreement can be terminated without any notice.

b) For Category (A) Payment shall be made by SECOND PART in favour of FIRST PART by
Cheque/DD/NEFT before lifting/ transportation of the Hazardous Waste. (Used/ Waste Qil should meet

parameters as per Schedule V(A) of HW. (M, H & TB) Rules 2016).

¢) For Category (B) FIRST PART shall pay to SECOND PART within a week of recei ;
( 2ipt of SECOND PART's
Invoice by cheque/Demand Draft/ NEFT. If FIRST PART fails to pay in settlement of the Invoice within 15

==, days, FIRST PART shall be liable to pay interest @ 18% per annum.
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d) TAXES/LEVIES: All Government / Municipal Taxes / Duties! Levies/ Octroi / Service Tax of GST/ Tolls

efc, as applicable from time to time, will be payable by FIRST PART.

e) There shall be no goods other than mentioned in this Annexure. If FIRST PART sends goods which ar not
as agreed upon or unlawful, controlled substance or can't be disposed by SECOND PART, then the same
shall be returned to FIRST PART. SECOND PART will not invoice the disposal charge, but ful transport,
handling fee will be invoiced and payable by FIRST PART in such case.

For Bharat Oil & Waste Management Ltd/
Bharat Oil Company (I) Regd.
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ANNEXURE-B

This annexure is in conjunction with agreement signed between FIRST PART and SECOND PART on
date 01t February 2017.

Lab Analysis Charge (Optional, Applicable when SECOND PART serviceis u

sed)
Comprehensive Analysis Charge of Laboratory Rupees Four thousand five hundred only) for
complete analysis of hazardous waste as per CPCB Guideline (if ordered and applicable) excluding
service tax (extra). FIRST PART can | may use a Government Recognized or MoeF approved 3% party
laboratory and provide test reports to the TSDF, which are conducted with in the last 180 days.
Comprehensive Analysis has to be carried out for any new waste streams or any change in manufacturing
process as per HW (M&H), 2016 Rules and CPCB Guidelines. FIRST PART must inform the facility
(SECOND PART) if any change in manufacturing process prior to waste pickup, disposal through
SECOND PART.

is Rs4,500 (

For Bharat Oil & Waste Management Ltd &
For Bharat Oil Company I(India) Regd.
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Cony tor G100

F ORM D
™ [ il | (1Y |
3 X I = S Mm,e o
y MANIFEST FOR HAZAKDOUS AND GTHER WASTE  <3.340. 3 A 5 F 11
= = ."""""'"' - 1'}'. Tf- ',' Fiy ;t = pFCTal Iy ’,’-"_!__‘F._ -', __5_‘ \' I ? :.
1 Occupier's Name & Mailing Addres: g firy ot ol S { S i SO :
. { e :
(including Phene Ne. and email) i
— !; a1
2 Sender's Authorization No il
! i N
3 Manifest Document No [ -
4 Transporter's Name & Addies H ‘ 11
(including Phiene Ne. and email) | -
| \ \ "] V| |
R . i I (o T
5 Type of Vehicle I {({ruck
6 Transporer's Registration
| B
7 Vehicle Registration No. U ¢
8 Recelver's Name & Mailing Address =t
(inciuding Pheone No. and email) E
i -
i ;
(I} BHARAT OIL & WASTE MANAGEMENT LTD. | (I B! MLANZ -EE‘J‘L_EN_T LTD.
© Mauza Mukimpur, Reorkee-Lakshar Read, =il kandra Rosd, N=-2, ((i.'j‘i‘!bhlﬁ\fl“agc, .
Roorkee - 247664 UK, Tel, :08874207¢54 e I\b”pw Kenpur Dehat, UP, Tel : 0512-2285286
e-mail:szles@bharatoil.com e-mailisalce@bharatoincom
9 Receiver's Authorization No. {1} 14B5/UPPCEIChaziatag(UPPCSRO VHWMIGHAZIABAD/2018 Valid upte: 03/05/2023 ¢

'{ii).UE/PPCB!HOICGB-B-SMZM 8/548 Valid upte: 31/03/2023

a1

(!

{11403 UPPCBK annu Doz UPFCREONAWAKANPUR DEHATI2018 Valid upte:30/04/2023
¢l ke

UGzl @l = 169 0Kas

10 Waste Description U
1 Tetal ity AT K e 0T MT
Neardemtalners: L e (B s svravsviniss Nos.
(Solid/Semi-Sclid/Sludge/DiyAarty/Slurry/Liquid)

12 Physical Form

13 Special Handling Instructions & Additionai
Information

=l

Do notthrow Drurns from iruck. Incase of leakage/
seapage, use Washing sozp =t point of leak to stop its
leaksge, . .

| hereby declare that the contents of the consignment are fully and accurately
described above by proper shipping name and are calegorised packed, marked,

_ircb:'ed and are | spacis in proper condition for transpont by road
; rding te applicable nationzl govermment reguiations.

nall e

Month Day Year
: 11811181 &141C
15 Transporte‘c?ﬁ.c@edggﬁf ntof Receipt of Waste Month Day Year
Typed Nam E*&Sﬁ j: };: Slgnature jL ) ; el 2|3l ”, I
'\faxg?u-“} /‘f::f'r.“ /gih-q a
16 Eti%?lﬁ;sstge W Rece;pt of Hazardous and —— ey e

Typed Name & Stamp : Signature :

Paj,mnacbr
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Used oil

M/S, Gujarat Ambuja Exports Ltd., Sitarganj
Hazardous Waste (Used Oil) Record 2019 — 2020

Qty. (Kg)
Disptched to ;
. Qty. ' : Closing
M/S, Bharat Oil
S.No. Month | Name of H. W. Opening Generated » BT Balance
Balance (Kg) (Kg) and Waste stock (Kg)
] 9 Management _
Roorkee [
Apr-19 Used ail 0 0 0 0
1 o
May-19 Usea oil 0 0 0 0
2
Jun-19 Used oil 0 0 0] 0
3
Jul-19 Used oil 4] 0 0 0
4
Aug-19 Used oil 0 0 0] 0
| 5
[
[ Sep-19 Used oil 0 260 0 260
: 6 _ U
| Oct-19 Used oil 260 250 0 510
7
Nov-19 Used oil 510 260 0 770
8
Dec-19 Used oil 770 270 1040 0
9 =
10 Jan-20 Used oil 0 250 0 250
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Evaluatin’g unlicensed DynamicPDF feature. Click her

& for details. [4:0:eval]

FORM - 4
[See rule 5 (6) and 22(2)]
! CRAT OF FACILITY
FORM FOR FILING ANNUAL RETURNS BY THE OCCUPIER OR OPERATOR
al facility to State Pollution Control Board / Pollution

(el by woglen/ opeiiCE IS r the preceding period April to Ma rch)

Control Committee by 30" June of every year fo

1 Name and address of the| M/S. Gujarat Ambuja Exports Ltd.,
- generator / Operator of| C-50 & C-60c, ELDECO, SIDCUL Ind. Park,
facility: ‘Sitarganj, Distt.: Udham Singh Nagar, Uttarakhand

2 Name of the auth.or.iscd:'Shri. R.K.Gupta
person and full address M/S. Gujarat Ambuja Exports Lid.,
with telephone and fax!C-50 & C-60c, ELDECO, SIDCUL Ind. Park,

number Sitarganj, Distt.: Udham Singh Nagar, Uttarakhand.
| 5 Do TGO ROl dioUll | e
3 Description of Hazardous Physical form with description |'_Clh?_rpi_cal_f9rm _____

iwaste

Used Ol Nl

4 i(juuu{il_\- of  hazardous Type of hazardous waste EQusmri!y (in Tonnes/K1.)

Roorkee-Lakshar
Road, Roorkee. UK |

§ Details of disposal ofName & address of Mode of |[Mode oftraﬁSp

[ovastEs: (1A TEA] Used Oil 2,05 MT
5 I‘[‘:cscri;};im-: ol Storage ) Leak R::quﬂBarrcls e ‘
6 |Description of Treatment NA
7 iDetails of transportation | Name & address of  Mode ol Mode of transportation | Date of transportation
: consignee | Packing -
\Bharat Oil & Waste |Leak  proof Canter [ =
Management Ltd., |Barrels (UK08C-9890) / 17/1172018
Mauza Mukimpur, (HHR67B-0190) 30/03/2019

ortation | Date of transportation

hazardous waste Lonsignee IPacking
'Bharat Oil & Waste {Leak  proof|Canter N17/112018
Management Lid,, |Barrels (UKO08C-9890) / 30/03/2019
1 Mauza Mukimpur, - (HR67B-0190)
‘Roorkee-Lakshar '
o ‘Road, Roorkee. UK i

9 Quantity of user-ul'jNamc and type of material sent|Quantity in Tonnes/KL
materials sent back to the 'back to
manufacturers* and other# | , i

| Othersi#

Place:Sitarganj
Date: 27.05.2019

|
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Gujarat Ambuja Exports Ltd.
C-50 & C-60 ¢, ELDECO SIDCUL Industrial Park, Sitarganj,
Dist: Udham Singh Nagar, Uttarakhand, Pin: 262403, India.
E-Mail: un@umbujngroup.i:ouh Website: www.ambujagroup.com
Ph. No. 9917466455, 9756605455, 05948-256012, Fax: 05948-256011
An ISO 9001: 2008 Certified Company

GAEL/UK/RKG/19-20
Date:03.09.2019

To,

The Regional Officer,

Uttarakhand Environment Protection & Pollution Control Board,

Chamunda Complex, Ramnagar Road,

Kashipur,
Sub.:-Annual Environment Statementl(Form-V)
)ear Sir,
‘lease find enclosed herewith our Annual Environment Statement (Form-V;Rule 14 ) for the financial year 2018-
2019. '
Enclosed do cuments are:
| I : Index [ ]Page ?_\-10.01
!2-_ ) -_ﬁ Inrmdl;rqiﬁn - I[Pagc No.02 B
B e | o ¥ Peit-A Rl . .
| _ it . e N
; - Part-C Page No.03
o AT B |part-D _ PageNo0G
| T PageNo07
! qul: FT_ N Page No.08 B “-:“— o
i - e Part -G - Page Nn.09
| o Ptos T
) o Part -L_ - Page‘;\l‘c;.F__-_-.H_—‘__ .
Yenive Mo 1 Plantation record up to March 2019
Annesire No, 2- ) Inlet water of ETP Analysis Reports by Devansh Tcstiﬁ:g—cg: Research Laboratory Prt.: L;d,-,
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BN/
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wajarat Ambuja Exports Ltd., Sitargani Annual Environment S tatement

INTRODUCTION
The GUJARAT AMBUJA EXPORT LTD. SITARGANJ is one of the largest Maize

Processing plant in India. Our prime activities are separation of Starch, Gluten, Germ & Fiber

from Corn and Conversion of Starch into derivatives like Liquid Glucose, Malto Dextrin ,

Dextrose Monohydrate & Sorbitol etc. Our Sitarganj factory is one of the units of Gujarait

.’) Ambuja Group; under same group we have manufacturing units at following places also.
Sr.No Place Manufacturing Facilities P
- Kadi (Gujarat) Solvent Extraction, Vegetable oil refinery, #
1 cattle feed, wheat flour & vanaspati !
2 Himmatnagar (Gujarat) Maize processing
;3_ Himmatnagar (Gujarat) Cotton yarn division

3 |4 Pithampur  (M.P) Solvent extraction, wheat flour

) )| -IAnd high protein meal N
;-5 Mandsaur (M.P) Solvent Extraction & Vegetable oil refinery |
}'8 Akola (Maharastra) Solvent extraction, Vegetable oil refinery. ’
f? Shiggaén ( Karnataka ) Maize processing }
’8 Chalisgaon (Maharashtra) Maize processing {

Our head office is situated at “AMBUJA TOWER “, Opp. Sindhu Bhavan,Sindhu Bhavan
Road, Bodakdev, PO. Thaltej, AHMEDABAD. For our Sitarganj factory we have got consent to
operate for air and water from UEPPCB vide their Consent No. 38204/4-5 Dated 23.05.2018.

Our product and production capacities are as under:

'Sr.No E PRODUCT MAXIMUM QUANTITY
1 Maize Starch & Modified Starch 7500 MT / Month
2  |Liquid Glucose 7500 MT / Month
1l 3 HMCS 4500 MT / Month
) )| 4 |Malto Dextrin 1800 MT / Month
5 |Dextrose Anhydrous Monohydrate [2250 MT / Month
6 |Maize Germ 1650 MT / Month  (By Product)
7  [Gluten _ 1200 MT / Month __ (By Product)
8  |Maize fiber Wet / Dry 6000 MT / Month  (By Product)
9 /Glucose Powder Special 1800 MT / Month _
10  |Corn Steep Liquor 1200 MT / Month __ (By Product) :J
11 |Dextrin 600 MT / Month
12 |Glucose D 600 MT / Month
13 |Dextrose Anhydrous 1200 MT / Month ]
14 [Glucose Powder 1800 MT / Month |
15  [Corn Sorbitol 13600MT / Month |
16 |Power Generation 6.89 MWH / Day |
17 HDPE Barrels 15000Nos/month |
Page 02
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Sujarat Ambuja Exports Ltd., Sitarganj

FROM V ( RULE 14

ENVIRONMENTAL STATEMENT

GUJARAT AMBUJA EXPORTS LTD.

C-50 & C-60C, ELDECO SIDCUL Industrial Park

Sitarganj, Dist: - Udhamsingh Nagar

Uttrakhand, Pin — 262405

Environmental Statement for th'e Financial Year

Ending the 31t March 2019

e

PART - A

Sr.No [

1 Name and Address of the Mr. Sandeep Agarwal,
) Owner/ Occupier of the Industry’ mbuja Tower, Opp. Sindhu Bhavan,
/ Operation or process Sindhu Bhavan Road, Bodakdev, PO.

haltej, Ahmedabad (Gujarat)
2 Industry Category Primary (STC Code) |Large (Orange Category)
Secondary - (STC Code)

3. Production Capacity -

Sr.No PRODUCT MAXIMUM QUANTITY
] Maize Starch & Modified Starch 7500 MT / Month
2 Liquid Glucose 7500 MT / Month
8 HMCS 4500 MT / Month
4 Malto Dextrin 1800 MT / Month
5 Dextrose Anhydrous Monohydrate 2250 MT / Month
6 Maize Germ 1650 M1 / Month (By Product)
7 |Gluten 1200 MT / Month (By Product)
8 Maize fiber Wet / Dry 6000 MT / Month (By Product)
I| 9 _ [Glucose Powder Special [1800 MT / Month .
) 10 |Corn Steep Liquor [1200 MT / Month (BM)\

11 |Dextrine -

|600 MT/ Month

1600 MT / Month

12 |Glucose D
13 Dextrose Anhydrous 11200 MT / Month
14 [Glucose Powder 11800 MT / Month
( 15 [Corn Sorbitol 3600MT / Month
16 |Power Generation 6.89 MWH / Da
| 17 _|HDPE Barrels 15000 Nos/month

4. Year of Establishment

5. Date of the |ast Environmental |
Statement Submitted

August-2006-07

04.09.2018

AT T S T

_—

Annual Environment S-t"".?.'ﬁcg_n
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PART-B

WATER AND RAW MATERIAL CONSUMPTION

1.A) Water Consumption
(i)
(if)
(iii)

Process
Cooling +

Domestic

- 1321.21 m¥day

Boiler s

547.15 m*/day

22.00 ni’/day

,;Na_me of Products
|

During the previous
Financial Year

Process water consumption per unit of products output

During the current
Financial Year

}Ma‘ize Starch & Modified
Starch

LLiquid Glucose

Malto dextrin Powder

2.20m3/MT

Dextrose Monohydrate

2.35m3/MT

2. Raw Material Consumption:

Name of Raw Material

Name of Product

Consumption of Raw
Material Per unit of output

[M_a_iz_e Seed

Maize Starch & Modified Starch [1.574 Mt / ton
Maize Seed Liquid Glucose 1.526 Mt/ ton
Maize beed HMCS | 1.623Mt / ton
Maize Seed Malto dextrin Powder 1.747 Mt / lon
|IMaize Seed Dextrose Monohydrate 1.568 Mt / ton
Maize Seed Glucose Powder Special 1.747 Mt / ton
Maize Seed Ligquid Glucose 270 1.623 Mt /ton S
Maize Seed Dextrin 1.574 IMt/ ton
Maize Seed Glucose D 1.568 Mt / ton
' ' Dextrose Anhydrous 1.820 Mt/ ton -

Maize Seed

Page 04
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Annual Environment Statement

Gujarat Ambuja Exports Ltd., Sitarganj

POLLUTION DISCHARGED TO ENVIRONMENT PER UNIT O

PART -C

F OUTPUT

F’eﬁ:?n_tag"é"ofﬂif_éﬁétion from

S AT
= = - i llutants A
Qty. of pollutants discharged |Concentration of po ‘bed standard wiith
POLLUTANTS / vol) in discharges |prescri
(Mass/Day) (Mass ) reasons
= - rent afte dar
We are not discharging our effluent to Environment. Our effluent after secondary
treatment is being discharged to CETP of the industrial area.
WATER ' e
Qty. of pollutants discharged  |Qty. of pollutants discharged (Mass/Day)
(Mass/Day) (Average) 5T
AMBIENT [PM,,  [53.20ug/m° o (.30 mym’
AIR By 92.53 g NH3 ) BOLmgm*
S02 20.85 pg/n’ C6H6 i |BDL mgfmj_ JE—
NO2 32.28 ug/m’ BP BDLmgm*
0, 28.85 mg/m* As _ [BDL mg/m*
Pb BDL mg/m® Ni |BDL mg/m* o i
PM@ 12% CO2 [110.78mg/Nm? ! o
STACK 502 BDL mg/Nm’® [ -
FMIRSION Iney — 51.50 mg/Nm? ]
co 34.45 ppmv -
SRy OV . —
(Parameters as specified in the consent issued)
e e e = NNBTER R
Parameters _]Target limit of GAEL (80%) of limit Limit Notified by UEPPCB for -'
Notified by UEPPCB for discharge to discharge to CETP
CETP o o
PH 78 — ~ 5.5-9.0 o
T.85 Less than 1200 ppm 1500 ppm (max.) - -
cop Less than 880 ppm ) 1100ppm (max.)
BOD. Less than 440 ppm 550 ppm (max.) -
0.&G. Less than 16 ppm i 20 ppm (max.) o
AIR N
~Parameters ) Limit Mentioned in Consent i
For Emissions _______ PM/TPM _ = _150mg/Nm3 (max) o
. socz2 I o o ;
For Ambient . SPMITPM ] _ i e i
! S02 ik
| _ NOX . - i
| 0o :

Page 05
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Annual Environment Staterent

A SR

‘:}.arat Ambuja Exports Ltd., Sitarganj
PART-D

HAZARDOUS WASTES

(As specified under Hazardous wastes (Management and handling) Rules, 1989)

[ Total Qty.(MT)

During the previous During The Current
Financial Year (2017-2018) |Financial Year (2018-2019)

A) From Process 2.10 2.05
) [B) From Pollution Control
) )| Facilities (Sludge generated
From waste water treatment) N/A N/A

Page 06
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Gujarat Ambuja Exports Ltd,, Sitargan]

Annual Environment Stat ¢meni

PART —E

SOLID WASTES

Solid Wastes

During the previous
Financial year
(2017-2018)

A) From Process

Total Qty. (MT)

During the current
Financial year
(2018-2019)

i) _Rice Husk Ash/Biomass Ash 5720 MT | 6340 MT
) | i) Coal Ash 460 MT | 2800 MT
) B) From Pollution control facilities ‘ e

1) Quantity recycled or reutilize with in

. unit Nil . .

| 2) Solid Nil Nil

| 3) Disposed

i) Rice Husk /Coal Ash

5720/460 MT

6340/2800 MT

ii)  Digester Sludge

3400 Kg

8800 Kg

Page 07
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Gujarat Ambuja Exports Ltd., Sitarganj _ Annual Environment Statement

Please specify the characterization (In terms of composition and quantum) of

hazardous as well as solid wastes and indicate'dispos_al practice adopted for both these
categories of wastes.

) } Name Qty. Characterization ~
}'E.T.F‘. Sludge from digester Bio degradable compostable sludge
Sludge from waste water 8800 Kg
|
treatment : _ -
Rice Husk /Coal Ash 6340 MT/2800 MT |[Unburned carbon = 4 - 5%
; e A Moisture =6-8 %
Disposal of waste:
1. Digesters Sludge used for composted manure within factory.
2. Rice husk / Coal ash used for land filling in and around factory area & partially sold to
outside agencies.
3
) )

Fafeiy. :
" E:L‘{‘Jltﬂrgaﬂ_}}

Wk =
T /1‘\‘-‘_5g

5, oy S
\\v":_{:’ w
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Gujarat Ambuja Exports Ltd., Sitargan

PART-G

Impact of the pollution abatement measure taken on conservation of natural resources on

the cost of production

1. We have placed two digesters wherein COD of effluent is largely reduced and we are
generating biogas from waste water with the help of these two digesters. This bio gas
is used in our boiler as a fuel and in bio gas engines to generate power. And thus we

have reduced the methane emission into the atmosphere, which helps improve the

environment, and it reduces our fuel cost

2. We are using rice husk (Outer covering of paddy) as fuel into our boiler instead of coal.

This is again the use of biomass which helps reduce the carbon emission from the
baoiler.

Page 09
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Gujarat Ambuja Exports Ltd., Sitarganj Annual Environment Statemen

PART- H

Additional measure / investment proposal for environmental protection including
abatement of pollution- prevention of pollution.

1. We have made beautify gardens & lawns in our factory wherein we are using manure
generated from our own effluent treatment plant.
We have planted 1444 number of small and medium trees. They are taking shape now.
3. Plantation work is still going on in and out of the factory premises.

Page 10
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Gujarat Ambuja Exports Ltd., Sitarganj

PART-I

i’ i ironmemnt.
Any other particulars for improving the quality of our envi

Conclusion: - GAEL Sitarganj has been granted consolidated Consent to Operafe and

Authorisation via Consent No. 38204/4-5 Dated 23/05/2018 under section-2-5 of the Water

(Prevention & Control of Pollution ) Act, 1974” and under Section-21 of the “Air (Prevention &

Control of Pollution) Act, 1981” angd Authorisation under “Rule-6(2)" of the “Hazardous and

other waste (Management, and Transboundary Movement) Rules, 2016 notified under
Y )) “‘Environment (Protection) Act, 1986".

for Maize Processing. Use of most effective systems and equipments to protect the

Dc-'.

h(f_'/;
GAEL will always comply and maintain the conditions of consent under the guidance of the
y Uttarakhand Environment  Protection and  Pollution Control Boarq and  we tryst
4 ! 3
“PRODU CTION WITH ENVIRONMENT_”.
hiann‘:l
aterja|
anufae,
:l.f.’ll‘gﬂ"
7.05.20;
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Qjﬂat Ambuja Exports Ltd., Sitarganj

Annual Environment Statement

v
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PLANTATION RECORD UPTO MARCH 2018

’ BIG PLANTS FLOWER PLANTS
S.NO. | PLANT NAME QUANTITY _ [S.NO.| PLANT NAME | QUANTITY
1 |GULMOHAR 2 15 |GULHAR 35
2 [SISAM 1 16 _|PHYCAS 155
3 |[MANGO 3 17 |BOTTLE PAM 07
) [ 4 |GUAVAVA 1 18 |BOTTAL BRUSH 2
) |5 JAMUN 1 19 |MORPANKHI 3
6 |BANANA 10 20 |[MUSANDA G/
7 __|LEAMON 1 21 |CHINA PAM 5
8 |ASHOK 71 22 |[EROKERIA 08
23 |GULTASVI 02
I FLOWER PLANTS 24 |GAINDA 50
1 |PRINCE PAM 6 25 |GULDAWARI 15
2 INOMINO PAM 13 | 26 DAHELIA | 24
3 |SAWARI 6 27 [SILOSIA 7
4 |CHANDNI 4 28 |KALUNCHU 16
5 |KANER 20 29 |KRISHNA PAM 14
6 |FIRKERIA 4 30 [DULANTA 290
7 |CHAMELI 4 31 |ALANTHRA 295
8 |POSTLATA 40 32_|TULSI 115
9 |MADHU MALTI 12 33 |[MANTALINA 1
| 10 [APARAJITA 6 34 [LALTANA 2 ]
) )| 11 |BELA 4 35 [ZEENIA 32
12 |BAGON BALIA 12 36 [ZIGNEIA 120
13 |RAAT KI RANI 6 37 HARSRINGAR 05
14 |CROTON 15 TOTAL | 1444 |
2, ,-;:_:;{ﬁ;":’i‘\x‘
7 N
fots. be
E‘:.I‘L_i;jo”q'-éd-'?j‘:;:;?
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Inlet Water of ETP, Analysis Reports by

Devansh Testing & Research Laboratory Pvt., Ltd., Roorkee

and

Sophisticated Industrial Materials Analytic | abs. Pvt., Ltd., New Delhi

Sr. No. [Parameters Month of Sample Taking For Analysis ‘
 |April —2018] July - 2018 October-2018 January-2019‘
1. |PH . 5.20 5.75 5.60 3:386 [
2. |c.0D 1116? mg/L | 13200 mg/L | 10300 rﬁg/L 12320 mg!L
3. BOD @ 27°C for 3days | 3350 mg/L | 3500 mg/L | 3600 mg/L 3200 mag/L
4. Total Suspended Solids 242 mg/L | 380 mg/L 186 mg/L 323 mg/L
A, Qil & Grease 18.5 mg/L | 10.8 mg/L 16.4 mg/L 24.8 mg/L
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Gujarat Ambuja Exports Ltd., Sitarganj

.’

Annual Environment Statemoent

Outlet Water of ETP, Analysis Reports by

and
Sophisticated Industrial Materials Analytic Labs. Pvt., Ltd., New Delhi

Annexure No. 3

Devansh Testing & Research Laboratory Pvt., Ltd. , Roorkee

Sr. |Parameters Month of Sample Taking For Analysis
No.
|
April — July - | October- | January- | Limits for Inlet of . _
2018 2018 2018 2019 | CETP
] S
1. |PH 7.30 8.16 7.94 8.13 ’ 5.5t09.0
J' 2. |C.0.D 157 mg/L| 180 mg/L | 412 mg/L | 576 mg/L ( 1100 mg/L
| o |
i3 'BOD @ 27°C for 25 mg/L | 28 mg/L | 120 mg/L | 150 mg/L 5 550 mg/L
: l3 days P
|
| 4. [Total 42 mg/L | 78 mg/L | 56 mg/L ’ 152 mg/L s 1500 mg/L
" Suspended :
; ISolids j i [ )
!
5. |Oil & Grease 1<3.0 mglL} 4.2 mg/L | 8.0 mg/L ( 9.8 mgz’L 20 mg/L
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Uttarakhand Environment Protection and P andd)
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JEPPC ; Uit Date: 23052018
UEPPCB/HO/Con/G-29/2018/ 311D REGD. POSST

To,

M/s Gujarat Ambuja Exports Ltd,

/ Plot No:%-50 & C-60C,

\./ Eldeco SIDCUL Industrial Park,

Tehsil-Sitarsanj, Distt-U.S.Nagar.
\fter referred to as the CCA
Section-25 of the “\Water
21 of the “Air (Preventican
6(2) of the “Hazardous
2016 notified under
fter as Water Act, Air

Consolidated Consent to Operate and Authorization herein:
(Consolidated Consent & authorization) (Renewal) under
(Prevention & Control of Pollution) Act, 1974” and under Section-
& Control of Pollution) Act, 1981" and Authorization under “Rule-
and Other Waste (Management and Transboundary Movement) Rules,
“Environment (Protection) Act, 1986 as applicable (to be referred hereina

Act and HW Rules respectively).
PCBID - 10024 Tnward ID - 238688 '"i!

| CCA (Renewal)
| Consent No. 38204/

—_—

Date: 04.04.2018 R

xports Ltd located at Plot No: C-50 & C-60,
t-U.S.Nagar subject to the provisions of the
2016 and the orders that may be made’

CCA is hereby granted to M/s Gujarat Ambuja E
Tldeco SIDCUL Industrial Park, Sitarganj, Dist
Water Act, Air Act and Hazardous & Other Wastes Rules,

further and subject to following terms and conditions :-
d up to 31.03.2023 and valid for manufacturing of following

1. This CCA is granted for a perio
products with Capital Investment / Net Assets Values T 288.10Crs:-
s | Last CCA ] Present CCA (Renewal) |
1N _ Product Quantity | Product’ | Quantity |
| ' (Per ‘ i (Per Month) |
| .. Month) !
! 1. | Dextrine 600MT Dextrine G0OMT
{  2.| Dextrose anhydrous 1200MT | Dextrose anhydrous 1200MT i
i 3. | Dextrose monohydrate 2250MT | “Dextrose monohydrate | 1730MT |
| 4|Gluosed 600MT _{ Glucose (. 600MT |
| 5. Glucose Powder 1SOOMT | Glucose Powder | 1SCOMT., |
6. Glucose Powder 1S00MT | Glucose Powder Special | 1800MT |
|| Special ? |
7./ HMCS _ 4500MT | HMCS TTTasoMT
| 8.[ Liquid Glucose 7500MT | Liquid Glucose | 7500MT
9. | Maize starch & 7300MT | Maize starch & 7500MT
| modified starch modified starch
10| Malto dextrine 1800MT | Malto dextrine 1800MT
11| Com Sorbitol 2400MT Corn Sorbitol 2400MT
12| HDPE Barrel 15000 Nos. | HDPE Barrel 15000 Nos.
I3i Muaize Fibre-dry/wet 6000 MT | Maize Fibre-dry/wet 6000 MT
| (by product) . {bv product)
14; Maize Germ (by 1650MT | Maize Germ (by 1650MT
|_product) product) |
15i Corn Steep Liquor (by 1200MT Corn Steep Liquor (by 1200MT :
| product) product)
16/ Gluten (by product} 1200MT | Gluten (by product) 1200MT
17] Power Generation | SMWH/Day- | Power Generation SMWH/Day
FEDEY o
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